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RAJYA SABHA 

Wednesday, the 2nd August, 1967ythc Hth 
Sravana,  1889   (Saka) 

The House met at eleven of the clock, MR. 
CHAIRMAN in the Chair. 

ORAL ANSWERS TO     QUESTIONS 

WEST BENGAL GOVERNMENT'S   REQUEST 
TOR A MORATORIUM ON CENTRAL LOANS 

*210. SHRI A. D. MANI: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Government of West 
Bengal has requested the Government of 
India for a moratorium on loans given to it by 
the Union Government and interest due on 
them; and 

(b) what are the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. C. 
PANT): (a) and (b) The Government of West 
Bengal had asked for the postponement of the 
payment of at least 50 per cent, of the princi-
pal and interest aggregating Rs. 33.50 crores 
due to the Centre during the current year. This 
was said to be necessary in order to balance 
their budget. 

The Government of India have regretted 
they cannot agree to this postponement. 

SHRI A. D. MANI: May I ask the Minister 
what is the total of the loan taken so far by the 
West Bengal Government from the Union 
Government? 

SHRI K. C. PANT: Well I can tell him that 
the payment liability for the year .   .   . 

SHRI A. D. MANI: On a point of  order, 
if. When a question is tabled, the Minister 
must be ready with all the facts. He has not 
got the facts at his disposal. 

921  RS—1. 

SHRI K. C. PANT: May I say to the hon. 
Member that the loans have been given at 
different periods. There are different loans on 
different terms and we calculate the 
repayment due during a particular year. But if 
I go into all the loans that have been given to 
the West Bengal Government, it will be a 
very wrong way. The particular point here is, 
what is the repayment amount due? The 
repayment due is, principal Rs. 22 crores •and 
interest Rs. 11.50 crores. 

SHRI A. D. MANI; May I ask the Minister 
whether any attempt has been made by the 
Union Government to find out whether the 
financial resources at the disposal of the West 
Bengal Government permit it to repay the 
loan at some stage or other including interest 
and whether it is solvent. That is the question 
I want to put. 

SHRI MORARJI R. DESAI: In the matter 
of these loans and interests, if my hon. friend 
thinks that these loans and interests ought to 
be-written off everywhere, then he must 
provide certain resources at the disposal of the 
Central Government to write them off. The 
Central Government has borrowed and has 
given the loans to the State Government and 
they have taken them. If they are not to be 
returned by the State Government, then how 
can the Central Government give them loans 
in future? And now also how are the Central 
Government to return them? They have got to 
give them back. Interests have been taken into 
account by every Finance Commission when 
it takes into account all the conditions, and 
they provide for this purpose. Therefore, it is 
n'ot a correct thing to say that it is not 
possible for them to pay back. Moreover, 
those Governments also receive interest from 
other people. 

SHRI CHITTA BASU: Will the hon. 
Minister be pleased to state whether the West 
Bengal Government has written to the 
Government of India with regard to the 
consolidation 
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and rationalisation of the debts and also 
for the renxing of the rate of Interest? 
That is my first question. Secondly, Sir, 
you know that out of the total amount of 
the Central aid to the States, 70 per cent 
is allocated on the basis of population and 
30 per cent on the basis of special relief. 
May I know whether the West Bengal 
Government has written in this context to 
the Government of India for allocation of 
a greater amount under the head of 
special needs for this 30 per cent is in 
consideration of the special problems in 
West Bengal, namely, the influx of the 
refugees thereafter partition. And there 
are, also problems arising due to its being 
a border.S^tate. Finally, there is the 
consideration of the special needs of 
Calcutta. It is not only a city of West 
Bengal, it is an all-India city, rather'it is 
an international city today. May I know 
whether the Government of West Bengal 
has written about all Itiese things to the 
Government of India and, if so, what is 
the reaction ,o£ the Government of India 
thereto? 

SHRI K. C. PANT: 'So far as the 
question of consolidation of the loans 
and the rationalisation of the terms is 
concerned, that matter is under exa-
mination. So far as the criterion of 
allocation of Central assistance is con-
cerned, the considerations which, 
weighed with the Finance Commission 
are different from those of the Planning 
Commission and the Centre in 
determining the assistance for the Plans. 
So, the two cannot be equated. So far as 
the particular heeds of West Bengal are 
concerned, many of the particular needs 
have been taken into account, for 
instance, the extra assistance required for 
relief measures, etc. 

SHRI CHITTA BASU:  Sir,    .   .   . 

MR.  CHAIRMAN:     Mr.  Kulkarni. 

SHRI CHITTA BASU: So many 
questions have been allowed. This is an 
important question. 

MR.  CHAIRMAN:   T will  give you 
an occasion later.  

SHRI A. G. KULKARNI: May I know 
whether the Government is aware that the 
move to request the Centre for 
moratorium on different loans by State 
Governments has »got something to do 
with social measures and schemes 
announced by State Governments and 
measures enunciated to carry the popular 
vote in the name of a request for 
moratorium on loans. 

■    i i 
SHRI K. C. PANT: This is a ques 

tion that should be directed to the 
States. ,, i 

SHRI A. P. CHATTERJEE: Will the 
hon. Minister say when'this loan, in 
respect of which the repayment is due, 
was taken, whether during the period of 
this Government or during the period of 
the Congress. Government and whether 
the Congress, Government also asked for 
any. .temporary moratorium on these 
repayments due to the Central 
Government? 

SHRI K. C. PANT: Sir, the Gov-
ernment of West Bengal have been in 
existence since independence and it is 
that Government which took the loans. 

SHRI ARJUN ARORA: May I know 
if the policy being followed in respect of 
the return of. loan by the West Bengal 
Government is the same as is being 
followed by the Union Government in 
respect of other Governments? 

SHRI MORARJI R. DESAI: Abso-
lutely the same. 

SHRI D. THENGARI: Has the Gov-
ernment adopted any criteria' i for 
granting, or not granting moratorium on 
loans given to State Governments? 

SHRI MORARJI R. DESAI: The 
criterion is that it is not possible to give 
it.   .. 

SHRI RAM NIWAS MIRDHA: May I 
know whether the so-called loans that 
,are given to the,,State Governs ments are 
realised? The whole prp-blem of loans to 
the States is really 



1745 Oral Answers [ 2 AUG. 1967 ] to  Questions 1746 

in a very fantastic (position because vast sums 
have been advanced to the States. They have 
almost always been defaulted upon. And the 
whole pattern of assistance by way of loans 
and grants to the States has to be rationalised 
in a way that loans become repayable or are 
repaid regularly in a realistic manner. Will the 
Finance; Minister please say if they have any 
idea under consideration by which these loans 
.could be turned into grants and that the future 
loans should be such as would be repaid in 
time? 

SHRI MORARJI R. DESAI: These loans 
are not going to be turned into grants. That 
must be understood by all the States. 
Otherwise, it will not be possible to give any 
loan in future. Moreover, no loans have been 
forced on any State Governments. When they 
want loans, they persist in asking for loans 
and after they are given, now they say that it is 
a fantastic position. My hon. friend has just 
come from that State. Therefore, he thinks like 
that. But he does not think of the Centre. There 
is no quarrel, there cann'ot be any quarrel, 
between the Centre and the State. The 
interests of both are the same. If the Centre 
becomes bankrupt, the States will become 
bankrupt before that, and if the States become 
bankrupt, the Centre will also go bankrupt. 
Therefore, both have got to work in co-
operation and co-ordination. And if that is not 
considered, it will not be possible to go on. 

REMOVAL OF STATUES OF BRITISHERS 

•211. SHRI M. P. BHARGAVA: Will the 
Minister of WORKS, HOUSING AND 
SUPPLY -be pleased to state: 

(a) whether any sites have finally been 
selected in Delhi for putting up the statues of 
Mahatma Gandhi, Pandit Jawaharlal Nehru, 
Shri Lal Bahadur Shastri, Lala Lajpat Rai, 
Shri Subhas Chandra Bose and other national 
leaders; 

(b) by when the statues of 
Britishers are likely to be removed 
from their present sites in Delhi; and 

(c) whether there have been any 
cases of misuse of the present statue 
pedestals? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WORKS, HOUSING AND 
SUPPLY (SARDAR IQBAL SINGH):     (a) 
No, Sir. 

(b) In pursuance of the policy of 
gradual  removal of statues of 
Britishers in Delhi, 10 out of 12 statues 
have already been removed and only 
two statues, viz., of King George V at 
India Gate and King Edward VII in 
Edward Park, still remain to be re 
moved. Their shifting is likely to 
take some time. 

(c) No such case has come to notice. 

SHRI M. P. BHARGAVA: May I know, 
Sir, from the hon. Minister what are the 
difficulties in fixing the sites for the statues; 
of our national leaders like Mahatma Gandhi, 
Jawaharlal Nehru and Lal Bahadur Shastri? 

SARDAR IQBAL SINGH: Regarding sites 
we have constituted a committee. That 
Committee has recommended some sites. 
Those sites have not been examined. But 
before finalising any sites we must be sure 
that the statue Is going to be set up there in a 
very short time; otherwise the sites remain 
vacant. No statue is .coming up and that 
would not create a good impression. 

SHRI M. P. BHARGAVA: May I know, Sir, 
from the hon. Minister whether it is a fact that 
certain societies are prepared to give statues of 
the national leaders and yet sites are  not being 
allotted to them? 

SARDAR IQBAL SINGH: Sir, regarding 
Mahatma Gandhi, the Chairman of the 
National Gandhi Memorial Trust has offered 
to the Government that they bear all the 
expenses. Now the site is being, proposed.   
That will 
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be in the place of King George's statue at 
India Gate. Regarding the statue of Dr. 
Rajendra Prasad, Shri Ganga Saran Sinha on 
behalf of the Dr. Rajendra Prasad Birthday 
Celebration Committee proposed it. But they 
have not sent any offer for financing it. Still 
we have proposed one site but if the statue is 
not going to be installed in a short time, then 
there is no point in fixing up that site. 

SHRI M. P. BHARGAVA: In reply to part 
(c) of the Question, may I know, Sir, whether 
the Minister is aware that on the pedestal just 
in front of the Parliament House a black flag 
was flying for days? Does he not consider it 
as a misuse of the pedestal meant for statues? 

SARDAR IQBAL SINGH; The statue was 
removed. That site was also proposed. The 
pedestal is there .   .   . 

SHRI M. P. BHARGAVA: What about a 
black flag flying there? 

SARDAR IQBAL SINGH: When new sites 
come we will propose according to the design 
our architects will design. Whether a black 
flag is there or not. Some time people come 
and stage a demonstration .   .   . 

SHRI M. P. BHARGAVA: I am sorry to 
say that the hon. Minister has not understood 
my question. My question is that just in front 
of the Parliament House there Is a pedestal 
which once used to have a statue. On it was 
flying a flag of some other party for a number 
of days. Is it not the misuse of the pedestal 
which is meant for statues? 

SARDAR IQBAL SINGH: It is misuse. 
But the proper place to take action in that 
regard is the Delhi Administration. 

SHRIMATI LALITHA (RAJAGO-
PALAN) : This question of putting up statues 
of our national leaders had been coming up 
and being, talked about  in  this House  too 
much,  even 

in the time of Parldit Jawaharlal Nehru and 
Shri Lal Bahadur Shastri, and if I am correct, 
then it was decided that the statue of 
Mahatma Gandhi should be put at the India 
Gate. The then Minister, I think, answered 
that it would come up soon. I would like to 
know as to what is standing in the way of 
having Mahatma Gandhi's statue at the India 
Gate which is the correct place for a homage 
to be paid to the memory of the great leader, 
the father of the nation. 

SARDAR IQBAL SINGH: That offer has 
come from the Gandhi Memorial National 
Trust. Whenever they will like to put up the 
statue we would have no objection. But now 
it is for them. Regarding the expenses the 
Government will bear it. We are in 
correspondence with that Trust. Whenever 
that statute will come up. that will be a proper 
memorial to the father of the nation. 

SHRI MULKA GOVINDA REDDY: May 
I know, Sir, from the hon. Minister how long 
the Government will take to remove the 
existing British statues? Also I would like to 
know whether the Government have received 
any request from a committee of Members of 
Parliament that Netaji Subhash Chandra 
Bose's statue should be installed either at the 
India Gate or at the Vijya Chowk. 

SARDAR IQBAL SlNGH: A suggestion 
for the installation of the statue of Netaji at 
one end of Chandni Chowk near the Red Fort 
was there, and that is under examination. But 
no finances are coming forward for that 
statue. That is why we have not earmarked a 
site. Regarding the removal of the statues the 
New Delhi Municipal Committee will remove 
the statue of King Edward VII. They have 
called for tenders. 
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SHRI JAGANNATH RAO: Sir, the 
statue of late Lala Lajpat Rai will be 
installed within the premises of Par-
liament House. The exact location has to 
be finalised by the Prime Minister, and I 
hope it will be done very soon. 
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† POST-MATRIC   SCHOLARSHIPS   FOR 

SCHEDULED TRIBE STUDENTS 

.. *212. SHRI RAM SAHAI: Will the 
Minister of SOCIAL WELFARE be pleased 
to state: 

(a) the number of students belonging to 
the Scheduled Tribes who were granted post-
matric scholarships during the year 1966-67; 

(b) the names of the areas to which these 
students belong; and 

(c) whether any of them belong to 
Abhujmarh, Bastar in Madhya Pradesh and if 
so, the number thereof?] 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF SOCIAL WELFARE 
(DR. SHRIMATI PHULRENU GUHA): (a) 
17,500 approximately. 

(b) and (c) Government do not usually 
collect such information because scholarships 
are awarded regardless of the area to which a 
student belongs. 

 
DR. SHRIMATI PHULRENU GUHA: 

Yes, the Director of Backward Classes 
Welfare in the Department and also the 
Commissioner for Scheduled Castes and 
Scheduled Tribes visited the area and 
submitted reports. 

 
DR.      SHRIMATI PHULRENU 

GUHA: Sir, I .cannot tell you from memory 
the exact date. But the Director visited just 
after the incident and the Commissioner, if I 
remember correctly, visited early this year. 

 
DR.       SHRIMATI PHULRENU 

GUHA: As far as I know—I am speaking 
from memory and I am subject to 
correction—an officer visited this area. 

 
DR. SHRIMATI PHULRENU GUHA; Sir, 

all the Scheduled Tribe students are given 
these post-matric scholarships. So the 
question does not arise. In 1966-67, about 
1,550 Scheduled Tribe students were given 
post-matric scholarships in Madhya Pradesh. 

SHRI K. S. CHAVDA: Sir, these post-
matric scholarships are awarded on a slab 
system. Students whose parents' <or 
guardians' monthly income exceeds Rs. 500 
are not awarded these scholarships. Looking 
to the conditions prevailing in the country at 
present, may I know from the Minister 
whether she intends to increase the limit from 
Rs. 500 to Rs. 800? 

†[ ] English translation. $[ ] 
Hindi translation. 
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SHRI ASOKA MEHTA: Sir, as my 
colleague has made it clear, as far as 
Scheduled Tribe students are concerned, they 
are given scholarships irrespective of income. 
As far as the Scheduled Castes are concerned, 
there is the means test and the means test is 
there because the amount is limited and I am 
sure the hon. Member will agree that 
preference should be given to those who come 
from families with low incomes. In the 
present financial difficulties, it is not desired 
that the limit should be raised. 

 
DR.       SHRIMATI PHULRENU 

GUHA: Sir, the exact figure is received in 
September usually. But as I have already 
informed the House, as far as our information 
goes, it is 1,550 in Madhya Pradesh. 

 
DR.       SHRIMATI PHULRENU 

GUHA.- No, Sir,- the point is this, that aH 
the Scheduled Tribe students who applied for 
scholarship under the scheme were given 
scholarships in 1966-67. So the question of 
not giving does not arise. 

SHRl D. THENGARI: Is there any 
restriction in some Of the States to the effect 
that scholarships would be given only to 
Scheduled Tribe students coming from a 
particular area, the reserved area, and students 
who deserve the scholarship but who come 
from outside areas will not be given such 
scholarships? 

DR.       SHRIMATI PHULRENU 
GUHA: According to the present 
Constitution the scholarships are given. 

SHRI B. K. GAIKWAD: May I know the 
number of Scheduled Tribe post-matric 
students immediately after Independence and 
their number to-day? 

DR.       SHRIMATI PHULRENU 
GUHA: It is very difficult for me to give the 
exact figures just now, but I can give them 
later. 

SHRI N. PATRA: May I know from the 
hon. Minister whether she is aware of 
complaints that scholarships granted to, the 
post-matric students are not generally 
received in time and, therefore, the students 
have to undergo a lot of difficulties? 

DR.       SHRIMATI PHULRENU 
GUHA; Yes, Sir; from some of the States we 
have received such complaints. But the State 
Government is the machinery dealing with 
this and we tried our level best to Induce them 
to give the money in time and we are 
processing it through the different 
Governments so that they give the money in 
time. But some of the States are giving this 
money in time. 

SHRI N. SRI RAMA REDDY: Sir, I would 
like to know whether it is not a fact that there 
is a class called nomadic tribes and these 
nomadic tribes have been excluded from the 
Scheduled Tribes. In fact there is practically 
no difference in the social conditions of these 
nomadic tribes and the Scheduled Tribes. In 
spite of this, the nomadic tribes have been 
excluded from the benefits that are generally 
given to the Scheduled Tribes.   Would 

MR.  CHAIRMAN:   She is  not able "to  
give. 
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the hon. Minister consider the question of 
including these nomadic tribes   i also  for  the  
purpose  of  scholarships and other concessions 
that are given to the Scheduled Tribes? 

DR.       SHRIMATI PHULRENU 
GUHA:    It is a suggestion for action, Sir. 

GANDAK PROJECT 

*213. SHRI R. P. KHAITAN: Will the 
Minister of IRRIGATION AND POWER be 
pleased to state: 

(a) whether there is any proposal under 
the consideration of Government to take over 
the control of Gandak Project from the 
Government of Bihar; and 

(b) if s'o, what are the details thereof? 
THE MINISTER OF IRRIGATION AND 

POWER (DR. K. L. RAO): (a) and (b) 
Government of Bihar have proposed that the 
project be taken over by the Centre with a 
view to complete it as quickly as possible. 
The matter is  under  consideration. 

 
DR. K. L. RAO: Sir, with regard to Gandak 

project, the Government of India is giving, 100 
per cent. Central assistance by way of loan and 
due to restricted finances it has not been 
possible to do anything more than what we are 
doing at the moment. But whether the project 
is taken over ( by the Centre now or not, it does 
not seem to make much of a difference 
because what' is meant by taking over is 
accepting financial assistance only and not the 
actual physical taking over. 

SHRI AWADHESHWAR PRASAD 
SINHA:    Sir, coming   from Bihar    I 

am concerned about the Gandak Project. Sir, is 
it not a fact that when the Gandak Project was 
inaugurated and started, it was considered and 
it is still being considered to be a very good 
and effective instrument for enriching the 
economic life of the villagers? If it is so, is it 
not incumbent on the Centre to see that when 
the State is failing to meet its financial 
requirements, the Centre should take it over, 
when they themselves have suggested that the 
Centre should take it over? If the Centre does 
n'ot take it over or makes delay in coming to a 
decision; St will mean that the next crop and 
still the next crop and the third and the-fourth 
crops will suffer and, because of this, Sir, the 
desirability of taking a decision in favour of 
taking it over by the Centre as soon as  
possible  is  rather  very  great. 

DR. K. L. RAO: Sir, it is accepted that a 
great project like this irrigating about 36 ]akh 
acres in U.P.. Bihar and Nepal will have a 
very large impact on the food production of 
the .country but, as I submitted, we are trying 
to do our best and I hope a decision will be 
taken soon. 

 
DR. K. L. RAO: In the case of Rajasthan 

Canal also, Sir, I must inform the hon. 
Member that the Centre has not taken over. It 
is under the Government of the Rajasthan 
State. Moreover, Sir, it is to be understood   
that  whether  the  Centre 
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takes  it  over or the State runs it, 
the money that is advanced to   the 
project is not considered as a grant, 
it is a loan only. 

SHRI M. V. BHADRAM: May I know 
if it is not a fact that the project was 
started in I960 and it is expected to be 
completed within the Fourth Plan, which 
is unlikely, in view of the financial 
resources Of the State Government? Will 
the Government consider that all projects 
costing more than Rs. 50 crores will be 
taken over by the Union Government for 
executing them? 

DR. K. L. RAO: We expect, Sir, that 
this project will be substantially 
completed by the end of the Fourth Plan 
and with regard to the hon. Member's 
suggestion that the projects which are 
costing more than Rs. 50- crores should 
be taken over by the Centre, that idea has 
been engaging the attention of the Minis-
try and it is being considered but we have 
not yet been able to say anything on the 
subject. 

MR. CHAIRMAN: Finance Minister. 

SHRI MORARJI R. DESAI: Sir, the 
question is that every State is asking for a 
project whenever it wants it. When they 
take up a. project and cannot complete it 
on their own they say that the Central 
Government should now take it over. But 
the fact remains that the Central 
Government's taking over does not 
increase the finances in any way. On the 
contrary when it is taken over and if it is 
not completed, the whole blame goes to 
the Central Government. If there are 
finances, they can go to the State 
Governments. The State Governments 
can carry them out and it is better that 
they are carried out there, because 
ultimately the project is meant for the 
States; all irrigation is done by the States 
and not by the Centre; the irrigation 
charges will be recovered by them. If the 
Centre tries to work the project, then 
there will be difficulty; then the Centre 
may have to write off the irrigation dues;' 
also many other things can happen. Then 
what is to happen to all these schemes? 
Therefore it is better that these projects 
are dealt with by the States and the 
Central Government can assist them to 
the fullest extent, and that is what we are 
trying to do,  Sir. 

SHRI AWADHESHWAR PRASAD 
SINHA: Sir, so far as the Gandak Project 
is concerned, we are satisfied with the 
reply of the Deputy Prime Minister. 

 

SHRI MORARJI R. DESAI. Sir, the 
hon. Member ought to be the last person 
to complain about not getting an 
opportunity. I think he gets the largest 
opportunity, whether he gets rlt or takes 
it.   I am only trying,   to 

 

explain the position, so that my'hon. 
friend may not have to put 'more 
questions. Otherwise I would not have 
got up at all. 

MR. CHAIRMAN: Let me tell you 
that I am most accommodating to you. I 
think you have no right to complain. 
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DR. K. L. RAO: Sir, as far as I am aware, 

there is no U.SA. Report about the Kosi Project. 
On the other hand, the Kosi Project is one of the 
best projects that we have done in this country. 
It is affording the largest amount of protection 
against floods and it has stabilised the whole of 
North Bihar; it has converted very poverty-
stricken areas into most prosperous areas. The 
Kosi Project not only affords flood protection 
but it also extends the area of irrigation. In fact, 
Sir, irrigation has done very well in the last two 
years. It is going to irrigate about Ik million 
acres   | 

under the Eastern Canal System and we are 
going to add the Western Kosi Canal and that 
will add another 8 lakhs and the Hagpur 
Canal will add another 4 lakh acres, thus 
giving a very extensive irrigation facility to 
Bihar. We are all proud of the Kosi Project. 

With regard to the question regarding 
Gandak, the Finance Minister has made it 
clear and it is in view of the restricted finance 
that we have at our disposal that the money is 
being given as much as that can be done and 
the State Government has been fully kept in 
the picture and as funds become available, 
they are being, given to this Project as 
generously  as possible. 

SHRI B. K.  P.  SINHA:     I  do not agree  
with  the    Member     that    all Biharis are 
satisfied with the answer. The hon.  Finance 
Minister's  attitude is that of a very hard 
creditor.   May I know if it is not a fact that 
some years   back,   not   many  years    back, 
the Government of India gave a proposal to the 
Bihar Government that they  would  like to  
take    over    the Gandak Project but the then 
Government  of Bihar  did  not  accept    that 
proposal?     Now   the   position   is   reversed.   
The Government of Bihar is anxious to hand 
over that project to the  Government  of  India    
but     the Government of India  are    not    pre-
pared to take it over.   In view of the fact that 
for the last three    successive  years  Bihar  has  
been    passing through a serious drought, more 
than two-thirds  of    the    State has    been 
facing famine and even this year the rains have 
been deficient throughout Bihar  which    
makes    the    situation more  critical,  in this  
situation,  may I know why the Government do 
not And  out  ways  and  means  of taking over 
the  project which only  2  or 3 years back they 
wanted to take over? 

SHRI MORARJI R. DESAI: I explained 
earlier why the Government of India is not in 
favour of taKing over this project because 
that does not solve tlie proDiem in any way. I 
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do not know if the Government of India had 
offered to take it over and even if it had 
offered to take it, it has become  wiser now. 

SHRI   BANKA     BEHARY      DAS: From 
the reply of the Finance Min-   < ister  it   seems  
they  are  for the big   I projects  to  be  
constructed    by    the State   Governments   and   
the   Central Government  may   assist  them  
financially.    May I know in view of this 
whether the earlier proposal to have some   
national  projects   both  to    be financed   and  
owned   by  the   Central Government,  has  
been to  a    certain extent, postponed or put in 
the cold storage for the time being? 

DR, K. L. RAO: The Finance Minister has 
already explained the position and the 
question of taking over the projects has been 
dealt with earlier in my earlier replies. 

SHRI P. K. KUMARAN: With reference to 
the statement made by the Finance Minister, I 
would like to know this. There are 3 or 4 big 
projects in the country which have reached 
some advanced stage and if work on them is 
accelerated and completed, the problem of 
Water and food can be solved within 2 or 3 
years. Instead of giving money assistance from 
the Centre for several projects throughout the 
country, what is the difficulty in concentrating 
on these 3 or 4 projects so that they are 
completed early and the food problem is 
solved early? It is not a question of the Centre 
spending or State spending money. The 
problem is not that. 

SHRI MORARJI R. DESAI: When it 
comes to this question the Member will say: 
'Concentrate on this and give all the money 
for this project.' When another question 
comes up, he will say. 'Concentrate on this 
and give money for this project.' I can 
understand this because the needs are many. 
Therefore the Government have to see about 
the priorities and see that money is spent 
according    to    priorities.    If     more 

money is not available, it cannot be given. We 
would like to give more money but it should 
be available. 

•214, [The questioner (Shri R. S. 
Khandekar) was absent. For answer, vide  
col.   1773-74  infra.] 

COMPULSORY  STERILISATION 

*215. SHRI BHUPINDER SINGH: Will 
the Minister of HEALTH AND FAMILY 
PLANNING be pleased to state: 

(a) whether Government propose 
to provide for compulsory steriliza 
tion of the father after the third baby- 
is born; 

(b) whether this measure has been or is 
proposed to be tried on an experimental basis 
in any part of India; and 

(c) if so, with what results? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING (SHRI B. S. MURTHY): (a) and 
(b) The Government of Maharashtra have 
recommended to the Government of India to 
take legal and constitutional steps to make 
Sterilisation (Vasectomy or Tubectomy) 
compulsory in the case of all citizens who 
have three or more childern. This 
recommendation is under examination. No 
decision has yet been arrived at. 

(c)  Does not arise. 
SHRI BHUPINDER SINGH: Pur 

population is rising at a very fast pace. The 
Government should lose no time to take 
adequate steps to reduce the birth rate. Now 
when 15 out of 17 State Governments have 
agreed to the compulsory sterilisation scheme, 
what is the thing preventing the Government 
from going ahead with the scheme of 
sterilisation at full speed? Do the Government 
apprehend legal difficulties in implementing 
the scheme and, if so, what steps do they 
propose to take to meet the  difficulties? 
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SHRI B. S. MURTHY; This matter is now 
being processed by the Legal Department and 
once the Legal Department clears it that it is 
legally possible constitutionally possible, 
there are many aspects of the question that 
have to be gone into such as whether it is 
possible to enforce a measure like this, 
whether we have complete personnel like 
doctors, nurses, etc., to attend to the matter 
and whether we can have finances ^enough to 
provide a sufficient number of dispensaries 
where such action can be taken. These are the 
various considerations and finally we may 
also have to elicit public opinion in the matter. 

SHRI BHUPINDER SINGH: Have the 
Government estimated how many doctors and 
clinics will be required to implement this 
scheme throughout India? Have they made 
arrangements to provide doctors to 
implement the scheme? 

SHRI B. S. MURTHY: According to the 
estimates, there are nearly 90 million couples 
who have to be brought under the purview of 
family planning. Out of these, it is estimated 
that 45 million couples may have to be 
subjected either to sterilisation or the loop as 
the case may be. Therefore on this basis the 
doctors :have to be calculated. 

SHRI A. D. MANI: In view of the fact that 
the fundamental right of a person to retain his 
potency without medical coercive interference 
is involved, will the Ministry consult the 
Attorney General also? I am in favour of 
family planning but this is not the way to plan 
the families by compulsorilv interfering with 
a person's right. 

SHRI B. S. MURTHY: Not only the 
Attorney General but Mr. A, D. Mani also 
will be consulted in the  matter. 

SHRI B. K. GAIKWAD: Are the 
Government aware that there are ;some cases 
of sterilisation of men and 

after that a particular man's wife became 
pregnant which created suspicion in the mind 
of the husband and a happy family became 
unhappy for the whole life? Have the Gov-
ernment found out any remedy to stop this? 

SHRI B. S. MURTHY: Suspicion of man 
is proverbial about woman. Therefore family 
planning alone should not be accused as 
being responsible for the husband's suspicion 
against his wife. 

SHRI G. RAMACHANDRAN: The other 
day when Dr. Chandrasekhar, the Minister, 
was speaking on the subject of compulsory 
sterilisation. I wanted him to tell the House 
what kind of compulsion it can be. I am not 
talking about family planning, I am not 
talking about sterilisation. All this may be 
necessary and good but what is the modus 
operandi under which all parents with 3 
children will be compelled? The moment you 
do that, there would be such a controversy in 
the country that the Government will add to 
their headaches. 

SHRI ARJUN ARORA: There will be a 
revolution. 

SHRI G. RAMACHANDRAN: There may 
be no revolution. My friend is all the time 
talking of revolution. I am saying, how can you 
compel a man. Dr. Chandrasekhar said: "We 
have not decided it". He simply evaded the 
issue. I wanted an answer, Sir. I am pausing for 
an ans-j   wer.    How does he propose to do it? 

SHRI B. S. MURTHY: The main | point in 
the question is that there 4 will be a revolution. 
All I can say ] is that we are taking note of this ,   
warning. 

SHRI  G. RAMACHANDRAN: Sir, 
I   never   said   that.     I      never said 
there will be a revolution.      I am 
sorry  the  Deputy Minister  like the 
Minister is evading the issue. 
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SHRI CHANDRA SHEKHAR: Mr. 
Chairman, I want to make a submission. Why 
is it that only male Members ask questions 
about this? And also why is it that old men are 
taking undue interest in the matter. 

SHRI G. RAMACHANDRAN: You young 
men also can join. My submission is that the 
Deputy Minister like the Minister has evaded 
the question. I never referred to any revolution. 
I am not afraid of revolution. But my simple 
question is how will he compel? What is the 
modus operandi  of this compulsion? 

AN HON. MEMBER: Arrest and 
imprisonment,  I  suppose. 

SHRI G. RAMACHANDRAN; Let him tell 
us. 

SHRl B. S. MURTHY; We can compel only 
if Parliament gives us the authority. It is my 
hon. friend and others who can strengthen our 
hands. Otherwise we cannot do it. That i.i the 
simple position. 

(Interruptions) 

MR. CHAIRMAN: Please observe silence 
and let us get on with the business. How can 
we do that if people make so much noise? Mr. 
Krishan Kant. 

SHRI KRISHAN KANT: May I ask the 
Government whether in view of the 
recommendations of the Shanti-lal Shah 
Committee, they have taken a decision to 
legalise abortion and do they propose to bring 
forward legislation  in  this respect? 

SHRI B. S. MURTHY: The Shanti-lal Shah 
Committee's Report has been submitted and it 
is now being processed. 

SHRI P. N. SAPRU: May I ask whether the 
gentleman who has sponsored this idea of 
compulsory sterilisation has been examined by 
a competent psychiatrist? 

1 SHRI B. S. MURTHY: I can tell the hon. 
Member that no single person has been 
responsible for a .suggestion like this. It is 
from the Government of Maharashtra and 
that is my answer. 

SHRI ARJUN ARORA: Sir, the Government 
has committed many follies and I hope it will 
not commit the biggest folly of bringing 
forward a legislation for compulsory sterilisa-
tion. May I know if the Health Ministry is 
aware of the concept of j freedom on which 
our Constitution is based and is the Health 
Ministry aware of the urge of people to pro-
create and of their freedom to procreate as 
much as they like? Secondly, is the Health 
Ministry aware of something which Gandhiji 
preached in the matter of birth control? 

AN HON. MEMBER:   The Minister ,   
must have the freedom to compel. 

SHRI ARJUN ARORA: Gandhiji's j 
preaching was based on Brahma-• charya, 
that is to say it was the man's own decision. 
Then why is the Government talking of such 
a foolish thing as compulsory sterilisation? 
Has the Government marched so much away 
from Gandhism and Gandhiji's teaching that 
they want to make this country a police State 
where every potent father will be penalised? 

SHRI  C. D. PANDE:   Do you take all 
this seriously? 

SHRI MORARJI R. DESAI: Sir, questions 
after questions are asked on a hypothetical 
consideration. When the Central 
Government gets a recommendation from a 
State Government, then it has to examine 
the recommendation. That does not mean 
that the Central Government is looking at it 
and that it will be done. If the Government 
rejects it, then the Government will be 
charged with not having given any 
consideration to it. When so many questions 
are asked,   what   is   the   Government,   to 



1769 Oral Answers [ 2 AUG. 1967 ] to  Questions 1770 

say except that this is under consideration? If 
faults, are committed, they are committed by 
questioners and also by those who reply. 

INCOME-TAX    EVASION 

*216. SHRI ARJUN ARORA: Will the 
Minister 0f FINANCE be pleased to state; 

(a) whether any estimate of loss of 
revenue because of income tax evasion has 
been made by Government; and 

(b) what steps have been taken to curb 
such tax evasion in future? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRl K. C. 
PANT): (a) No reliable estimate has been 
found to be possible. 

(b) A statement is laid on the Table of the 
House. 

STATEMENT 

Legislative measures 

(1) Provision for assesment of un-
explained money and bullion, jewellery etc. 
(new provision in section 69A of the Income-
tax Act, 1961), and investments not fully 
disclosed in books (Section  69B). 

(2) Enlarging existing powers of search 
and seizure and power of entry and survey to 
the Income-tax officials (section 132 and 
133A of the Income-tax Act, 1961). 

(3) Tightening up of provisions relating 
to imposition 0f penalty for concealment of 
income (Explanation to section 271 of 
Income-tax Act, 1961). 

(4) Laying down minimum penalties for 
concealment of wealth, delay in submission of 
returns etc. (Section 13 of the Wealth Tax 
Act). 

 

(5) Provision for rigorous imprisonment 
for a minimum period of six months (unless 
there are special reasons for awarding a lesser 
sentence) for false verification of return or 
abetment thereof and raising the maximum 
term of imprisonment from six months' 
simple imprisonment to two years' rigorous 
imprisonment. (Section 277 of income-tax 
Act, 1961), in place of simple imprisonment 
for 6 months and/or fme of Rs. 1,000. 

(6) Deletion of the provision that an 
assessee can either be subjected to penalty or 
prosecution. The result is that  the   
Department  can  take  both 
the measures against an assessee for the same 
offence (Deletion of section 28(4) of Indian 
Income-tax Act, 1922). 

(7) Provision for publication of 
particulars relating to proceedings under all 
Direct Taxes Acts in respect of any assessee. 

(8) Furnishing of information to any 
assessee on application by any person to the 
Commissioner of Income-tax concerned. 
(Section 188 of Income-tax Act, 1961). 

(9) Provision for persons taking contracts 
to report payments exceeding Rs. 50,000 
during a year to the Income-tax Officer within 
one month of the taking of the contract. 
(Section 285A of the  Income-tax Act,   
1961). 

Administrative measures 

(1) Effective exercise of the powers-of 
search and seizure. 

(2) The Reward Rules for giving in-
formation in cases of tax evasion were 
liberalised. 

(3) Launching of prosecution for 
deliberate   concealment  of income. 

(4) Four Intelligence Units have-been set 
up since January,  1966      at 
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Calcutta, Madras, Bombay and Delhi to 
collect useful 'intelligence' which will be 
helpful in tackling tax evasion and processing 
cases for prosecutions under various direct 
taxes. In addition, the Units also assist the 
Commissioners in the matter of searches and 
follow up action in search cases. 

(5) Prior to 1965, there were two Central 
Commissioners at Bombay ind Calcutta. 
Cases of ]arge scale evasion were allotted to 
Incom3-tax Officers working under these 
Commissioners. In 1965, two more Central 
Commissioners' charges were created in 
Delhi and Madras, and the Special Investi-
gation Circles were transferred to the Central 
Commissioners, to enable the Commissioners 
to make thorough study of tax evasion cases. 

SHRI SUNDAR SINGH BHANDARI: 
The statement als0 may be read out. 

SHRI K. C. PANT: Sir, it is a long 
statement and it will take up the rest of the 
time if I were to read it out. It gives a list of 
the measures. 

SHRI ARJUN ARORA: Sir,      the 
time      for supplementary questions 
would be lost if the statement 
were read out. 

SHRl K. C. PANT: I can tell the hon. 
Member what the statement contains. It 
contains the list of legislative and 
administrative measures that have been taken 
in this regard. 

SHRI ARJUN ARORA: Sir, the statement 
gives the administrative measures which can 
be taken and not which have been taken. For 
example the first administrative measure 
referred to here is "Effective exercise of the 
powers 0* search and seizure." May I know 
how many searches and seizures were ordered 
during the years 

1966 and 1967? I ask this particularly because 
when Mr. T. T. Krishnama-char; left the 
Ministry of Finance and somebody else took 
over, the impression, that the country gained, 
was that orders had been issued that searches 
and seizures will not take piace, So, may I 
know how many searches and seizures took 
place in 1966 and in 1967, i.e. up to 12th 
March, and how many searches and seizures 
took place after the  13th March, 196". 

SHRI K. C. PANT: Sir, I have the figures 
up to the end of March, 1967 of the searches 
and seizures that took place under the powers 
which are mentioned in the statement 937 
searches were conducted and the total 
estimated amount of concealed amount taken 
as a result of these searches is over Rs.  136 
crores. 

SHRl ARJUN ARORA: May I know how 
this figure compares with the figure for 1964-
65? And the other administrative measure 
listed is the launching of prosecution for 
deliberate concealment of income. Further it 
says that arrangements are that the 
Department can take both measures, that is to 
say, impose penalty ' and also prosecute. May 
I know how many prosecutions for deliberate 
concealment of incomes were launched in 
1966 and in how many cases both penalty and 
prosecution were resorted to? 

SHRI K. C. PANT: I have figures of the 
total number of prosecutions launched- 28 
prosecutions were launched and 7 more cases 
are under consideration. 

SHRI CHANDRA SHEKHAR: May .1 
know from the Government whether there has 
been any instance of the house of Birlas being 
searched, who are the greatest monopolists 
and who are the greatest criminals in evading 
taxes and this is known to the Government for 
the last twenty years? 
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SHRI K. C. PANT: Some searches did 
take place recently, but not for income-
tax. 

SHRI CHANDRA SHEKHAR: Mr. 
Chairman, my question is this. The Birlas 
have been evading income-tax for the last 
twenty years and this is known to the 
Government because in the year 1954-55 
they appointed an investigation 
commission and its report was submitted 
to Government and then the Birlas 
compounded their cases. So I ask why no 
search was made against the Birlas for 
evasion of income-tax in spite of the fact 
that this is within the knowledge of the 
Government that they are the greatest 
criminals in the field of our economic life 
in the matter of evading taxes? 

SHRI MORARJI R. DESAI: I cannot 
accept all these adjectives in the case of 
any person, let alone the Birlas. We have 
no information about this evasion. If we 
have information we certainly will do so. 
But we cannot go on searching people 
without information. That would be a 
wrong use of the powers which the 
Government has. If the hon. Member has 
any information certainly we will pursue 
it. 

MR. CHAIRMAN: The Question 
Hour is over. 

WRITTEN ANSWERS TO QUES-
TIONS 

PRICE RISE OF ESSENTIAL 
COMMODITIES 

•214. SHRI R. S. KHANDEKAR: 
Will the Minister of FINANCE be 
pleased to state: 

(a) whether it is a fact that the price 
index of all the essential commodities 
rose in the months of June and July, 
1967, after the presentation of the 
Budget; and 

(b) if so, what are the reasons therefor 
and what steps Government propose to 
take to arrest a further rise in their prices? 

821 RS—S. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. C. 
PANT): (a) and (b) On account of the 
prevailing shortages, prices of some of 
the food articles such as food-grains, 
milk, ghee, sugar, gur and vegetables 
have shown a seasonal rise in June and 
July. Price rise in the case of tea and 
coffee has been partly due to enhancement 
of excise duties in the Central Budget for 
1967-68. Prices of a few essential 
commodities such as groundnut oil, 
gingelly oil, vanaspati, chillies, black 
pepper, hand-loom cloth and cycles have 
shown a fall. Those of kerosene, mill 
cloth, aluminium utensils, soap, fertiliser, 
drugs and medicines, ruber tyres and 
tubes, matches and footwear have re-
mained stable. 

Government seeks to check undue rise 
in prices by stimulating agricultural and 
industrial output and curbing the pressure 
of demand through fiscal and monetary 
restraints. To meet the immediate 
situation selective regulation of prices 
and/or distribution of foodgrains, sugar, 
kerosene, popular varieties of mill cloth, 
drugs and medicines etc. is being 
continued. 

PRICES OF MANUFACTURED COMMODITIES 

♦217. SHRI BABUBHAI M. CHI-
NAI: Will the Minister of FINANCE be 
pleased to state: 

(a) what are the manufactured 
commodities to which price increase* 
were allowed by Government after 
devaluation; and 

(b) what is the extent of the price 
increase in the case of each such com-
modity? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRl K. C. 
PANT): (a) and (b) A statement giving 
the extent of the price rise since 
devaluation allowed by Government in 
respect of selected manufactured articles 
is laid on the Table of the House. 
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STATUES   OF   YAKSHA   AND   YAKSHINI 
BEFORE RESERVE BANK OF INDIA 

BUILDING, NEW    DELHI 
•218. PROF. SATYAVRATA SID-

DHANTALANKAR: Will the Minister 
of FINANCE be pleased to state: 

(a) whether prior permission of the 
Ministry of Finance was obtained before 
the installation of the statues of Yaksha 
and Yakshini in front of the Reserve 
Bank of India building, New-Delhi. 

(b) if so, how much amount was 
sanctioned by the Ministry for this 
purpose; 

 

(c) whether any objections have been 
received by the Government in this 
matter; and 

(d) whether any Committee was set up 
for this installation work and, if so, who 
were the Members of the Committee? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. C. 
PANT): (a) and (b) Government's prior 
permission wag not necessary as the 
Reserve Bank was fully competent to 
incur the expenditure on its. own. 

(c) No, Sir. 
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(d) The installation of the statutes 
followed a recommendation made by a 
Committee appointed by the Reserve 
Bank with the following persons as its 
members:— 

(1) Shri J. D. Gondhalekar, former 
Dean of Sir J. J. School of Art, 
Bombay, 

(2) the late Shri G. M. Bhuta of 
Messrs Master Sathe and Bhuta (the 
Bank's architects at that time), and 

(3) Shri R- D. Pusalkar, an As 
sistant Chief Accountant of the Re 
serve Bank. 

PAY SCALES OP BINDERS 

•219. SHRI K. C. BAGHEL:      Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether the ban imposed by 
Government on the revision 0f pay- 
scales of binders has been removed; 
and 

(b) if not, the reasons for continu 
ing the ban and when it is likely to 
be lifted? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRl K. C. 
PANT):     (a) No, Sir. 

(b) The ban on revision of salary 
structure at all levels has been extended 
upto 30th June, 1968 as a measure of 
economy. 

 

 
†CONCESSIONS TO GOLDSMITHS 

•220. SHRI SUNDAR SLNGH 
BHANDARI: Will the Minister of 
FINANCE be pleased to state: 

(a) whether Government have 
decided to do away with the difference 
between a craftsman and a goldsmith and 
to introduce the same procedure of 
certificates for both the categories; and 

(b) what sorts of concessions have 
been decided to be given to goldsmith* 
with regard to the increase in their 
rehabilitation grants and the recovery of 
instalments of and interest on, the loans 
advanced to them?] 
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f[THE MINISTER OF STATE IN THE 

MINISTRY OF FINANCE (SHRI K. C. 
PANT); (a) A craftsman who works as an 
employees of a licensed gold dealer is 
called an 'artisan' in th6 scheme of the new 
Gold Control Rules. Previously such an 
employee was required to be registered as 
a worker or an out-worker of the.dealer. 
With the change in nomenclature, 
provision has been made to tighten up the 
control over the functioning of these 
artisans. As in the past, these artisans are 
not entitled to receive certificates to 
function as self-employed goldsmiths. 
Self-employed goldsmiths function 
independently and continue to be eligible 
to receive certificates as previously. 

(b) Although the 14 carat restriction on 
the manufacture of ornaments has since 
been withdrawn, yet, as a deliberate 
policy of the Government, displaced 
goldsmiths who had received 
rehabilitation loans or other assistance 
and who now do not elect to revert to the 
goldsmith's profession are being allowed 
to continue to enjoy those rehabilitation 
benefits according to the original terms 
and conditions. The Government have 
decided upon these concessions with a 
view to encourage the goldsmiths to take 
to more productive vocations. No other 
proposal to enlarge these concessions is at 
present under Government's 
consideration.] 

†[ ] English translation'. 

PETROLEUM AND GAS IN JAISALMMR 
AREA 

•221. SHRI HARISH CHANDRA 
MATHUR: Will the Minister of PET-
ROLEUM AND CHEMICALS be plea-
sed to state: 

(a) what progress has sinoe been 
made in the exploitation of petroleum 
and gas in Jaisalmer area; and 

(b) what are the ascertained Dros-
pects? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND OF PLANNING 
AND SOCIAL WELFARE (SHRI K. 
RAGHURAMAIAH): (a) Some wells 
have been drilled and, in one of them the 
presence of gas has been noticed. 

(b) No opinion on the prospects can be 
expressed at present. More wells will 
have to be drilled to gauge the 
significance and extent of the above find. 

TAGREEMENT WHICH U.S.A. UNDER 
"FOOD FOR PEACE PROGRAMME" 

*16. SHRI M. C. SHAH: Will the 
Minister of FINANCE be pleased to 
state: 

(a) whether any agreement has the 
United States of America about the mode 
of payment for the food-grains to be 
purchased from the country under the 
"Food for Peace Programme"; and 

(b) if so, what are the details thereof? 
THE DEPUTY PRIME MINISTER 

AND MINISTER OF FINANCE (SHRI 
MORARJ.I R. DESAI): (a) and (b) The 
Food for Peace amendment to the PL 480 
Law envisages a gradual transition over 
five years from sales for local currencies 
to sales for dollars on long-term credit 
basis. Agreements during the transitional 
period will contain a mixture of both 
these modes of payment. Further details 
will be worked out when the Agreement 
are signed from time to time. 

Transferred from   the   24th July, 
1967. 
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2i The PL-480 Agreement for $ 112 

million signed on 24th June, 1967 
provides for 80 per cent of the Payment 
for the commodities being made in 
rupees and 20 per cent on dollar credit 
terms repayable over a 40-year period. 

USE   OF  INDIAN  RUPEES   IN   NEPAL 
•49. SHRI N. SRI RAMA REDDY: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether it is a fact that Gov-
ernment of India have suggested to the 
Government of U.SA. to discontinue the 
use of Indian Rupees for local 
expenditure fn Nepal; 

(b) if so, what are the reasons 
therefor; and 

(c) what is the reaction 0f the 
Government of U.S.A. in the matter? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI R. DESAI):   (a) to 
(c) With the agreement of the Gov-
ernment of India, the U.S. Government 
have been using, since I960, a part of 
their PL-480 rupee holdings for their aid 
programmes in Nepal. The rupees ar6 
used partly for the purchase of goods and 
services from India and partly for local 
expenditure in Nepal. The Government 
of India have recently taken up with the 
U.S. Government whether, and to what 
extent, Indian rupees should continue to 
be used for financing local expenditure      
in Nepal      since    this 
involves transfer of Indian rupees outside 
India. The U.S. Government is 
•tudying the question  and      further 
consultations      will  take  place   over 
the coming months. 

PRIMARY HEALTH CENTRES 
♦222. SHRI RAM NIWAS MIRDHA: 
Will the Minister of HEALTH AND 
FAMILY PLANNING be pleased to 
state: |   *T«fr 

(a) how many Primary Health Centres 
are proposed to be established during the 
Fourth Flan period; 

 

(b) how many Primary Health Centres 
established so far are without qualified 
doctors and how many doctors are 
required to fill the vacancies; and 

(c) what steps have been taken by 
Government to meet this situation? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND 
FAMILY PLANNING (SHRI B. S. 
MURTHY): (a) It is proposed to establish 
765 primary health centres during the 
Fourth Plan period. 

(b) 804 primary health centres are 
without doctors. On the basis of at least 1 
doctor per health centre, 804 doctors are 
required to fill the present vacancies. 

(c) The State|Union Territories 
Governments have taken variousr steps to 
meet the shortage of doctors by offering 
them better scales of pay and allowances, 
providing free accommodation or house 
rent allowance, employment of retired 
Medical Officers, and increasing the 
number of medical colleges and training 
schools. 

BHARAT  SEVAK  SAMAJ 

•223.   SHRI YELLA REDDY: 
SHRI P. K. KUMARAN: 

Will the Minister of PLANNING be 
pleased to state: 

(a) whether it is a fact that the-
Planning Commission has stopped giving 
grants to the Bharat Sevak Samaj; 

(b) if so, what are the reasons 
therefor; and 

(c) what is the total amount of grants 
given by the Planning Commission to the 
Bharat Sevak Samaj since its inception? 

THE MINISTER OF PLANNING 
(SHRI ASOKA MEHTA): (a) Yes, Sir. 

†Transferred  from the  25th  July, 1967. 
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(b) The Bharat Sevak Samaj has 
not yet furnished the consolidated 
accounts for the Samaj as a whole 
which is necessary to determine whe 
ther further grants-in-aid will be 
justified. Submission of such accounts 
is necessary under Rule 149(a) of 
the General Financial Rules. 

(c) Rs. 110.90 lakhs. 

NAGARJUNASAGAR  DAM 

♦224. SHRI Y. ADINARAYANA 
REDDY: Will the Minister of IRRIGATION 
AND POWER be pleased to  state: 

ja) the progress made in fixing of shutters 
for gates to the Nagarjunasagar Dam; 

(b) whether the fixing of shutters for the 
gates comes under Stage II of the 
Nagarjunasagar Project; and 

(c) whether there is any objection for  
fixing the shutters to the gates? 

THE MINISTER OF IRRIGATION AND 
POWER (DR. K. L. RAO): (a) to (c) 
Maharashtra and Mysore have' objected to 
the proposal of Andhra Pradesh to erect crest 
gates on the spillway of the Nagarjunasagar 
Dam. Various aspects of this proposal are 
under examination. 

MULTI-PURPOSE   IRRIGATION   PROJECTS 

•225. SHRI P. K. KUMARAN: Will the 
Minister of IRRIGATION AND POWER  be  
pleased to state: 

(a) whether the question of speedy 
completion of all multi-purpose irrigation 
projects in the States which have reached an 
advanced stage of construction has been 
considered by Government; and 

(b) if so, what are the decisions taken 
thereon? 

THE MINISTER OF IRRIGATION AND 
POWER (DR. K. L. RAO): (a) and (bj. The 
matter is under consideration. 

SEIZURE OP CONTRABAND GOLD 

•226. SHRIMATI LALITHA 
(RAJAGOPALAN): Will the Minister of 
FINANCE be pleased to state: 

(a) what is total amount of contraband 
gold which was seized by Government during 
the past six months and in which State the 
seizure was the highest; and 

(b) whether it is a fact that the recent 
seizure in Madras has unearthed the operation 
of an international gang and if so, what action 
Government have taken against them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. C. 
PANT): (a) During the period from 1st 
January, 1967 to 30th June, 1967, the 
Customs and Central Excise authorities seized 
as smuggled, all over India, a total quantity of 
approximately 877 Kgms. of gold; the 
seizures were the highest in the State of 
Maharashtra. 

(b) Presumably the reference is to the 
seizure of approximately 81 Kgms. of gold 
made on 8th July, 1967 in Madras. 
Investigations conducted as a result of this 
seizure, however, have not revealed the 
existence of any international gang of gold 
smugglers functioning in Madras State, and as 
such, the question of taking any action against 
such a gang does not arise. 

LIC's.   REFUSAL   TO   HONOUR   CERTAIN 
STIPULATED  POLICY  CONDITIONS 

•227. SHRI A. P. CHATTERJEE: Will the 
Minister of FINANCE be pleased to state: 

(a) whether it is a fact that some Canadian 
companies like the Sun Life and the Crown 
contained policy conditions under which cash 
bonus was declared and kept deposited with 
the company to accumulate at compound 
interest until maturity of the policies or 
surrender at earlier stage at the option of the 
policy-holder; 
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(b) if so, whether the L.I.C. has 

refused to honour this policy condi 
tion in respect of bonuses declared 
after being taken over by the LIC; 
and 

(c) if the answer to part (b) above 
be in the affirmative, under what pro 
vision of law does LIC claim to over 
ride the policy condition in such a 
manner? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. C. 
PANT): (a) to (c) In exercise of the 
powers conferred by section 49 of the 
L.I.C. Act, 1956 and with the previous 
approval of the Central Government, the 
L.I.C. has formulated the Life Insurance 
Corporation (Classification of Policies 
for Differential Bonuses) Regulations, 
1961. One effect of these regulations was 
that all bonuses, including bonuses to 
policy-holders of Sun Life Assurance 
Company of Canada and Crown Life 
Insurance Company were declared as 
reversionary additions to the sum 
assured. In view of this change, the 
options given by the two Canadian 
companies, in the context of a different 
system of declaration of bonus, namely, 
cash bonus, were no longer applicable or 
valid. However no hardship to the policy-
holders resulted from this change. 

"HANDLOOM YARN" 
•228. SHRI NIREN GHOSH: 

SHRI  ARAVINDAKSHAN 
KAIMAL: SYED 
NAUSHER   ALI: SHRI  
KESAVAN   (THAZHAVA) 
: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether it is a fact that the yarn 
used by handlooms is subjected to the 
lew of excise duties and sales tax both 
Central and State, while the yarn used up 
bv composite mills is free from such 
levies; and 

(b) if so, whether Government would 
consider abolishing the levy of 

excise duties and Central Sales Tax on 
yarn used by handlooms, to meet the 
long-standing demand of the handloom 
weavers, that yarn should be made 
available to handloom weavers at prices 
at which it is available to the composite 
mills? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. C. 
PANT): (a) and (b) A statement is laid 
on the Table of the House. 

STATEMENT 
(a) In so far as sales-tax is con 

cerned, mills using yarn spun by 
them in the manufacture of textiles 
are not liable to pay sales-tax on 
such yarn as no sales transaction is 
involved. However, yarn purchased 
from outside, whether by a compo 
site mill or by a handloom weaver is 
liable to State or Central Sales-tax 
depending upon the fact whether the 
purchase has been effected within 
the State or in the course of inter- 
State trade. 

In so far as Central Excise duty is 
concerned, appropriate duty is leviable in 
respect of rayon and synthetic yarn, 
woollen yarn and cotton yarn produced 
with the aid of power and used by 
handlooms or composite mills. But in 
respect of composite mills 
tmanufactuiring cotton textiles, there is a 
scheme of compounded levy enabling the 
mills to pay duty on yarn at the time of 
clearance of cloth, based on the square 
metre of the cloth and the count of yarn 
used. It is, therefore, not correct to say 
that the cotton yarn used by composite 
mills is free from duty. 

(b) There is no proposal to abolish 
the levy of excise duty on yarn used 
by handlooms as such. But the cotton 
yarn in "hank' form used largely by 
handlooms is exempt from duty up to 
less than 29 nf counts and sub;|e';'ed 
to concessional rates in respect of 
higher counts. 

Central sales-tax levied on inter-State 
sales is complementary to local 
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sales-tax levied by States. If State 
Governments do not levy local sales-tax on 
yarn, it will automatically enjoy exemption 
from Central sales-tax. The States can also 
exempt it from Central sales-tax alone by 
issue of notification, if they consider it expe-
dient in public interest to do so. Such a power 
is not available with Central Government 
under the Central Sales Tax Act, 1956. 

UNIT TRUST  OF  INDIA 

•229. SYED NAUSHER  ALI: SHRI 
NIREN GHOSH: SHRI 
ARAVINDAKSHAN KAIMAL: 

Will the Minister of FINANCE be pleased 
to state: 

(a) whether the re-purchase price of the 
units of the Unit Trust of India has gone 
down during 1967; 

(b) if so, the reasons therefor; 

(c) whether Government have assessed 
the working of the Unit Trust; and 

(d) if so, what are the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. C. 
PANT):   (a)  No, Sir. 

(b) Does not arise. 

(c) and (d). The Unit Trust was set up on 
1st July 1964 and its growth over the last 
three years has not been unsatisfactory. 

POST-GRADUATE MEDICAL INSTITUTES 

•230. SHRI R. T. PARTHASARATHY: 
Will the Minister of HEALTH AND 
FAMILY PLANNING be pleased to state; 

(a) whether it is a fact that he recently 
announced the sanction of Post-Graduate 
Medical Institutes for Bombay and 
Hyderabad; and 

(b) whether it is also a fact that the Union 
Health Minister stated at a function, held in 
the General Hospital, Madras, on 19th April, 
1967 that the Post-Graduate Medical Institute 
at Madras had the approval of the Union 
Finance Minister and of the Government of 
India; if so, when it is likely to be set up? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING (SHRI B. S. MURTHY): (a) and 
(b) A statement is laid on the Table of the 
Sabha. 

STATEMENT 

(a) The Minister is not in India at present. 
A statement will be laid on the Table of the 
Sabha on his return. 

(b) No. The Union Health Minister stated 
in Madras on the 19th April, 1967 that a Post-
graduate Medical Institute would be set up in 
Madras, and that a beginning should be made 
by starting a few post-graduate departments at 
the General Hospital during the current year 
and adding to them next year. He further 
stated that the details would be studied by the 
officials of the Government of India and the 
State Government. 

IRRIGATION PROJECTS OF MAHARASHTRA 

♦231. SHRI A. G. KULKARNI: Will the 
Minister of IRRIGATION AND POWER be 
pleased to state: 

(a) the names of the medium and major 
irrigation projects received from the 
Government of Maharashtra still pending 
clearance with the Government of India; and 

(b) when these schemes are likely to be 
approved? 

THE MINISTER ,OF IRRIGATION AND 
POWER (DR. K. L. RAO):  (a) 
None of the schemes included in the Plans is 
pending clearance by the Government of 
India. 

(b) Does not arise. 
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COST OF LIVING INDEX 

•232. SHRI N. R. MUNISWAMY: Will 
the Minister of FINANCE be pleased to state 
what is the present cost of living index and 
how is it to be stabilised? 

THE MINISTER OF STATE IN THE     
MINISTRY     OF     FINANCE 
(SHRI K. C. PANT): The all-India working  
class  consumer  price  index 
(1949-100) stood at 206 in May 1967. While 
there is no pre-determined level of the index 
at which it can be stabilished with absolute 
certainty, Government hopes to check further 
rise in prices of essential commodities by 
bringing about an increase in their output, 
checking the pressure of demand through 
appropriate fiscal and monetary restraints and 
selective regulation of prices and | or 
distribution of essential commodities as and 
when necessary. 

CHOLERA IN TRIPURA 

•233. SARDAR RAM SINGH: Will the 
Minister of HEALTH AND FAMILY 
PLANNING be pleased to state; 

(a) whether it is a fact that cholera has 
spread in Tripura in an endemic form; 

(b) whether it is also a fact that the 
disease has spread in many other States; and 

(c) if so, what Central assistance has 
been given to States as also to Tripura to 
check the disease? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING (SHRI B. S. MURTHY): (a) 
No, Sir. No case of cholera has been reported 
from Tripura since 1962. 

(b) This year cholera cases have been 
reported from the     States     of 

Andhra Pradesh, Bihar, Gujarat, Madras, 
Maharashtra, Mysore, Orissa, Rajasthan, 
Uttar Pradesh, West Bengal, Delhi, 
Pondicherry and Andaman and Nicobar 
Islands; but the incidence has not  been 
abnormal. 

(a) A scheme for Central assistance to the 
States and Union Territories for the control 
of cholera is under consideration. 

PRODUCTION OF CRUDE On. 

*234. SHRl D. THENGARI: Witt the 
Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whether Government have 
under consideration any scheme for 
stepping up production of crude oil 
in the country; 

(b) if so, what are the details, thereof; 
and 

(c) the names of the refineries where the 
scheme would be implemented? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND OF PLANNING AND 
SOCIAL WELFARE (SHRI K. 
RAGHURAMAIAH): (a) Yes, Sir. 

(b) The Oil and Natural Gas Commission 
propose to increase production from 2.534 
million tonnes in 1966-67 to 6.38 million 
tonnes per annum in 1970-71 from existng 
oilfields and from new ones under deve-
lopment. Oil India Ltd. will increase its 
production from 2.14 million tonnes in 1966 
to 3 million tonnes during 1968 
corresponding to the additional offtake then 
expected. 

(c) Mainly the Koyali, Barauni and 
Gauhati refineries. The Burmah-Shell and 
Esso refineries at Bombay are also expected 
to receive some of the indigenous production. 
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†ANKLESHWAR   OIL   WELLS 

•235. SHBSI 1R. K^ JBHUWALKA: Will 
the Minister of ' PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) the quantum of oil drawn out 
from the oil wells at Ankleshwar 
daily; 

(b) whether Government propose 
to draw out an increased quantity of 
oil from these wells;  and 

(c) if so, what are the details 
thereof] " 

 
t[THE MINISTER OF STATE IN THE 

MINISTRY OF PETROLEUM AND 
CHEMICALS AND OF PLANNING AND 
SOCIAL WELFARE (SHRI K. 
RAGHURAMAIAH): (a) This is 'restricted 
information' under Rule 52 of Defence of 
India Rules, 1962, and cannot, therefore, be 
divulged. 

 

(b) Yes, Sir. 

(c) By the use of water injection and dual 
completion methods, it is expected that 
production will increase. These methods are 
being employed.] 

DEMAND FOR MORE ROYALTY ON PETRO-
LEUM CRUDE 

•236.    SHRI    KESAVAN     (THA-
ZHAVA) : SHRI NIREN GHOSH: 
SHRI ARAVINDAKSHAN 

KAIMAL: SHRI A. P. 
CHATTERJEE: 

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state. 

(a) whether it is a fact that Government 
have agreed to refer to the arbitrator the 
demand of the Governments of Assam and 
Gujarat for more royalty on petroleum crude 
payable to them by the oil industry in the 
public sector; 

(b) if so, what are the terms of reference 
for the arbitrator; and 

(c) the name of the arbitrator and 
the time given to him for submitting 
the award? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND OF PLANNING AND 
SOCIAL WELFARE (SHRI K. 
RAGHURAMAIAH): (a) No, Sir. 

(b)   and  (c)  Do not arise. 

  MODERN KITCHEN  FOR ASHOKA HOTEL 

♦237. SHRI S. K. D. PALIWAL: Will the 
Minister of WORKS, HOUSING AND 
SUPPLY be pleased to state: 

(a) whether there is any scheme under 
Government's consideration for providing the 
Ashoka Hotel with modern equipments, 
especially a modern Kitchen; and 
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(b) if so, what are the details of the scheme 
and what is the estimate of the expenditure to 
be incurred thereon? 

THE MINISTER OF WORKS, HOUSING 
AND SUPPLY (SHRI JAGANNATH RAO):    
(a)   Yes. 

(b) The details and estimated expenditure 
are as follows: — 

 

GRANTS BY THE CENTRAL SOCIAL 
WELFARE BOARD 

424. SHRI RAM NIWAS MIRDHA: Will 
the Minister of SOCIAL WELFARE be 
pleased to state: 

(a) what are the names of the 
organisations which received grants from the 
Central Social Welfare Board during the last 5 
years; and 

(b) whether utilisation certificates from 
such organisations have been received by the 
Central Social Welfare Board for all such 
grants? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF SOCIAL WELFARE 
(DR. SHRIMATI PHULRENU GUHA):   (a) 
It may be diffi- 

cult to give the names of all such 
organisations as the Central Social. Welfare 
Board gives grants to more than 4,000 
organisations. 

(b) Of 17,695 grants sanctioned by the 
Board during the past 5 years, 3,291 grants 
were sanctioned last year i.e., in 1966-67 
itself. Utilisation certificates in respect of 
12,246 grants have been received and as 
regards utilisation certificates for grants 
sanctioned by the Board in 1966-67, these 
will become due during the course of this 
year. 

FORGED INDIAN CURRENCY NOTES 

425. SHRI K. SUNDARAM: Will the 
Minister of FINANCE be pleased to state: 

(a) the quantity of forged Indian 
Currency dumped by Pakistani agent 
provocateurs so far in the current year; and 

(b) the measures initiated by Gov-
ernment to counteract this menace? 

THE DEPUTY PRIME MINISTER AND 
MINISTER OF FINANCE (SHRI MORARJI 
R. DESAI): (a) and (b) No case of "dumping" 
of forged Indian Currency notes by Pakistani 
agent provocateurs has come to notice during 
the current year. A report has been received of 
three forged hundred rupee notes having been 
presented by travellers from Pakistan. One 
person was arrested in this connection. 

INDIAN  OIL CORPORATION  LIMITED 

426. SHRI K. SUNDARAM: Will the 
Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) the profit or loss incurred year-wise by 
the Indian Oil Corporation Limited since its 
inception; and 
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(b) whether Government propose to 
reorganise the above mentioned Cor-
poration? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND OF PLANNING 
AND SOCIAL WELFARE (SHRI K. 
RAGHURAMAIAH): (a) The Indian Oil 
Corporation Limited was formed on 1-9-
1964 by the merger of Indian Refineries 
Limited with the Indian Oil Compa.ny 
Limited. The working results of the 
Indian Oil Company Limited, the Indian 
Refineries Limited and the Indian Oil 
Corporation Limited are given in their 
Annual Reports, copies of which have 
been laid on the Table of the Rajya 
Sabha. 

(b) The Public Undertakings Com-
mittee in their 36th Report have sug-
gested the merger of the Pipelines 
Division of the Indian Oil Corporation 
with one of the other two Divisions of 
the Corporation. This matter is under 
examination. 

PETROL RATIONING 

427. SHRI K. SUNDARAM: Will the 
Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) the extent to which the supply of 
petrol has been affected due to the 
closure of the Suez Canal; and 

(b) whether Government propose to 
introduce petrol rationing to meet the 
resultant shortage? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND OF PLANNING     
AND     SOCIAL    WELFARE 
(SHRI K. RAGHURAMAIAH): (a) and 
(b) The closure of the Suez Canal has 
had no effect on the production of petrol 
in the country; it is in fact, surplus to our 
requirements at present. There is no 
shortage and the question  of rationing     
does not 
arise. 

STATE OVERDRAFTS 

428. SHRI K. SUNDARAM: Will 
the Minister of FINANCE be pleased 
to state: 

(a) whether the question of over-
drafts of State Governments was dis-
cussed at the recent Chief Ministers' 
Conference; and 

(b) if so, what are the details thereof? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI R. DESAI); (a) and (b) The 
question of the overdrafts of States was 
not discussed at the Chief Ministers' 
Conference held in July, 1967. The 
matter was, however, considered at the 
Conference held in April, 1967 when it 
was generally agreed that recourse to 
overdrafts (from the Reserve Bank should 
be avoided. 

CLAIM FOR HIGHER FREIGHT RATE BY 
THE  U.S.S.R.   ON  KEROSENE 

429. SHRI T. V. ANANDAN: Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whether it is a fact that the 
Government of U.S.S.R. have claimed a 
higher freight rate for Kerosene exported 
to India due to the recent closure of the 
Suez Canal. 

(b) if so, what are the details thereof; 
and 

(c) how will it affect the consumers 
in this country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND OF PLANNING 
AND SOCIAL WELFARE (SHRI K. 
RAGHURAMAIAH); (a) Yes, Sir. 

(b) For all imports of Kerosene round 
the Cape of Good Hope, additional 
freight of $4.20 per tonne will have to be 
paid. 



1797 Written Answers [ 2 AUG. 1967 ]              to Questions             1798

(c) The price of Kerosene for the 
consumers has not been changed «o iar. 

PLAN ALLOCATIONS FOR WEST BENGAL 
430. SHRI A. D. MANI: Will 

the Minister of PLANNING be pleas 
ed to state: 

(a) whether any representation has been 
received by Government from the 
Government of West Bengal regarding plan 
allocations for the State of West Bengal; and 

(b) if so, what are the details of the 
representation? 

THE MINISTER OF PLANNING (SHRI 
ASOKA MEHTA). (a) and (b) Yes, Sir. The 
State Government proposed a Fourth Plan 
outlay of Rs. 522 crores of which Central 
assistance asked for amounted to Rs. 295 
crores against Rs. 245 crores indicated by the 
Planning Commission. 

As regards Annual Plan 1967-68, against 
the Central assistance of Rs. 34 crores 
intimated by the Planning Commission, the 
State Government asked for an assistance of 
Rs. 44 crores, for a State Plan outlay of about 
Rs. 70 crores proposed by them. 
  PLOTS FOR LOW AND MIDDLE INCOME 

GROUPS 
431. SHRI A. D. MANI: Will the 

Minister of WORKS, HOUSING AND 
SUPPLY be pleased to state: 

(a) whether the Deputy Prime 
Minister Shri Morarji Desai recently 
told ;Shri V. K. Malhotra, Chief Exe 
cutive Councillor of Delhi that plots 
for houses for low and middle income 
groups should be sold at no profit no 
loss basis; and 

(b) what is the acreage of land 
available in Delhi and New Delhi 
which can be utilised for plots for 
houses for low and middle income 
groups 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WORKS, HOUSING AND 
SUPPLY (SARDAR IQBAL SINGH):   (a)  
A proposal    to    allot 

developed residential plots to person* 
belonging to low and middle income groups, 
by draw of lots, was recently discussed by the 
Deputy Prime Minister at a meeting which 
was also attended by Minister of Works, 
Housing and Supply and the Chief Executive 
Councillor, Delhi Metropolitan Council 
besides others, and the matter is under 
consideration. 

(b) It is estimated that about 1,600 plots of 
sizes varying from 250 square yards to 125 
square yards involving a total area of about 60 
acres, will be available for the purpose by the 
end of March, 1968. 

WELFARE OF TRIBALS IN MADHYA 
PRADESH 

432. SHRl K. C. BAGHEL: Will the 
Minister of SOCIAL WELFARE be pleased 
to state: 

(a) whether it is a fact that the amount 
allocated to the Government of Madhya 
Pradesh for the welfare of tribals in that State 
has not been fully utilised during the last five 
years; 

(b) if so, the amount allocated for the five 
years ended on the 31st March, 1967; 

(c) the amount which remained un-
utilised; 

(d) the reasons for not utilising the full 
amount; and 

(e) the existing machinery to ensure 
proper utilisation of the Tribal Welfare Fund? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF SOCIAL WELFARE 
(DR. SHRIMATI PHULRENU GUHA):   (a) 
Yes, Sir. 

(b) Rs.  1472-43 lakhs. 

(c) Rs. 249-36 lakhs. 

(d) The main reasons are: — 

(i) Declaration of the emergency in 1962 
and diversion of funds to schemes 
of higher priority; 
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(ii) Poor resource, position of the State; 
and 

(iii) Difficulties in the administration of 
Tribal Development Blocks in 
remote areas. 

(e) The State Government has a 
Directorate of Tribal Welfare. 

VILLAGE   INDUSTRIES   PROGRAMME   FOR 
MADHYA PRADESH 

433. SHRI K. C. BAGHEL: Will the 
Minister of PLANNING .be pleased to state: 

(a) the names of the areas of Madhya 
Pradesh selected for implementing tie 
programme of village industries planned by 
the Rural Industries Planning Committee of 
the Planning Commission; 

(b) the basis on which selection of these 
areas has been made; and 

(c) the progress made under the 
programme so far? 

THE  MINISTER    OF    PLANNING 
(SHRI     ASOKA      MEHTA):       (a) 
Sarguj'a,    Bhind,    East    Nimar    and 
Bhilai. 

(b) The selection of these areas was based 
on their broadly satisfying one or more of the 
specified criteria, viz., (i) heavy pressure of 
population in spite of agricultural conditions 
being favourable and considerable agricultural 
efforts being organised, (ii) agriculture 
undertaken mainly under unirrigated 
conditions, with considerable need for 
additional employment; (iii) prevalence of 
considerable underemployment because of 
unfavourable industrial conditions and lack of 
development of potential resources; (iv) tribal 
and other backward areas; (v) areas around 
large industrial projects to achieve integrated 
industrial-rural development; and (vi) areas in 
the neighbourhood of rural universities and 
institutes. 

(c) Since the inception of the Rural 
Industries Projects Programme in 1962,  a  
total    expenditure    of  about 

Rs. 41 lakhs has been incurred on various 
schemes upto March, 1966. Loans amounting 
to Rs. 12'66 lakhs have been given at 
subsidised rate of interest to private industrial 
units and co-operatives for expansion of 
activities of existing units and also for starting 
new industries. Upto March 1966, 1108 
industrial units had been assisted of which 559 
were new units. The number of Co-operative 
Societies assisted was 53 of which 17 were 
new co-operative societies. Schemes for 
training have been organised in various trades 
such as tailoring, carpentry, leathergoods, 
blacksmithy, handloom weaving, rope making, 
printing and paper malting and financial 
assistance has been given to artisans for in 
plant training. Three common facilities centres 
for General Engineering Works, Carpentry and 
Blacksmithy have been set up. Two raw 
materials depots, three marketing depots and 
one agricultural implements production centre 
are being started. Steps have also been taken 
for the development of sericulture, provision 
of managerial assistance to industrial co-
operatives and for sending industrialists and 
artisans on study tours to industrial units 
within and outside the Project area. 

TRIBAL DEVELOPMENT BLOCKS TK 
MADHYA PRADESH 

434. SHRI K. C. BAGHEL: Will the 
Minister of SOCIAL WELFARE be pleased 
to state; 

(a) whether any study of the Tribal 
Development Blocks in Madhya Pradesh has 
been made lately by Government to assess the 
progress of development made in the State 
and among the people; 

(b) the aspects in which the Blocks have 
made progress; and 

(c) the percentage of benefit which have 
accured to the Tribal people in those Blocks? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF SOCIAL WELFARE 
(DR. SHRIMATI PHULRENU    GUHA):     
(a)    Yes,    Sir.   A 
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sample socio-economic survey of Tribal 
Development Blocks on selected items is in 
progress. 

(b) Preliminary observations indi 
cate progress on schemes of agricul 
ture, irrigation, co-operation, educa 
tion and health. 

(c) Survey data is still be processed. 

INQUIRY INTO BARAUNI-HALDIA PIPE-LTNE 
435. SHRI A. D. MANI: Will the 

Minister of PETROLEUM AND CHE 
MICALS be pleased to state: 

(a) whether Government propose to 
conduct an inquiry into the construction of the 
524 kilometre long pipeline connecting the 
Barauni refinery with Haldia in West Bengal; 

(b) the name of the person who has been 
appointed to conduct the inquiry and when is 
the inquiry likely to be concluded; and 

(c) whether the person who is conducting 
the inquiry is connected with any of the 
concerns connected with the inquiry? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND OF PLANNING AND 
SOCIAL WELFARE (SHRI K. 
RAGHURAMAlAH): (a) and (h) At the 
request of the Government, the Central 
Vigilance Commissioner, Shri Nittoop 
Sreenivasa Rau, is enquiring into certain 
matters connected with the alignment through 
the West Bengal coal fields of the 532 
kilometre (and not 524 kilometre 3s stated in 
the question) long pipeline between Haldia 
and the Barauni refinery. The enquiry is likely 
to be concluded by November 1967. 

(c) No, Sir. 
FOURTH FIVE YEAR PLAN 

436. SHRI M. P. BHARGAVA: Will 
the Minister of PLANNING be pleas 
ed to refer to the answer to Starred 
Question No. 32 given in the Rajya 
Sabha on the 24th May, 1967 and 
state: 

(a) whether any further progress has since 
been made towards the final-isation of the 
Fourth Five Year Plan; 

(b) whether it is proposed to 
change the period covered by the 
Fourth Five Year Plan; and 

(c) whether the size of the Plan is 
proposed to be cut? 

THE MINISTER OF PLANNING (SHRI 
ASOKA MEHTA): (a) to (c) The review 
referred to in the answer to Starred Question 
No. 32 given in the Rajya Sabha on 24th May, 
1967 is in progress. The Fourth Five Year 
Plan will be finalized on completion of this 
review. 

 
†TRIBAL RESEARCH AND TRAINING INSTI-

TUTES 

437.  SHRl RAM  SAHAI:   Will the Minister 
of   SOCIAL WELFARE . be please^ to state: 

(a) the number of research and training 
institutes, out of the nine research and training 
institutes established by Government in 
various States for raising the standard of 
living of the tribals, which impart training 
exclusively to the tribals and the number of 
such institutes which impart training to the 
tribals along with other communities; and 

(b) the number of tribals who are 
receiving training at    the said insti- 
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tutes   and   how   many   tribals   have 
completed their training from there? 

(b)  the number of   tribals among them?] 
 

 
f[THE MINISTER OF STATE IN rHE 

DEPARTMENT OF SOCIAL WELFARE 
(DR. SHRIMATI PHULRENU GUHA): (a) 
and (b) Training wings are attached to five of 
the nine institutes for giving orientation and in-
service training to all officials working in 
tribal areas irrespective •of their connections 
with tribal or non-tribal communities.] 

 
†TRAINING   AT THE TRIBAL   RESEARCH 

NSTITUTE, CHHINDWARA, MADHYA PRADESH 
438. SHRI RAM SAHAI: Will the Minister 

of SOCIAL WELFARE be pleased to state: 
(a) the number of persons who received 

training at the Training Division of the Tribal 
Research Institute at Chhindwara in Madhya 
Pradesh, during the last five years and the 
fields in which training was imparted to them; 
and 

 
†THE MINISTER OF STATE IN THE 

DEPARTMENT OF SOCIAL WELFARE 
(DR. SHRIMATI PHULRENU GUHA): (a) 
and (b) The requisite information has been 
called for from the State Government and will 
be laid on the Table of the House when 
received.] 

 
T TDLALECTICAL   EXPERIMENTS   ON   THB 
LANGUAGE    OF    ABHUJMARH,    MADHYA 

PRADESH 
439. SHRI RAM SAHAI: Will the Minister 

of SOCIAL WELFAKE be pleased to state: 
(a) 'whether the language of Abhuj- 

marh, Chhindwara in Madhya Pra 
desh has been included in the pro 
gramme of dialectical experiments in 
the Tribal languages for which a 
provision was made in the Third Five 
Year Plan; and 

(b) if so, the details of the pro 
grammes which are being carried out 
by Government for the Tribal peopl* 
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†THE MINISTER OF STATE IN THE 
DEPARTMENT OF SOCIAL WELFARE 
(DR. SHRIMATi PHULRENU GUHA): (a) 
and (b) The requisite information has been 
called for from the State Government and will 
be laid on the Table of the House when 
received.] 

C. G. H. SCHEME 
440. SHRI R. P. KHAITAN: Will 

the Minister of HEALTH AND 
FAMILY PLANNING be pleased to 
state the number of Government 
Undertakings/Semi-Government Orga 
nisations in the country whose emplo 
yees are enjoying the facilities pro 
vided by the Central Government 
Health Scheme? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING (SHRI B. S. MURTHY):  
Seventy-seven. 

VACANT PLOTS OP LIC 

441. SHRI R. P. KHAITAN: Will 
the Minister of FINANCE be pleased 
to state: 

(a) the number of vacant plots of LIC 
lying in various cities for construction 
purposes; 

(b) since how long they are lying vacant 
and the reasons therefor; and 

(c) by when buildings will be con 
structed on these plots? 

THE DEPUTY PRIME MINISTER AND 
MINISTER OF FINANCE (SHRl MORARJI 
R DESAI): (a) Bombay— 4; Calcutta—8; 
Delhi—4; Madras—5; Other cities—47; 
Total—68. 

t[ ] English translation. 921 
RSD— 

(b) 37 plots—more than 10 years; 
4 plots—9 years; 20 plots—5 years;: 
and 7 plots—2 years. 

As regards the reasons, no information is 
readily available. 

(c) 44 proposals are in the planning: 
stage and work is expected to start 
in the next 1 to 3 years. Construc 
tion on the other plots is expected to 
be taken up after 5 years or more. 

CANCELLATION OF LEASE BY D. D. A. 
442. SHRI BHUPINDER SINGH: Will the 

Minister of WORKS, HOUSING AND 
SUPPLY be pleased testate: 

(a) whether the Delhi Development 
Authority has recently cancelled the lease of 
the Multi-purpose Peasants Co-operative 
Society; 

(b) if so, the reasons therefor; 

(c) whether any enquiry is proposed to be 
held into the working of the society; and 

(d) if so, the personnel of the Enquiry 
Committee and its terms of reference? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WORKS, HOUSING AND 
SUPPLY (SARDAR IQBAL SlNGH):   (a) 
Yes. 

(b) Several complaints had been received 
against the society to the effect that it was not 
paying the lease money. 

(c) and (d) The Lt. Governor* Delhi, has 
asked the Chief Secretary to examine the 
affairs of the society-The report of the Chief 
Secretary is awaited. 

SURPLUS DRILLING BITS WITH THE O. N. G. 
C. 

443. SHRI BHUPINDER SINGH: Will the 
Minister of PETROLEUM AND   
CHEMICALS   be   pleased   to 
state: 

(a) whether it is a fact that 5508 drilling bits 
valued at Rs. 64- 83 lakhs are lying surplus 
with the Oil and Natural Gas Commission; 

of Abhujmarh, Bastar in Madhya Pradesh at 
present?] 
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(b) what are the reasons for procuring 
these equipments in the first instance; and 

(c) what steps are proposed to be taken 
by Government to dispose them of? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND OF PLANNING AND 
SOCIAL WELFARE (SHRI K. 
RAGHURAMAIAH): (a) Yes, Sir. 

(b) These bits were procured when the 
drilling operations were mainly in the Punjab 
region where the subsurface rock formations 
are generally hard. 

(c) It has been decided to return them to 
the supplier in the U.S.S.R. 

KALINGA FOUNDATION TRUST 
444. SHRI BHUPINDER SINGH: 

Will the Minister of FINANCE be 
pleased to refer to the reply to Un- 
etarred Question No. 243 given in the 
Rajya Sabha on the 5th April, 1967 
and state: 

(a) whether the inquiries by the Income-
Tax Department into the affairs of the Kalinga 
Foundation Trust have since been completed 
in all respects; and 

(b) if so, the findings of the Department 
in the matter? 
, TH*' DEPUTY PRIME MINISTER AND 
MINISTER OF FINANCE (SHRI MORARJI 
R. DESAI): (a) Inquiries by the Income-tax 
Department relating to the Kalinga Founda-
tion Trust have been completed and the 
evidence gathered by the Department has 
been put to the assessee. Further proceedings 
have been stayed by the Calcutta High Court. 

(b) Findings can be arrived at by the 
Income-tax Officer only at the conclusion of 
the assessment proceedings which can be 
completed after the stay is lifted by the High 
Court. 

INCOME-TAX RECOVERY FROM U. S. 
EMBASSY EMPLOYEES 

445. SHRI BHUPINDER SINGH: 
Will the Minister of   FINANCE    be 

pleased to state: 
(a) whether any income-tax has been 

recovered from the employees of the United 
States Embassy in New Delhi during the last 
three years; and 

(b) if not, what are the reasons therefor? 
THE DEPUTY PRIME MINISTER AND 

MINISTER OF FINANCE, (SHRI MORARJI 
R. DESAI): (a) Yes, Sir. 

(b)   Does not arise. 
UNAUTHORISED OCCUPATION OF LAND on 

LINK ROAD 
446. SHRI K. C. BAGHEL: Will the 

Minister of WORKS, HOUSING AND 
SUPPLY be pleased to state: 

(a) whether it is a fact that land belonging 
to Government has been unauthorisedly 
occupied recently by certain persons on the 
Link Road (between Arya Samaj Road and 
Punchkuin Road), New Delhi and 
Kuccha/Pucca hutments have been 
constructed thereon; and 

(b) what action Government propose to 
take against these persons and also to stop this 
kind of unauthorised occupation in future? 

THE DEPUTY MINISTER IN THB 
MINISTRY OF WORKS, HOUSING AND 
SUPPLY (SARDAR IQBAL SINGH):  (a) 
Yes. 

(b) Such unauthorised occupation will be 
removed and superstructure demoHshed 
according to the usual procedure. All possible 
vigilance will be exercised by authorities 
controlling public land to prevent unautho-
rised squatting. 
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†SUPPLY OF ELECTRICITY IN 

RAJASTHAN 
*41. SHRl SUNDAR SINGH 

BHANDARI: Will 'the Minister of 
IRRIGATION AND POWER be pleased 
to state: 

(a) the extent to which the cut was 
Imposed in the supply of electricity to 
Rajasthan  because  of  shortage of 

wate- in Rhakra and Chambal due to 
scarcity o'f rains during the year 1966-
67; 

(b) the names of the districts in 
which the cut was imposed in the 
agricultural and industrial sectors and 
the exterrt to -which it was imposed 
in each sector hi each of the districts; 
and 

(c) the steps which are being taken 
by Government to minimise the 
effect of these cuts?] 
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†THE MINISTER OF IRRIGATION 

AND POWER (DR. K. L. RAO): (a? to 
(c) The required information i» given in 
the attached statement. 
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Rajasthan to draw approxi-
mately 3 lakh units per day from 
Delhi. 

f(iv) Construction of Hissar—Jaipur 
220 kV line is being expedited 
and this is expected to be ready 
during 1968. Large blocks of 
power can be transmitted over 
the line i from the Bhakra-
Nangal system.] 

 
†DOCTORS IN C. H. S. AND RAILWAY 

MEDICAL SERVICE 

448. SHRI SUNDAR SINGH 
BHANDARI: Will the Minister of 
HEALTH AND FAMILY PLANNING 
be pleased to state: 

(a) whether there is any difference in 
the rules of recruitment, prescribed 
qualifiactions, work and responsibilities 
of the doctors of C.H.S. and those of the 
Railway Medical Service; 

(b) if so, the difference between the 
grades,    scales  of pay,    rules of 

. promotion    and  other    facilities  ob-= 
taining in these two services; and 

(c) the steps which are being taken to 
eliminate the differences, if any?] 

 
†[THE DEPUTY MINISTER IN THE 

MINISTRY OF HEALTH AND 
FAMILY PLANNING (SHRI B. S. 
MURTHY)- <a) and (b) The necessary 
information is contained in the attached 
statement. [See Appendix LXI, Annexure 
No. 6.] 

(c) As there are no major differences it 
is not proposed to take any steps in the 
matter.] 

 
t[DAM   ON   NARMADA   RiVER 

449. SHRl SUNDAR SINGH 
BHANDARI; Will the Minister of 
IRRIGATION AND POWER be pleased 
to state: 

(a) what will be the height of the dam 
proposed to be constructed on river 
Narmada; 

† [ ]  English translation. 
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(b) how much land in each of the States 
of Madhya Pradesh and: Rajasthan would be 
brought under irrigation; 

(c) what would be the total cost of dam 
and how would it be shared: between the 
Centre and the States; and 

(d) by what time the work on the dam is 
likely to be completed?] 

 
t[THE MINISTER OF IRRIGATION AND 

POWER (DR. K. L. RAO): (a) to (d) A 
number of dams are proposed to be 
constructed on river Narmada. The height of 
each dam, the area to be irrigated from each 
dam, the cost and its sharing between the 
States, as well as the programme of 
construction would be known only after an 
agreement is arrived at between the concerned 
States on. the question of sharing Narmada 
waters.] 

MEDICAL PLANTS SURVEY UNITS 

450. PROF. SATYAVRATA SID-
DHANTALANKAR: Wil1 the Minister of 
HEALTH AND FAMILY PLANNING be 
pleased to state: 

(a) whether there is a research unit 
known as Survey of Medicinal Plants 
sponsored by the Ministry of Health 
and administered by the G'urukula 
Kangri Vishwavidyalaya situated at 
Hard war; 

(b) whether it is also a fact that 
this unit has not received major por 
tion of the grant   from the' Govern- 

ment of India since September, 1966; t[]  
English translation 

(c) whether it is also a fact that 
the staff working under this unit has 
not received its pay for the last ten 
months; and 

(d) the reason for non-payment of 
the grant by the Government? 

THE DEPUTY MINISTER IN". THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING (SHRI B. & MURTHY):   (a)  
and (*>) Yes, Sir. 

(c) The staff has not been paid 
salaries from February, 1967, as per 
intimation ireceived from the Gurukula 
Kangri Vishwavidyalaya. 

(d) The delay in the payment of 
the grant-in-aid by Government has 
occurred because the University has- 
not been able to establish so far as to 
who is Jegally entitled to receive the 
grant-in-aid. on its behalf. 

UNACCOUNTED MONEY 

451. SHRI HARISH CHANDRA- 
MATHUR: Will the Minister of 
FINANCE be pleased to state: 

(a) what steps, if any, Government have 
taken during the last two-months to fight the 
menace of un~ accounted money; and 

(b) whether this problem is being: 
specially examined in its present context and if 
so, by whom and in what manner? 

THE DEPUTY PRIME MINISTER AND 
MINISTER OF FINANCE, (SHRI MORARJI 
R. DESAI): (a) All steps authorised by law 
were taken. 

(b) The Government is constantly 
considering additional measures to unearth 
unaccounted money. 

PEACE CORPS VOLUNTEERS IN INDIA 

452. SHRI M. C SHAH: Will the 
Minister of FINANCE be pieased to 
state the total number of peace corps 
volunteers in different States of India* 
at: the end of" June, 1967; 
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STATEMENT Distribution of U.S. Peace Corps Volunteers in the different States as on June 30, 1967 
 

 

SUPPLY OP GYPSUM TO THE SINDRI 
FERTILIZER FACTORY 

453. SHRI RAM NIWAS MIRDHA: 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whether it is a fact that the 
requirements of the Sindri Fertilizer 
Factory for Gypsum are being drastically 
reduced; and 

(b) if so, what are the reasons 
therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND OF PLANNING 
AND SOCIAL WELFARE (SHRI K. 
RAGHURAMAIAH): (a) and (b) The 
Sindri Fertilizer Factory 

is at present consuming about 7,00,000 
tonnes of gypsum per annum. A proposal 
known as the Sindri Rationalisation 
Scheme is under consideration. If this is 
adopted, after about 2J years needed to 
implement the scheme, natural gypsum 
will not be required as by-product 
gypsum to be produced in the the factory 
itself will be used. 

BUREAU OP PUBLIC ENTERPRISES 
454. SHRI RAM NIWAS MIRDHA: 

Will the Minister of FINANCE be 
pleased to state: 

(a) what is the strength of staff of 
each of the four Divisions of the Bureau 
of Public Enterprises; and 

(b) what is the machinery to ensure 
effective co-ordination among these four 
Divisions? 
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THE DEPUTY PRIME MINISTER AND 

MINISTER OF FINANCE (SHRI MORARJI 
H. DESAI): (a) The number of officers and 
technical staff in the four Divisions of the 
Bureau of Public Enterprises is indicated 
below: — 

Construction Division 7 
Production Division 7 

Finance Division 5 
General Management Division 6 

(b) Apart from the co-ordination ensured 
among these four Divisions at the Secretary's 
level, the Heads of Divisions meet as 
frequently as neces-.sary to discuss matters of 
common interest and exchange information on 
the activities of each Division. 

COMMITTEE    OF   SECRETARIES    Vis-tt-ttjS 
THE BUREAU OF PUBLIC ENTERPRISES 

455. SHRI RAM NIWAS MIRDHA: Will 
the Minister of FINANCE be pleased to state: 

(a) what is the composition of the 
Committee of Secretaries and its 
responsibilities uis-a-tris   the   Bureau 
of Public Enterprises; 

(b) the number of times the Com-onittee 
met during each of the last two years; and 

(c) what have been salient recom-
mendations of this Committee and to •what 
extent these have been carried out by the 
Bureau? 

THE DEPUTY PRIME MINISTER AND 
MINISTER OF FINANCE (SHRI MORARJI 
R. DESAI): (a) to (c) The Secretaries' 
Committee on Public Enterprises was set up 
on 17th April 1967 and has so far held three 
meetings. The Cabinet Secretary is the 
Chairman and the other members are the 
Secretaries principally concerned with public 
enterprises. 

The Committee functions like other 
Standing Committees of Secretaries •and 
considers matters relating to public 
enterprises.   The Bureau of Public 

Enterprises prepares information and material 
as would be required for the deliberations of 
the Committee and takes such follow-up 
action as U necessary. 

INVESTMENT POLICY OF THE L.l.C. 
456. SHRI ARJUN ARORA: Will 

the Minister of FINANCE be pleased 
to state: 

(a) whether any review of the investment 
policy of the Life Insurance Corporation has 
been undertaken by Government during 1967; 
and 

(b) if so, what are the details thereof? 

THE DEPUTY PRIME MINISTER AND 
MINISTER OF FINANCE (SHRI MORARJI 
R. DESAI): (a) No, Sir. 

(b) Does not arise. 

FOREIGN EXCHANGE EARNED BY INDIAK 
INDUSTRIES LOCATED ABROAD 

457. SHRI ARJUN ARORA: Will 
the Minister of FINANCE be pleased 
to state the foreign exchange earned 
during the year 1966-67 by industries 
set up abroad by Indian industrialists? 

THE DEPUTY PRIME MINISTER AND 
MINISTER OF FINANCE. (SHRI MORAlUI 
R. DESAI): Current profits received from 
Branches of Indian companies abroad 
amounted to Rs. 95 lakhs, Rs. 87 lakhs and 
Rs. 89 lakhs for the year 1964, 1S65 and 1966 
respectively. Figures of foreign exchange 
earned by industries set up abroad by Indian 
industrialists are not separately maintained. 

458. [Transferred to the 10th August, 
1967.] 

KOTHAGUDAM THERMAL POWER PLANT, 
STAGE III 

459. SHRI P. K. KUMARAN; Will 
the Minister of IRRIGATION AND 
POWER be pleased to state: 

(a) whether the Andhra Pradesh 
Government has asked for financial assistance 
from    the Centre    for the 
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construction of Stage Hi of the Kotha-
gudam Thermal Power Plant; 

(b) if so, what is the nature and extent 
of assistance asked for; and 

(c) what action has been taken 
thereon? 

THE MINISTER OF IRRIGATION 
AND POWER (DR. K. L. RAO): (a) -Not 
specifically for this Project 

(b)  and  (c)  Do not arise. 

COMMISSION STATEMENTS PREPARED IN 
L. I. C. DIVISIONAL OFFICES 

460. SHRI A. P. CHATTERJEE: 
"Will the Minister of FINANCE be 
pleased to state: 

(a) what percentage of the com 
mission statements prepared on the 
Hollerith machines in different divi 
sional  offices  of the  Life  Insurance 
-Corporation is wrong; 

(b) what is    the    cause of such 
.errors; 

(c) what is the loss to the L.I.C. 
resulting from such errors including the 
total number of man-days lost in this way 
per month; and 

(d) extent to which these errors 
are checked up and detected through 
internal or external audit? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI R. DESAI): (a) Exact 
information is not readily available. 
Broadly speaking, internal audit reports 
indicate errors in less than half per cent 
of the entries in commission bills. 

(b) Causes are: — 
(i) human liability to err both in the 

purely clearing operations as well as in 
preparation of data for being processed 
for the machine, and 

(ii) malfunctioning of the machine. 

 

(c) No proper estimate of the loss has 
been made; the avoidable loss is, 
however, considered to be negligible. 
Normal prescribed procedure of 
preparation of commission bills provides 
for sufficient safeguards against serious 
errors; 

(d) Test audit of commission payment 
is carried out by the Internal Audit 
Organisation of the LIC regularly; such 
audit has revealed only marginal errors. 

RESEARCH DEPARTMENT IN THE L.I.C. 

461. SHRI A. P. CHATTERJEE: Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether the L.I.C. has a Re-
search Department; and 

(b) If so, when was it established and 
what are the broad lines on which they 
have conducted their researches HO far? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI R. DESAI): (a) and (b) Yes, 
Sir. A Research Section at the Central 
Office of the Corporation was set up in 
1959. This Section engages in the 
research work pertaining to the following 
items: — 

(i)' Actuarial investigations in 
connection with periodical valuation, 
collection and analysis of data relating to 
investigations into the mortality of 
assured lives and compilation and 
analysis of various statistics relating to 
Actuarial Department; 

(ii) Examination of applications for 
Term-loans and underwriting of 
debentures and share-capital from public 
limited companies, and preparation of 
project appraisal reports on investment 
applications; 

(iii) Analysis of accounts of pub-i lie 
limited companies in which the L.I.C. has 
share-holdings, and tabulation of statistical 
data relating thereto; maintenance of record 
of Stock Exchanges prices; and 
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(Iv) Studies on sales potential of 
various areas by correlating the actual 
sales with various economic and 
demographic factors, and preparation of 
indices of development and efficiency of 
the sales organisation by making use of 
the available operational statistics, for the 
use of Development Wing of the L.I.C. 

LONG-TERM TERM ASSURANCE 
POLICIES 

462. SHRI A. P. CHATTERJEE: Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether Government are 
aware that Indians staying in USA and 
UK are covered heavily by long-term 
Term Assurance during their stay there, 
with private insurers, as they could not 
have the same in Life Insurance 
Corporation; 

(b) if so, whether Government are 
losing heavy Foreign Exchange by not 
introducing the long-term Term 
Assurance; 

(c) whether it is a fact that foreigners 
staying in India feel shy 
of being insured in India for want of 
suitable schemes as they have in their 
own country; and 

(d) whether it is also a fact that in this 
case the foreigners are being paid foreign 
currency to continue their insurance 
policies which is affecting our foreign 
exchange position? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI R. DESAI): (al Information is 
not available. 

(b) Does not arise. 
(c) Government are. not aware 

whether the foreigners are averse to 
insuring with the LIC; there is no 
compulsion on foreigners to insure with 
the LIC alone. 

The Corporation offers, excepting for a 
few minor schemes like Contingent 
Assurance and Reversionary Annuities, 
all schemes of life insurance offered by 
foreign insurers. 

(d) The foreign exchange position is not 
materially    affected     because^ foreign   
nationals   temporarily   residing in India 
are allowed to repatriate their savings in 
any case. 

COMPOSITE COUNCIL 

463. SHRI NIREN GHOSH:'SHRI 
ARAVINDAKSHAN _ 

KAIMAL: „ 
SYED NAUSHER ALI: 

Will the Minister of HEALTH AND 
FAMILY PLANNING be pleased to refer 
to the reply to Unstarred Question No. 
480 given in the Rajya Sabha on 10th 
August, 1966 and state: 

(a) whether the proposal to set up a 
composite council which will include 
Homoeopathic has been finalised; 

(b) if so, the details of the proposals; 
and 

(c) what steps Government propose 
to take to implement the proposal? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI B. S. 
MURTHY):       (a) No. 

(b) and (c) A Committee is being set 
up to examine the details of the draft 
legislation for establishing the proposed 
Council. 

EYE BANKS 

464. SHRI NIREN GHOSH: 
SYED NAUSHER ALI: 

Will the Minister of HEALTH AND 
FAMILY PLANNING be pleased to 
state: 

(a) the total number of eye banks 
operating in India during 1966 and the 
number of eyes stored in the banks; 

(b) the total number of eyes procured 
in India and imported from outside; 
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(c) the terms and conditions under 
which the eyes are imported; and 

(d) whether any foreign exchange is 
involved in the import of these eyes? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI B. S. 
MURTHY): (a) There are ten eye banks 
in the country. Since the demand for 
eyes is great they are utilised very 
quickly and little is left for being stored; 

(b) The exact number of eyes ob-
tained in India and imported from 
outside is not available but the total 
number of eyes procured indigenously 
by the National Eye Bank at the All India 
Institute of Medical Sciences, New 
Delhi, in India during 1966 was 78. The 
National Eye Bank procured six fresh 
eyes and 26 ore-served eyes from other 
countries: 

(c) Eyes are generally received as 
gifts from the International Eye Bank. 
The National Eye Bank and other Eye 
Banks have direct collaboration with the 
International Eye Bank. The cost of 
transportation is met by the receiving 
institution. 

(d) No. 

 EARNED LEAVE—CASH IT—IF YOU LIKE 
SCHEME 

465. SHRI R. P. KHAITAN: Will the 
Minister of FINANCE be pleased to 
state: 

(a) whether Government propose to 
introduce for the Central Government 
employees 'the earned leave— cash it—if 
you like' Scheme; and 

(b) if so, the details of the Scheme? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI R. DESAI): (a) No, Sir. 

(b) Does not arise. 

REGIONAL    MEDICAL COLLEGE,    SALEM 

466. SHRI R. T. PARTHASARA-
THY: Will the Minister of HEALTH 
AND FAMILY PLANNING be pleased 
to state: 

(a) whether he made an announcement 
on 6th May, 1967 in reply to a 
memorandum submitted to him' by Shri 
R. T. Parthasarthy, M.P. and others to the 
effect that Government was agreeable to 
start a Regional Medical College in 
Salem (Madras State) if Salem provided a 
capital of 5 lakhs of rupees and a site of 
25 acres; 

(b) whether the people of Salem have 
since agreed to provide 100 acres of land 
and 5 lakhs of rupees for the setting up of 
a Regional Medical College in Salem; 
and 

(c) if so, when the College is likely to 
be set up there? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI B. 8. 
MURTHY): (a) No such public an-
nouncement was made. 

(b) and  (c) Do not arise. HOLDING  

THE PRICE LINE 

467. SHRI N. R. MUNISWAMY: 
Will the Minister of FINANCE be 
pleased to state; 

(a) whether measures are under 
Government's consideration to hold the 
price line and to punish the profiteers 
and black marketeers; and 

(b) if so, what are the details thereof? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI R. DESAI): (a) and (b) Yes, 
Sir. Apart from the existing measures 
taken for expansion of output, restraint on 
demand and punishment of profiteers, 
black marketeers etc. further measures are 
constantly under the consideration of 
Government. 
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PAY STRIKE BY CENTRAL GOVERNMENT 
EMPLOYEES 

468. SHRI N. R. MUNISWAMY: Will the 
Minister of FINANCE be pleased to state: 

(a) whether it is a fact that 90 per cent of 
the Central Government .Staff refused to 
receive their salaries •on Saturday, the 1st 
July, 1967; and 

(b) if so, what is the amount of salaries 
thus left undisbursed? 

THE DEPUTY PRIME MINISTER AND 
MINISTER OF FINANCE (SHRI MORARJI 
R. DESAI): (a) and (b) Some employees did 
not receive their salaries on Saturday, the 1st 
July, 1967, but neither the exact number of 
such employees nor the amount of salaries 
remained undisbursed on that day on this 
account is ascertainable. 

469. [Transferred to the 7th 
August, 1967.] 

MANNING OF TOP MANAGERIAL POSTS IN THE 
PUBLIC SECTOR UNDERTAKINGS 

470. SARDAR RAM SINGH; Will 
the Minister of FINANCE be pleased 
to state: 

(a) whether any decision has been taken 
by the Bureau of Public Enterprises with 
regard to the posting of 6uitable persons in the 
top managerial posts in the Public Sector Un-
dertakings; and 

(b) if so, what are the details thereof? 

THE DEPUTY PRIME MINISTER AND 
MINISTER OF FINANCE (SHRI MORARJI 
R. DESAI): (a) and (h) The decisions taken by 
Government in this regard were contained in a 
statement laid on the Table of the House on 
the 3rd November, 1965. Panels of suitable 
persons drawn from all sources are being 
maintained to provide a wider area of choice 
at the time of sdec- 

tion for top management posts      i* Public 
Enterprises. 

MORATORIUM ON CENTRAL LOANS     TO 
STATES 

471. SARDAR RAM SINGH: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Central Government have 
been requested by the State Governments for 
a moratorium on their loans and interest 
obligations to the Central Government; and 

(b) if so, the decision taken in the matter? 

THE DEPUTY PRIME MINISTER AND 
MINISTER OF FINANCE (SHRI MORARJI 
R. DESAI): (a) Some State Governments had 
asked for the postponement of the dues 
payable by them to the Centre. 

(b) The State Governments have been 
advised that they should service the loans 
according to the prescribed terms and 
conditions. 

SUGGESTIONS BY THE RAJASTHAN CHIEF 

MINISTER 

472. SHRI M. C. SHAH: Will tho Minister 
of FINANCE be please!   to 
state: 

(a) whether the Chief Minister of 
Rajasthan has requested the Union 
Government to negotiate with commercial 
banks for ear-marking a part of their 
investments for irrigatiM and general 
electrification programmes; and 

(b) if so, what Ls the reaction of 
Government thereto? 

THE DEPUTY PRIME MINISTER AND 
MINISTER OF FINANCE (SHRI MORARJI 
R. DESAI): (a) No such communication has 
been, received. 

(b) Does not arise. 
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 [RUPEE 31 CIRCULATION 

473. SHRI R. K BHUWALKA- Will 
the Minister of FINANCE be phased to 
state the total amount of rupee currency 
(including one rupee notes) in circulation 
in the country as on the 30th June, 
1967?] 

DAM ON BAGH RIVER IN M.P. 

474. PT. BHAWANIPRASAD 
TIWARY: Will the Minister of IRRI-
GATION AND POWER be pleased to 
state: 

(a) the area of ^nd which will be 
brought under irrigation as a result of the 
dam which is reing constructed on River 
Bagh in the Durg District of Madhya 
Pradesh; and 

(b) what are   he financial and other 
commitments of the Central Government 
and the Governments of Maharashtra and 
Madhya Pradesh    in the-construction of 
the said dam?] 

 

 
CTHE DEPUTY PRIME MINISTER 

AND MINISTER OF FINANCE (SHRI 
MORARJI R. DESAI): Presumably the 
reference is to the notes in circulation. If 
so, the total amount of notes including 
Re. 1 notes in circulation as on 30th 
June, 1967 was approximately R«. 
3233.87 crores.! 

 

 
†THE MINISTER OF IRRIGATION 

AND POWER (DR. K. I* RAO): (a) 
61,000 acres in Maharashtra and 26,800 
acres in Madhya Pradesh. 

(b) The cost of the Headworks of the 
Project is estimated at Rs. 414.58 lakhs, 
of which Rs. 310.94 lakhs wilt be borne 
by the Maharashtra Government and Rs.   
103.64 lakhs by      the 
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Madhya Pradesh Government in the 
proportion of utilisation of i'he storages 
i.e., in the ratio of 3:1. The left bank 
canal, estimated to cost Rs. 261.95 lakhs, 
will benefit areas in Maharashtra only 
and its entire cos^ will be borne by the 
Maharashtra Government. The right bank 
canai, estimated to cost Rs. 278.72 lakhs, 
will benefit areas in Madhya Pradesh and 
its entire cost wili be borne by Madhya 
Pradesh Governor, ent.] 

 
f [ALIGARH MEDICAL COLLEGE 

475. SHRI TRILOKI SINGH: Will the 
Minister of f-IEALTH AND FAMILY 
PLANNING be pleased to state whether 
the Aligarh Medical College has a 
hospital attached to it and if so, by whom 
it is controlled and what is the number of 
beds provided in the hospital?] 

 

+ [THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND 
FAMILY PLANNING (SHRI B. S. 
MURTHY): The Aligarh Medical 
'College has a hospital attached to it. The 
rest of the information is being collected 
and will be laid on the Table of the Sabha 
in due course.] 

 

†[]Eglish translation. 

DEBT REPAYMENTS 

476. SHRI M. S. OBEROI: 
SHRI K. SUNDARAM- 

Will the Minister of FINANCE fc* 
pleased to state: 

(a) whether U is » fact that some 
foreign countries have offered to relieve 
India from the repayments of their credits 
given for certain development projects; 

(b) if so, names of those countries and 
the payments involved in each case; and 

(c) whether Government took any 
initiative in this regard with the World 
Bank and if so, the progress so far 
achieved in this regard? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCK (SHRI 
MORARJI R. DESAI): (a) Yes, Sir. 

(b) 1. Canada.-In 1966-67 Canada 
agreed to waive the payments duo under 
the 1958 wheat loan, involving C. $ 8.7 
million in 1966-67 and C $ 1.3 million in 
1967-68. Further Canada has agreed to 
postpone to March 31, 1968 the 
repayments of principal of the order of 
Canadian $ 1.768 million due from India 
in respect of Credits given for 
development projects by the Canadian 
Export Credit and Insurance Corporation. 

2. U.K.—In 1963-67 U.K. refinanced 
debt paymsnts (including Principal and 
Interest) to the extent of «£ 8.2 million. 
In 1967-63 also U.K. have refinanced 
debt payments of £.11.5 million by 
granting a fresh interest free loan payable 
over a twenty live year period. 

3. Japan.—In 1956-67 Japan gave 
debt relief of $2.5 million representing 
principal payments in respect of the First 
Yen Credit. Japan's decision in respect of 
1967^68 is awaited. 

4. Australia.—In 1966-67, Australia 
agreed to  give  debt relief of 10.80 
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million   covering   the  principal      re-
payments due in 1967.    Her decision in 
respect of  1967-68 is awaited. 

5. I.B.R.D.—Pending the question 
of long term debt relief I.B.K.D. is 
expected to giv° interim debt relief 
equivalent to the Principal repay 
ments due to the Bank during 1967- 
68. t 

As regards othev members of the 
Consortium, the question is still under 
consideration. 

(c) Yes, Sir; it is as a result of the 
initiative taken by the Government with 
the World Bank and the members of the 
Consortium, as w^il as due to the efforts 
made by the World Bank, that the 
progress mentioned in the reply to part 
(I) of the question has been achieved. 

FUNDS FOR A.IJ.M.S. 
477. SHRI SITARAM JAIPURIA: 

Will  the Minister of HEALTH AND 

FAMILY PLANNING be pleased   to 
state: 

(a) whether it is a fact that preference 
for allocating funds has been given for 
the building of Assembly Hall, Museum, 
Library and Air-conditioning in the All 
India Institute of Medical Sciences, New 
Delhi as against other most essential 
items required in the Institute; 

(b) if so, the reasons therefor and the 
allocation made for the above purposes 
for the current year; and 

(c) what are those items which have 
been given secondary preference 
compared   to the   above   for   which 
allocations  have  been made? 

■ 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI B. S. 
MURTHY): fe) to (c). The Capital 
Works programme proposed for the 
current financial year is as follows: — 
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On account of the priority attached to 
the items of work, enumerated above, 
funds would not be provided this year for 
other items, such as, Staff quarters, Store 
godown, Swimming Pool and a Post-
Office building. 

DR.   RAJENDRA   PRASAD   CENTRE   FOR 
OPHTHALMIC SCIENCES 

478. SHRI SITARAM JAIPURIA: 
Will the Minister of HEALTH AND 
FAMILY PLANNING be pleased to 
state: 

(a) whether it is a fact that the 
foundation stone of Dr. Rajendra Prasad 
Centre for Ophthalmic Sciences is the 
All ndia Institute of Medical Sciences 
New Delhi was laid in March, 1967; 

(b) if so, what funds have been 
allocated for this project in the current 
financial year; 

(c) when the project is likely to be 
completed; and 

(dy whether the work on the project 
has  started? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI B. S. 
MURTHY):    (a) Yes. 

(b) A budget provision of Rs. 7 lakhs 
has been made for the current financial 
year. 

(c) and (d) Clinical, teaching and 
research work have already been taken 
up. The Planning and designing of 
construction works are also In hand. The 
completion of the entire project would 
depend on the availability of funds from 
year to year. 

MERCHANT BANKING SERVICE 

479. SHRJ SITARAM JAIPURIA: 
Will the Minister of FINANCE be 
pleased to state: 

(a) whether Government are aware that 
some foreign banks like the National and 
Grindlays, Chartered Bank, etc. are 
planning to embark 

on an elaborate merchant     banking, 
service for Indian businesses; 

(b) if so, what are the details 
theresf; 

(c) what is the policy of Government 
in this regard; and 

(d) whether there is any proposal' 
under Government's consideration for 
starting merchant banking service in the 
public sector? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE: (SHRI 
MORARJI R. DESAI): (a) to (c) The 
National and Grindlays Bank has recently 
submitted a re~ port regarding the 
feasibility 0' the bank undertaking 
"issuing house"" functions in India. The 
report is yet" to be considered in detail 
and discussed with the authorities of the 
National  and Grindlays Bank. 

(d) No, Sir. 

LOSSES TO INVESTORS    IN SHARES 

480. DR. (MRS.) MANGLADEVT 
TALWAR: Will the Minister of 
FINANCE be pleased to state: 

(a) whether it is a fact that investors in 
Shares have suffered considerable losses 
over the last few yc-ars? and 

(b) if so, what steps Government 
propose to take to remedy the situation? 

THE   DEPUTY PRIME   MINISTER 
AND     MINISTER     OF     FINANCE 
(SHRI   MORARJI R. DESAI):     (a) 
Due to the general decline in equity share 
prices in the market since mid-May 1962, 
some investors might have suffered 
losses.   However, the overall gains in the 
price     rise during the boom period  of    
1958-61   have    not been wholly erased; 
compared    with the level of prices in the 
year immediately preceding the boom 
period viz. 1957-58, the prices in the year 
1966-67 were higher by  21.7  per  cent. 
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yb) The Government is keeping a continual 

watch over the trends of share prices and has 
been taking steps to improve the investment 
climate. 

GUIDE-LINES FOR  SCHEDULED COMMERCIAL 
BANKS 

481. DR. (MRS.) MANGLADEVI 
TALWAR: Will the Minister of FINANCE  
be pleased  to state: 

(a) whether the Reserve Bank of 
India h'as formulated some guide 
lines for the scheduled commercial 
banks   while   giving   loans   advances: 
and 

(b) if so, the details thereof? 
THE DEPUTY PRIME MINISTER AND 

MINISTER OF FINANCE (SHRI MORARJI 
R. DESAI): (a) and (b) The Reserve Bank lays 
down from time to time, in the light of the 
prevailing monetary and economic conditions, 
general guide-lines for the commercial banks 
for the busy and slack seasons and tlso 
prescribes credit limits and margin restrictions 
for bank advances against selected com-
modities. 

GANG CANAL, RAJASTHAN 

482. DR. (MRS.) MANGLADEVI 
TALWAR: Will the Minister of IRRI-
GATION AND POWER be pleased to state: 

(a) whether Government are aware of 
frequent short supply of water in the  Gang  
Canal,   Rajasthan;   and 

(b) if so, the steps taken in the matter? 

THE MINISTER CF IRRIGATION AND 
POWER (DR. K. L. RAO) • (a) and (b) Due 
to low river supplies, the Gang Canal intake 
this year was well below its full requirements 
from the 8th 0f May to 5th of June. The Gang 
Canal, however, received practically full 
supply from 1st April to 7th May, when the 
Rajasthan Feeder was closed. It has been 
getting full supply from    6th June onwards. 

NEW     APPOINTMENT     OP     SHRI     S. 
BHOOTHALINGAM, EX-FINANCE SECRETARY 

483. DR. (MRS.) MANGLADEVI 
TALWAR: Will the Minister of FINANCE be 
pleased to state: 

(a) whether the former Finance 
Secretary, Shri S. Bhoothalingam, has been 
appointed Director General of the National 
Council of Applied Economics Research, 
New Delhi; and 

(b) if so, what are the reasons for this 
appointment? 

THE DEPUTY PRIME MINISTER AND 
MINISTER OF FINANCE (SHRI MORARJI 
R. DESAI): (a) Yes, Sir. 

(b) The National Council of Applied 
Economics Research, New Delhi is a non-
Government institution and is competent, 
under its Memorandum of Association and 
Rules, to appoint its office-bearers including 
the Director-General. 

OUTLAYS OF THE STATES' PLANS 

484. DR. (MRS.) MANGLADEVI 
TALWAR: Will the Minister of PLANNING 
be pleased to state; 

(a) whether all the States have finalised 
their outlays for the Fourth Five Year Plan; 
and 

(b) if so, the broad features in respect of 
the outlay of each State? 

THE MINISTER OF PLANNING (SHRI 
ASOKA MEHTA): (a) and (b) The Fourth 
Five Year Plan has not yet been finalised. In 
November/ December, 1966, the Draft Fourth 
Five Year Plan of States was discussed and 
except in case of West Bengal, agreed 
conclusions regarding the Plan outlays and 
Central assistance were arrived at on a 
provisional basis. A statement indicating the 
Plan outlays as agreed to in these discussions 
is placed on the Table of the House (See 
below.) 

The Fourth Five Year Plan of States is     
under further review and when it 

921  RS—4. 
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is finalised, a final view will be taken 
about the States' Fourth Plan outlays. 

STATEMENT Fourth Fife 
Year Plan—States 

485. DIWAN CHAMAN LALL: Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether Great Britain offered a 
total loan of £43 million to India during 
the year 1966, out of which £ 10 million 
were earmarked for. gene-ral purposes; 

(b) if so, whether the general pur-
pases loan has been completely 
exhausted and how was it exhausted; 

(c) what is the total commitment of 
Great Britain to India during the years 
1966 and 1967 in the matter of loans; 

(d) how much loan has been ad 
vanced by Great Britain to India since 
15th August 1947; and 

(e) how much out of that loan has been 
already pa-id back by the 1st July 1967? 
*"THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI R. DESAI): (a) and (b) The 
total amount of loan agreements signed 
with the Government of United Kingdom 
during 1966 was £43 million which 
included a loan agreement signed in May 
1966 in the amount of £10 million 
entirely for general purposes and another 
signed in December 1966 in the amount 
of £13.5 million mainly for debt refin-
ancing and partly for general purposes. 
The entire amount of £10 million of the 
former loan and a sum of £ 5.143 million 
out of the latter loan were drawn as 
reimbursement of payments made to the 
United Kingdom on account of imports 
from there of a wide variety of economic 
development goods and services. 

(c) The total amount of loans 
authorised by the Government of United 
Kingdom to the Government of India 
during 1966 was £ 43 million and so far 
in 1967, it is £ 19 million. 

(d) The total amount of loans 
authorised by the Government of United 
Kingdom since 1958 when their loans to 
the Government of India-commenced is £ 
316.5 million. 

(e) The total amount of principal 
repaid by the Government of India to the 
Government of United Kingdom as on 
1st July 1967 was £ 29.6 million. 

SCHEDULED BANKS- 

486: SHRI M.  S. OBEROI: 
SHRI UTTAM SlNGH DUGAL: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether it is a fact that Gov-
ernment propose to appoint some 
directors or other agency on the Boards 
of Directors of all the scheduled banks in 
the country; 
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(b) if so, whether any consultations have 
been made in this regard with the 
representatives of the scheduled banks; and 

(c) whether any final decision has been 
taken by Government in this regard? 

THE DEPUTY PRIME MINISTER AND 
MINISTER OF FINANCE (SHRI MORARJI 
R. DESAI): (a) to (c) The nature and extent 
of further social control over banks is under 
examination. Certain general discussions 
have been held with representatives of the 
banks in the course of this examination; but 
no specific decisions have yet been taken. 

DECLINE IN per capita INCOME IN INDIA 

487. SHRI M. S. OBEROI: Will the 
Minister of PLANNING be pleased to 
state: 

(a) whether it is a fact that there has been 
considerable decline in the per capita income 
in certain regions of the country during the 
post-devaluation period; and 

(b) if so, whether any data has been 
collected by Government in this regard? 

THE MINISTER OF PLANNING (SHRl 
ASOKA MEHTA): (a) and (b) Estimates of 
per capita income at regional level for the 
post-devaluation period have not so far been 
compiled by the State Governments. 

DELHI ADMINISTRATION CIRCLES OF C P. 
W. D. 

488. SHRIMATI SARLA BHADAU 
RIA: Will the Minister of WORKS, 
HOUSING AND SUPPLY be pleased 
to refer to the answer to Unstarred 
Question No. 534 given in the Rajya 
Sabha on the 7th June. 1967 and state 
the number of Delhi Administration 
Circles of the C. P. W. D. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WORKS, HOUSING AND 
SUPPLY (SARDAR IQBAL SINGH):  
Three. 

REPRESENTATION FROM MATCH 

MANUTACTURERS 

489. SHRI R. S. KHANDEKAR: 
Will the Minister of FINANCE be 
pleased to state: 

(a) whether Government have received 
representations from small manufacturers of 
matches with power regarding the withdrawal 
of certain concessions in the present budget; 
and 

(b) if so, what action has been taken by 
Government on the representations. 

THE DEPUTY PRIME MINISTER AND 
MINISTER OF FINANCE (SHRI MORARJI 
R. DESAI): (a) Yes, Sir. 

(b) The relevant notification has since been 
amended and the small manufacturers of 
matches who use power for any purpose other 
than dipping of splints in the composition for 
match heads or filling of boxes with matches, 
are now required to pay excise duty on their 
produce at the concessional rates as 
applicable. 

PROGRAMME FOR EXPLORATION OF OIL IN 
OFF-SHORE AREAS 

490. SHRI UTTAM SINGH DUGAL: 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state: 

(a) whether it is a fact that the oil 
programme under the Fourth Five Year Plan 
has suffered a set back due to the termination 
of negotiations with Ashland for off-shore oil 
exploration in the Gulf of Cambay; 

(b) whether it is a fact that there has been 
virtual stagnation in the oil exploration 
programme for the last four years; and 

(c) if so, what are the steps Government 
propose to take to meet the situation in order 
to implement the chalked  out  programme  
during    the 
current year? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND OF PLANNING AND 
SOCIAL WELFARE (SHRI K. 
RAGHURAMAIAH): (a) and  (b) No, Sir. 

(c)  Does not arise. 

UTILISATION OF PETROLEUM GAS FOR 
DOMESTIC USE 

491. SHRI UTTAM SINGH DUGAL: 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state: 

(a) whether any steps have since been 
taken by Government to utilise the petroleum 
gas produced in Assam for domestic 
consumption; and 

(b) if so, how much money is likely to be 
earned annually in case the gas is utilised to 
its full capacity? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND OF PLANNING AND 
SOCIAL WELFARE (SHRI K. 
RAGHURAMAIAH): (a) Yes,  Sir. 

(b)  This is still being evaluated. 

FERTILIZER  PLANT AT  VISAKHAPATNAM 

492. SHRI T. V. ANANDAN: Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whether it is a fact that the work in 
the fertilizer plant at Visakhapatnam has 
come to a stand still due to the desertion of 
the plant by the American  engineers  
recently; 

(b) if so, what are the reasons for their 
desertion; and 

(c) what steps Government propose to 
take to speed up the commissioning of the 
plant? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND OF PLANNING AND 
SOCIAL WELFARE (SHRI K. 
RAGHURAMAIAH): (a) No, Sir, though 
there was a temporary set-back to the tempo 
of work. 

(b) On the morning of the 17th 
May, 1967, following an exchange of 
words, an expatriate supervisor of 
the prime contractors of M/s. Coro- 
mandel Fertilizer Ltd. is reported to 
have struck a worker who happened 
to be the Secretary of the Employees' 
Union. This led to an agitation among 
the workers who gathered outside the 
gate of supervisors' housing colony 
and dispersed only after an adequate 
apology had been tendered by the ex 
patriates involved in the incident. 
Two expatriates immediately there 
after requested to be allowed to re 
turn to the USA and the management 
complied with the request. Later, 
sixteen expatriates, apparently mis 
judging the situation, requested that 
they, too, be permitted to return 'and 
later left. 

(c) Replacements for some of the 
expatriates who left have already been 
secured and work at site is now re 
ported to be going on satisfactorily. 

†U. S. FERTILIZERS EXPERTS' VISIT 

10. SHRl A. D. MANI: Will the Minister 
01 PETROLEUM AND CHEMICALS be 
pleased to state: 

(a) whether it is a fact that three 
American Cooperative fertilizers' experts 
visited India recently to undertake project 
studies with the Government of India; and 

(b) whether any plant is proposed to be 
set up in the Cooperative Sector as a result of 
the project studies by these  experts? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND OF PLANNING AND 
SOCIAL WELFARE (SHRI K. 
RAGHURAMAIAH): (a) Yes, Sir. 

(b) A decision in the matter will be taken 
after the report of the cooperative team is 
received and considered. 

†Transferred from the 24th July, 1967. 
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† AGREEMENT WITH USA FOR FOOD-
GRAINS AND VEGETABLE OIL 

54. SARDAR RAM SINGH: Will the 
Minister of FINANCE be pleased to state; 

(a) whether it is a fact that an 
agreement has been signed by Gov 
ernment with the United States of 
America for the supply of foodgrains 
and vegetable oil to India; 

J 
(b) if so, the extent to which the payment 

is to be made in dollars and in Indian rupee; 

(c) the period of repayment; and 

(d) by what time the supplies are 
expected to arrive? 

THE DEPUTY PRIME MINISTER AND 
MINISTER OF FINANCE (SHRI MORARJI 
R. DESAI): (a) Yes, Sir. An agreement was 
signed on 24th June, 1967 under PL 480 for 
the import of 1.125 million tonnes of wheat, 
0.375 million tonnes of milo and 50,000 
tonnes of soyabean oil from U.  S. 

(b) The agreement is for a total of $112 
million (Rs. 84 crores), of which India will 
pay 80 per cent in rupees, while the 
remainder will be financed by the U. S. on a 
long-term dollar credit. 

(c) Out of the payments to be made in 
rupees, 87 per cent will be received back from 
U. S. as a rupee loan repayable over a 40-year 
period. 

The repayment of the dollar credit will be 
in 31 equal instalments, beginning 10 years 
after receipt of the commodities. 

(d) Shipments of foodgrains have 
already started and their import is 
likely to be completed by October, 
1967. The import of soyabean oil is 
expected to be completed by January, 
1968. 

†Transferred from the 24th July, 1968. 

 
†FUSE OF    J. p. 4 FUEL 

84. SHRI RAM SAHAI: Will the Minister 
of PETROLEUM AND CHEMICALS be 
pleased to state the amount of foreign 
exchange saved in 1966-67 from the use of 
J.P.-4 Fuel and, the extent of reduction, thus 
effected in foreign supplies?] 

 
tUTHE MINISTER OF STATE IN THE 

MINISTRY OF PETROLEUM AND 
CHEMICALS AND OF PLANNING AND 
SOCIAL WELFARE (SHRI K. 
RAGHURAMAIAH): Under the Defence of 
India Rules, the figures of consumption of 
J.P. 4 and the value thereof cannot be 
disclosed.] 

§INCOME BY    EXPORT DUTY ON   JUTE 
GOODS 

211. SHRI R. P. KHAITAN: Will the 
Minister of FINANCE be pleased to state the 
totaL income accrued up to 31st March, 1967 
as a result of export duty levied on Jute goods 
in June, 1966 particularly on sacking and 
hessian cloth? 

THE DEPUTY PRIME MINISTER AND 
MINISTER OF FINANCE (SHRI MORARJI 
R. DESAI): Total customs revenue 
realisation from export duty levied with 
effect from the 

tTransferred from the 25th July, 1967. 
%i ]  English translation. 

Transferred from the 28th July, 1967. 
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6th June, 1966 on Jute goods amounted 
to Rs. 50.22 crores upto the 31st March.   
1967. 

Realisation from export duty on 
'sacking' and 'hessians' for the period 
August, 1966 to March, 1967 amounted 
to Rs. 9.04 crores and Rs. 35.17 crores 
respectively. Separate figures for 
'sacking' and 'hessians' for the period the 
6th June, 1966 to 31st July,  1967 are not 
available. 

Separate figures for 'sacking cloth' and 
'hessian cloth' are also not available. 

 
† PRODUCTION   COST   OF   GOLD 

276. SHRI R. K. BHUWALKA: Will 
the Minister of FINANCE be pleased to 
state; 

(a) whether a scheme for bringing 
down the cost of production of gold is 
under the consideration of Government; 

(b) if so, what are the details thereof;  
and 

(c) what is the cost of production of 
gold at present?] 

 

†[THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI R. DESAI): (a) and (b) The 
Central Government are concerned only 
with the production oi gold by the Kolar 
Gold Mining Undertakings. The steps al-
ready taken by the Government to bring 
down the cost of production by the 
Undertakings comprise amalgamation of 
two of the three constituent mines, 
centralisation of purchases and 
centralisation of certain workshops, civil 
engineering and sanitary services, and 
elimination of surplus labour. A 
Technical Committee is also examining 
the mining techniques employed by the 
Undertakings for suggesting 
improvements with a view to   increasing  
production  and  reduc- 

tTransferred from the 27th July, 1967. %[ ] 
English translation. 
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jng costs. The .possibility of increasing the 
percentage of recovery of gold from the ore is 
also under examination. 

(c) The average cost of production during 
the period April 1968 to February 1967 
works out to Bs. 158' 57 per 10 gms.] 

12   NOON 

RULINGS BY THE CHAIRMAN 

I. Re. A POINT OF PRIVILEGE RELATING TO 
CERTAIN INCIDENTS NEAR THE PRIME 

MINISTER'S HOUSE ON 29TH AND 30TH JULY 
1967 

MR. CHAIRMAN: I have carefully 
considered the points raised by Shri Bhupesh 
Gupta and Shri Rajnarain and some other 
Members in the matter of the alleged breach 
of privilege »rising out of certain incidents 
that took place in front of the Prime Minister's 
House involving some Members of 
Parliament on July 29th and 30th. The main 
point of complaint of Shri Bhupesh Gupta and 
Shri Rajnarain seems to be directed against 
the conduct of the police. The Home Minister 
in his statement before the House made it 
clear that the Members of Parliament were 
shown all I'onsideration and the police were 
•performing only their normal duties In the 
present instance. 

I have no doubt that the Members uf 
Parliament from Kerala went to the Prime 
Minister's House pursuant to a cause which is 
most vital to the people of Kerala and I am 
happy that they met the Prime Minister and re-
ceived satisfactory assurances from her. It is 
needless to reiterate that Members of 
Parliament are entitled to the utmost 
consideration and respect and the police or 
other authorities should not do anything which 
is likely to impede them in the proper -
discharge of their  duties. 

I do not think there is any need to pursue 
this matter further as in any case I am 
satisfied, after hearing all concerned, that 
there is no breach of privilege involved in this 
case. 

II. Re A POINT OF PRIVILEGE RELATING TO A 
STATEMENT BY THE PRIME MINISTER   
REGARDING   MADHYA   PRADESH 

MR. CHAIRMAN: Shri Rajnarain gave 
another notice of breach of privilege on 31st 
July, 1967 alleging that the Prime Minister by 
making a statement outside the House on July 
28th 1967 regarding the right of the Chief 
Minister to advise the Governor to dissolve 
the Madhya Pradesh Assembly and by 
holding out a threat to the Members of the 
Madhya Pradesh Assembly that there would 
be a mid-term election if they left the 
Congress Party, had misused her powers and 
thereby committed: a breach of privilege of 
the House. 

After giving my careful consideration to 
the matter I have come to the conclusion that 
no breach of privilege of the House is 
involved in this case,  and I hold accordingly. 

SHRI RAJNARAIN (Uttar Pradesh): But, 
Sir, it was not proper   .   .   . 

MR. CHAIRMAN: Nothing more to be 
discussed. 

SHRI RAJNARAIN: I request you to add 
this sentence. 

SHRI MULKA GOVINDA REDDY 
(Mysore): I do not propose to question the 
ruling that you have just now given but before 
a ruling on such vital issues is given it would 
have been better if the matter was referred to 
in this House and the opinion of the Members 
taken. 
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ENQUIRY RE ALLEGED INSTRUCTIONS 
FROM CENTRAL FINANCE MINISTRY 
TO THE MADHYA PRADESH 
GOVERNMENT ABOUT THE 
PREPARATION  OF  M.  P.  BUDGET 

 
SHRl B. K. P. SINHA (Bihar): Why? 

THE DEPUTY PRIME MINISTER AND 
MINISTER OF FINANCE (SHRI MORARJI 
R. DESAI): May I tell the hon. Member that I 
am surprised that he is putting this question 
here?    He sent me a note yes- 

terday and I replied on that very note th'at this 
is false and still it is repeated. It only means 
that 1 am not believed. Now what am I to say 
about it? 

The Joint Secretary has given no instruction 
to the Secretary in Madhya Pradesh. The Joint 
Secretary only was asked whether he could 
send the Rajasthan papers to him and then 
when he talked about the vairous 
contingencies arising the Joint Secretary from 
my Ministry told him that he should do 
anything that he wanted to do only after for-
mal ordetra were passed about the Assembly; 
before that he should do nothing. That is what 
he had told him. Beyond that nothing else has 
happened. I did not know anything about it. 
After I knew about it I found out from the 
Joint Secretary as to what was done. But in 
matters the General Administration has to go 
on preparing for various contingencies. It is 
not as if any instructions are required for that. 
If a Budget had to be prepared then my 
instructions would have been very vital, then 
he should not do anything without asking me. 
If he were to ask him to keep anything ready 
then he had to ask me also. But there is no-
thing like that. Therefore this question is not 
in my view very correctly put. 

 
MR. CHAIRMAN: Nothing more. Calling 

attention to matter of urgent public 
importance. 
[THE DEPUTY CHAIRMAN in the Chair] 

THE DEPUTY CHAIRMAN: Nothing 
more Mr. Rajnarain. Mr, Dharia. 
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THE DEPUTY CHAIRMAN: Please take 

your seat. It is Chairman's ruling and he has 
called the next item. 

CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC 

IMPORTANCE 

DISPUTE      OVER      KRISHNA-GODAVARI 
WATERS   BETWEEN   ANDHRA   PRADESH, 

MAHARASHTRA AND MYSORE 

SHRI M. M. DHARIA (Maharashtra): 
Madam, with your permission I beg to call 
the attention of the Minister of Irrigation and 
Power to the situation arising out of the dis-
pute over the sharing of the Krishna-
Godavari waters between the Governments of 
Andhra Pradesh, Maharashtra and Mysore 
and the reported proposal by the Maharashtra 
Government to take legal action against the 
Andhra Pradesh Government. 

THE MINISTER OF IRRIGATION AND 
POWER (DR. K. L. RAO): A statement is 
laid on the Table. 

SOME HON. MEMBERS: It should be 
read. 

SHRI M. M. DHARIA; He says he has 
laid it on the Table. I have not got  a  copy. 

(Interruptions) 

THE DEPUTY CHAIRMAN: You must 
read that. 

DR. K. L. RAO: Madam, hon. Members 
are aware that Hafiz Mohd. Ibrahim, the then 
Union Minister of Irrigation and Power, laid a 
statement on the Table of the House on the 
24th April, 1963, regarding Krishna-Godavari 
waters. Since then, a number of projects have 
been sanctioned on the Krishna and Godavari 
rivers in the States of Maharashtra, Mysore 
and Andhra Pradesh. Work on these projects 
is in progress. Simultaneously, the work of 
collecting data as well as investigation for 
diversion of Godavari waters into the Krishna 
river are also in progress. 

In January, 1966, the Government of 
Andhra Pradesh wrote to this Ministry for 
approval for installation of crest gates on the 
Nagarjunasagar Dam. The State Government 
have stated that the installation of the gates 
was imperative for utilising the approved 
quantity of 264 TMC in Phase I of the 
Project. 

The Government of Maharashtra have 
objected to the installation of the crest gates, 
stating that his could mean taking up of the 
second stage of the Nagarjunasagar Project 
which, they have stated, cotfld be cleared 
only after the investigations On the-diversion 
of the Godavari supplies were completed and 
the quantum and and levels of such diversion 
were known. Various aspects of the proposal 
to instal the gates are under examination. 
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[Dr. K. L. Rao.] 

Reports appeared in the newspapers 
some days back that the Minister for 
Irrigation and Power of the Maharashtra 
State had stated in the State Assembly 
that the Government of Maharashtra had 
decided to serve a legal notice on the 
Government of Andhra Pradesh. The 
Government of Maharashtra have now 
confirmed this fact but have stated that 
the exact form of notice is under their 
consideration. 

As the House is aware, negotiations 
with the Chief Ministers of the concerned 
States have been going on in an effort to 
find a solution to this problem of 
allocation of the Krishna-Godavari 
waters to the satisfaction of all 
concerned. I have reiterated on more than 
one occasion my firm belief that this 
dispute can and should be settled through 
mutual discussions. A recourse to other 
means to settle the dispute will only 
result in delay in the implementation of 
the projects in these basins and a set-back 
to planned development. As the Hon. 
Members are aware, discussions in this 
behalf were held with the Chief Ministers 
of the States of Maharashtra, Mysore and 
Andhra Pradesh in 1966 by Shri 
Fakhruddin Ali Ahmed and these were to 
be continued. There has been some set-
back in their resumption on account of 
the General Elections in the country held 
early this year. I have now resumed these 
discussions. I met the Chief Ministers of 
Maharashtra, Mysore and Andhra 
Pradesh in the last two months and 
discussed the matter further with them. 

It is proposed to hold a joint meeting 
of the Chief Ministers very soon. I hope 
a satisfactory solution to this problem 
would be found soon. 

THE DEPUTY CHAIRMAN: I would 
like to draw the attention of the House 
and request the Members that they will 
put very brief and specific ques- 

tions. That is number one. There are 
three States which are involved in this 
issue. I shall try to call the re-
presentatives of those States, but I may 
not be able to call all of them because 
there are very many names. 

SHRI M. N. KAUL (Nominated): It is 
better to have 'a discussion for one hour. 

SHRI  M.  M.  DHARIA:  This  issue 
regarding  the     distribution of     the 
waters of Krishna and Godavari rivers 
between Maharashtra and Mysore and 
Andhra States has been pending since 
long. Is it not 'a fact that the Central 
Government has  failed  in  rendering 
justice   in   proper  time  by  bringing 
these three Governments together and 
finding   out   some  amicable   solution, 
that the bitterness in these States has 
increased; is it not further a fact that 
regarding the first stage of the Nagar-
junpagar dam 'as was envisaged in the 
Plan these gates which are now ordered 
and which are to be installed are not 
according to the specifications in the 
first phase of the Plan;  is it not also a 
fact that the Government of Mah'arashtra 
sent a registered let-ler on the 12th April, 
1967, raising its strong objection to the 
Central Government?    On the 12th    
April,  :967, a registered letter was sent 
^y <he Government of Maharashtra to 
the Central   Government raising   its   
strong objection regarding the 
installation of these gates as it is, 
according to the Government of 
Maharashtra, a violation  of  the  
assurance  given   by  the then Minister 
of Irrigation and Power on the floor of 
the House at the time when the  
discussion  took place.     If that is so, 
why the said letter was not replied to by 
the Central Government? Then is it also 
not a fact that the Government   of   
Maharashtra   has   been insisting  all the 
while that all these three Governments 
should sit together and find out an 
amicable solution, but all the while the  
matters are being delayed and the 
Central Government is not prepared to 
take prompt action in the matter? 
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DR. K. L. RAO: I would submit the 
answers for these questions. The first one 
is whether a long time has been taken in 
the settling of this dispute. I am afraid if 
you consider the river disputes, there has 
not been much of a time lost in this case. 
The hon. Minister, Ibrahim Sahib, had 
made some proposals in 1963, and these 
are being acted upon. Regarding the con-
troversies that have arisen since then, we 
are trying to find a solution to these as 
quickly as possible. What I would submit 
in the case of the Krishna-Godavari 
projects is that there has been no set-
back; the projects have been sanctioned 
in all the States and they are getting 
along. 

The next one is, the hon. Member has 
asked whether the first stage in regard to 
the Nagarjunsagar project provides for 
the gates or not. That is exactly the 
question we are enquiring into. In an 
approval letter we never say anything 
with regard to the gates or with regard to 
the heights of the dams, etc. We only 
approve of the projects in a general way 
without specifying any particular feature. 
Therefore, it is not a question that can be 
answered straightway. That is exactly 
what we are trying to examine. 

The third question my hon. friend 
.asked was whether the Government of 
Maharashtra has written a letter on the 
12th April and, if so, why the Ministry of 
Irrigation is not replying. I am very glad 
that he asked this question. The hon. 
Minister of Power and Irrigation of 
Maharashtra has made a statement in the 
Mahaiashtra Assembly that the letter was 
not replied. But the actual facts are that 
the letter was replied. It was acknow-
ledged by the Maharashtra Government 
as well. Then we asked why was it that 
the wrong statement was made. Just now, 
five minutes back, I got a letter from the 
Mahaiashtra Government saying that the 
position was being rectified in the State 
Legis- iature. Just now I ff<^+ this letter. 

With regard to the last question, the 
hon. Member asked why there was 
delay. That is exactly what we want to 
avoid. We are trying to do our best in the 
matter, and the matter is being 
considered not only by myself but it is 
being considered at the very highest 
level of all the highest persons concerned 
with this subject, and I hope something 
will come out of this. 

SHRI M. M. DHARIA: I am really 
concerned over this issue. The other day 
I stated in the House that if there was any 
dispute between the Sates, it should be 
amicably solved. So far as this 
examination regarding the size of the 
doors, what was the first stage, and all 
that, is conecerned, will the hon. Minister 
give an assurance on the floor of the 
House today that the Andhra 
Government will not be allowed to 
proceed with the further construction or 
installation of these gates, and also will 
the hon. Minister assure this House that 
within a prescribed time of three or four 
months either this issue will be resolved 
amicably or if it cannot be so resolved, 
the only course remaining is action under 
the Inter-State Water Disputes Act and 
that course will be adopted by the 
Central Government? 

DR. K. L. RAO: Government of 
India's permission will be given/for the 
installation of the gates after due and 
complete examination of the subject and 
a thorough discussion with various 
parties concerned. With regard to trying 
to settle this issue tnrough agreement, 
through negotia-ions, that is what is 
being tried. If this issue is not settled 
within a particular time, about which I 
am also discussing with the highest 
persons, if we are not able to do that, 
obviously we will take advantage of the 
Inter-State Water Disputes Act and will 
go to arbitration. 

SHRIMATI YASHODA REDDY 
(Andhra Pradesh): I do agree that these 
inter-State water disputes should be 
settled, should be resolved amicably. I 
would like to seek one clarification from 
the hon. Minister. I would 
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[Shrimati Yashoda Reddy.] like to know 
from the hon. Minister when does the second 
stage of Nagarjunsagar start. I would like to 
know in this connection what is the flood 
level of Krishna waters 'at Nagarjunsagar over 
and above the spill way level of 540, and 
what is the percentage of storage 'allowed? 
My questions are: when does the second stage 
start? What is the flood level of the Krishna 
waters at Nagarjunsagar over and above the 
540 spillway level? What is usually the 
percentage of storage water given to the 
projects, whether it is Bhakra-Nangal or 
anything? In this background I would like to 
know, being a lower riparian project on a 
seasonal river like the Krishna, whether for 
running part of the first stage itself, as per the 
agreements from 1950 onwards, 1954, 1958 
and 1963 all the impediments and foundations 
were laid at that stage itself. If we do not put 
these things, what is going to happen after the 
540 level; will not the implementation of the 
first stage of the Nagarjunsagar irrigation 
project itself be badly and adversely affected 
if these gates are not installed? I know I have 
put too many questions. But I want a clari-
fication because I am generally puzzled about 
that, Madam. 

DR, K. L. RAO: A large number of 
questions have been put. With regard to the. 
second stage of the Nagarjunsagar Project. 

SHRIMATI YASHODA REDDY: When 
does it start? 

DR. K. L. RAO: I am talking about the 
second stage. If she means the extension of 
the right bank canal beyond 135 miles for 
irrigating another 10 lakhs of acres, that will 
not start unless it is sanctioned in accordance 
with the statement laid by Hefiz Sahib in 
1963, that is to say, till we know exactly the 
quantum and the levels, as I have said 
already, that can be diverted from the 
Godavari. 

With regard to the next question about 
flood levels, what the Member 

piobably is thinking is abou*. the levels of 
water during flood time. Now the water today 
is over-flowing the crest level of the 
Nagarjunsagar, and the floods have just 
started, and due to the flood season during the 
next two or three months, the water will be 
flowing-over the crest level and thnt water is 
naturally going to the sea. This is the terminal 
reservoir 'and there is no more use for water 
except to a very limited extent in the delta. 

Then with regard to the question of delta 
irrigation, lower down, naturally irrigation at 
the delta at the lower areas will be affected 
by the construction of the upper reservoirs 
and therefore, in order to ensure any lower 
riparian rights, considerable care has been 
taken in the regulation of the waters of the 
various projects up to the sea. 

Now, with regard to tho percentage of 
storage in the various States, what has been 
so far sanctioned is that in the case of the 
Maharashtra Projects, they, on an average, 
have 90 per cent of the water utilisable which 
is used for irrigation. In the case of Mysore, it 
is somewhere about 55 to 60 per cent and in 
the case of Andhra Pradesh, it will be, 
without the gates, somewhere in the order of 
33 per cent to 36 per cent. 

SHRIMATI YASHODA REDDY: Thirty-
three per cent? I asked my last question 
whether the first stage of implementation of 
the Nagarjunsagar Project will itself be 
affected if the gates are not put now. He did 
not answer it. 

THE DEPUTY CHAIRMAN: He will 
answer later. 

SHRI M. V. BHADRAM (Andhra 
Pradesh): Will the hon. Minister clarify 
whether it is a fact or not that there is no 
question of the first stage or the second stage 
so far as the construction of the dam is 
concerned; This is my first question. 

Secondly, according to the Minister's 
statement in  1963, the  allocation    of 
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wpter to Andhra was 800 TMC, for > Mysore 
600 TMC and to Maharashtra 400 TMC. May I 
know whether the construction of the dam will 
be up to the level of 590 ft. and the utilisation of 
the water will be up to 800 TMC in the 
Nagarjunasagar Project? One more point. It is 
Said that about 226.5 TMC water of the Koyna 
which is a tributary of the Krishna has been 
diverted to the Arabian Sea May I know 
whether it is a national waste or not? 

DR, K. L. RAO: With regard to the first 
question) Madam, the Nagarjunasagar Dam is 
a very peculiar structure. Whether first stage 
or second stage— that does not matter—the 
dam is constructed to the same height and 
•here is no further raising of the dam in veiw 
of the installation of the gates. 

Now, as to whether 07.5 TMC of water is 
allowed for diversion from the Koyna, this 
has been done after an agreement in 1951 and 
that water is being used for power generation. 
And I should like to say that it has beer, 
giving quite a large amount of power. 

 

 
DR. K. L. RAO: So far as Mysore is 

concerned, the point is that all the projects in 
the Krishna basin that have been sent by the 
Mysore State Government have been 
sanctioned, there is no project pending at all 
with us. The amount of water that has been   .    
.   . 

SHRI SHERKHAN: The Upper Krishna 
Project? 

DR. K. L. RAO: The Upper Krishna 
Project has been sanctioned two years ago; 
the Malaprabha Project, the Ghataprabha 
Project and others have been sanctioned. 
There is not 'a single project pending with the 
Government which has not yet been 
sanctioned. On the other hand, we welcome, 
subject to finances being available, some 
more projects of the Krishna basin because 
they have only utilised 450 TMC out of 600 
TMC that has been allowed to Mysore. And 
in reply to the question of the hon. Shri 
Dharia, I    have 

†[ ] Hindi transliteration. 
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already submitted that the question is 
being considered to be resolved at the 
highest level and should that be not 
successful—I do not expect it—naturally 
recourse will be had as provided in the 
concered Act. 

SHRI MULKA GOVINDA REDDY 
(Mysore):   I would like to know from the 
Minister, taking into consideration the 
needs of the three States concerned, is it 
not  a fact that Mysore    is entitled to 48 
per cent of the Krishna waters, 
Maharashtra to 26 per    cent and Andhra 
Pradesh to 26 per cent? Is it not also a fact 
that Mysore suffers from chronic famine 
conditions    and that Mysore has got only 
7 per cent of the irrigation, Maharashtra 7   
per cent Andhra Pradesh 36 per cent and 
Madras    40 per cent?    And is it not also 
a fact in respect of some of the areas from 
Bombay and from Hyderabad,  areas that 
have now been    included in the new 
Mysore State after the  States   
reorganisation,   that     the then  
Governments  of Bombay     and 
Hyderabad had neglected the    needs of  
those   areas?     May   I   also  know 
whether it is a fact that out of    36 lakhs 
of acres that  are  going to be irrigated 
under the    Nagarjunasagar Project, 24 
lakhs of acres will fall outside the Krishna 
basin?   Is it not the first obligation that 
the needs of   the Krishna basin should be 
fulfilled before the water is supplied for 
irrigation outside the basin?    I would 
also like to know from the Minister whe-
ther the Government of Mysore had 
written to the Central Government in 
1961 that this was a very important matter 
and that the    allocation    of waters 
should be decided    upon    as early as 
possible, and there is a dispute between 
these three States, 

SHRI G. MURAHARI (Uttar Pra-
desh): AH the three States are ruled by 
the Congress. 

SHRI MULKA GOVINDA REDDY: 
I know. But the Chief Ministers of these 
States do not want to settle the Issue 
amicably; they want this issue to 

be taken up. Whenever there is a dispute, 
the Chief Minister of each State says that 
he wants so and so much, and they are 
not prepared to settle the dispute 
amicably. 

Therefore, they had asked that this 
matter should be referred to arbitration. 
What is the difficulty for the 
Government to refer this matter to 
arbitration so that the matter could be 
settled as early as possible? 

DR. K. L. RAO: The hon. Member has 
put a series of questions. With regard to 
the hon. Member's suggestion that the 
water should be divided in the ratio of 
the catchment area, that practice is not 
followed in any specific way in resolving 
these river disputes. The question of 
allocation of waters will depend upon the 
various necessities, the various 
possibilities of development and not on 
the basis of the catchment areas; it is 
never done 

With regard to the question of Mysore 
having large famine areas, it is quite true. 
The areas in Maharashtra and other 
States where water is being supplied to 
Andhra Pradesh, all these areas are 
famine areas because there is the shadow 
o'f the Western Ghats. That is one of the 
worst famine areas in the whole country. 
That is the very reason why we would 
like to introduce as much irrigation in 
those areas as possible. 

With regard to the irrigation figures 
that the hon. Member has given, they are 
not correct. The irrigation of Mysore is 
12 per cent, today and if the number of 
projects that are sanctioned now are 
carried out and implemented, the 
irrigation potential increases to 19 per 
cent. It has to be remembered that on 
account of the topographical conditions 
the percentages of irrigation that are 
possible in the States vitally differ, and 
that is the reason why the figures are 
different in different States. 

Then, the hon. Member said that j the 
areas from Hyderabad, those I   which were 
transferred from Hydera- 
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bad to Bombay, were neglected. That is a 
matter of opinion. It may, pro-bablyj be due 
to so many other considerations. For the 
matter of that the whole country was 
neglected in the British days. It is now only 
'after independence that an accelerated pro-
gramme of development has been 
undertaken. That is how we are taking up a 
large number of projects. 

The other question that the hon. Member 
asked was about this 1951 allocation of 
waters. The 1951 agreement was not 
accepted by all the States. It was accepted by 
some. The Mysore Government also accepted 
it except that they did not ratify it due to the 
non-compliance with the demand in the 
quantity of water that they wanted. Between 
that 'and now what they want, there is a vital 
difference. Previously they wanted only 
additional 40 TMC and now they want 1,200. 
Things are changed now. It is not so much a 
question of what they wanted then or now. 

The hon. Member also asked why they 
were not trying to settle the dispute on the 
basis of 'arbitration. I want to remind the hon. 
Member that in the case of Mysore, for 
example, in the case of Krishnarajasagar, 
because of going in for arbitration the project 
had to be delayed by nearly 14 years and 'a 
large amount of time was taken up. On the 
other hand, the great eminent jurist, Mr. B. N. 
Rau, who was the Chairman of the Indus 
Commission, had said that the best way for a 
satisfactory .settlement—he has given a very 
beautiful treatment on the subject—of the 
river disputes is through negotiations. And 
that is what the Government of India wants to 
do. 

SHRI M. M. DHARIA: The hon. Prime 
Minister is present in the House. Having 
regard to the high feelings will she kindly 
state that she will intervene in the matter? 
Will she convene    a    Conference     of     
these 

three  Chief     Ministers  and  see     to it that 
these disputes   are settled? 

THE PRIME MINISTER AND MIN-
ISTER OF ATOMIC ENERGY (SHRIMATI 
INDIRA GANDHI): I believe the Minister 
has already said that the Chief Ministers may 
be meeting soon. 

SHRi M. M. DHARIA: Will the Prime 
Minister intervene? Will she remain present 
in that Conference? 

DR. K. L. RAO: Naturally, it is being 
considered at the highest level. 

SHRI A. G. KULKARNI (Maharashtra): 
Madam, in view of the agitation that is going 
on in Maharashtra and Mysore and the 
inactivity of the Central Government for the 
last four years in not solving the dispute, may 
I know from the Minister whether it is 
possible to divert certain water from 
Godavari, near Ichampalli upstream to 
Pallavaram link in Vij ayawada, so that more 
water could be released, thus enabling the 
Central Government to allot more water to 
Maharashtra and Mysore from Krishna? 
Having known the known sympathies of the 
Irrigation Minister for irrigation projects in 
Andhra, is the Minister aware that the Andhra 
State Government is having 44 per cent, 
irrigation while irrigation in Maharashtra^ 
including all the new irrigation schemes, will 
reach only 10 per cent, and in Mysore, as he 
just now informed, only 12 per cent.? Is it 
equality of opportunity to all the States 
concerned? May I know, Madam, whether the 
Central Government is partisan in showing 
more favour to the Andhra Pradesh 
Government? 

Then, am I correct to understand the 
statement made by the hon. Minister that 
ample water will be available after 1976? May 
I know, Sir, from what source this information 
is brought because I know from 
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all the surveys made of the valley of Krislma 
and Godavari, there is no possibility of any 
extra water being available after 1976. May I 
know, Sir, whether the Minister has got any 
magic to create more water in that area? 

MISS M. L. MARY NAIDU (Andhra 
Pradesh): The natural resources are against 
them. It is a hilly country. How can they 
blame the Government about it? They should 
blame God for the natural  resources   .   .   . 

THE DEPUTY CHAIRMAN: Order, 
order. 

DR. K. L. RAO: The hon. Member has 
very rightly suggested that one way of 
tackling this problem is to go and try to bring 
water from Godavari. It is a very good 
suggestion. It is exactly that investigation 
which we have initiated. And we hope that is 
the method by which it will be possible to 
meet the extra demands of the various States. 

With regard to irrigation, the hon. Member 
may be assured that the irrigation projects 
which are quite economical and should be 
exploited in the State of Maharashtra will be 
taken up. There is no doubt about it. 

SHRI A. G. KULKARNI: Bat where will 
the water come from? 

DR. K. L. RAO: We have got ample ires to 
show that there is a certain amount of water 
that is available which will be sufficient, by 
and large, for all the projects in the Krishna 
basin of the Maharashtra State. 

Now with regard to the other question 
about the availability of water which the 
statement contains, that Is based on the 
thinking that the waters will be available 
from Godavari. Ttiat is how the statement 
was ma«*e. 

SHRI MULKA GOVINDA REDDY: May 
I know, Sir, if the 1951 allocations made 
were tentative dependent on the survey that 
would be made of the waters in Godavari. 
Whether this principle was not agreed to by 
ail the Chief Ministers and whether this 
allocation was made having respect, to the 
respective irrigation areas in the concerned 
States? 

Secondly, may I know, Madani^ whether 
the installation of this crest gate would not 
really mean that the second stage of the 
Nagarjunasagar has come into effect? May I 
know whether that would, in any way, affect 
it? What does the hon. Minister exactly mean 
by the installation of the crest gate? That 
would help us in understanding whether it is 
coming in  the way of other States. 

DR. K. L. RAO: The hon. Member has 
asked the question whether the allocations 
made in 1951 were tentative. They were not; 
they were confirmed figures. And that 
agreement was ratified by all the parties con-
cerned—Bombay, Hyderabad, Madras ai.d so 
on, except Mysore. What Mysore wanted 
additionally was only a small amount of 
water. That is why they would not ratify. 
Otherwise, the 1951 agreement allocations 
were completely final and not tentative. As I 
submitted already, the Government of India 
does not think in terms of any fixed quantity. 
They think in terms of satisfying the entire 
valley and in the best interests of the coun 
try- 

With regard to the installation of the crest 
gates   .   .   . 

SHRI M. GOVINDA REDDY: Survey  of 
Godavari water. 

DR. K. L. RAO: Godavari water at that 
stage was not then thought of. They allocated 
the waters to each State and they did not 
think of diversion of the waters at that stage 
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because so many projects were not 
visualised at that stage. That was the 
.main point. 

Then with regard to the installation of 
crest gates and the second stage, I have 
already submitted that the question is 
under the considera-;tion of the 
Government of India and :I would not 
like to go into the vari-iOiis aspects that 
the Andhra Government has said, the 
Maharashtra Government has said and so 
on. But whether the crest gates are 
erected or not, the height of the dam is 
the same. The height of the dam is not 
increased and the water level for ^rhich 
the structure has been designed is also not 
altered. Installation of crest gates may be 
determined on the basis whether the first 
stage of the Nagarjunasagar project re-
quires the storage or not. It is only on that 
basis that it will be determined and we 
shall ensure that the installation of crest 
gates, if allowed, will not in any way 
mean the commencement of the second 
stage or utilisation by Andhra Pradesh 
beyond 264 T.M.C. ft. that has been 
allotted under the first stage. 

THE DEPUTY CHAIRMAN: All the 
names I see are from Andhra Pradesh. 
We have taken already nearly 40 
minutes. Still there are five more names.   
Mr. Kumaran. 

SHRI A. P. CHATTERJEE (West 
Bengal): Some of us who are outside 
these provinces may also be given a 
chance, 

SHRl P. K. KUMARAN (Andhra 
Pradesh): Madam, the hon. Minister in 
his statement said that the Andhra 
Pradesh Government has represented that 
in order to fully utilise the 264 T.M.C. ft. 
of water which is in the first stage, these 
gates are necessary. May I know why 
these gates are necessary for fully 
utilising the water allotted for the first 
stage? Wa3 the planning defective or has 
the reservoir been silted up? What is the 
reason? The other thing is there are 
complaints from Andhra Pradesh 
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that the height of the Koyna dar« has 
been raised by 70 feet or so and that they 
are already utilising more water than has 
been sanctioned for Maharashtra. Is this 
also a fact? If so, how is this problem 
going to be solved? Now it is also 
claimed that these gates that are now 
going to be installed will only store up the 
extra water, i.e. flood water caught in the 
catchment area in Andhra Pradesh itself, 
and this water can be utilised for a second 
crop in the delta areas. Is it a fact? All 
these are technical things and it is very 
difficult for us to understand them. The 
Chief Ministers" are talking different 
languages and that also we have not been 
able to understand. Will the Minister 
clarify whether this is a fact and also tell 
us what necessitated these gates? If for 
full utilisation of the allotted quantity of 
264 T.M.C. ft. of water, these gates are 
necessary, then there must be something 
wrong with the planning. What is the 
actual position? If they are only for 
storing the flood waters, then what is the 
objection of the Maharashtra 
Government? If their objection is wrong, 
has any Government exceeded the limit 
sanctioned for utilisation of waters in the 
first stage? If so, what is the Central 
Government going to do? 

DR. K. L. RAO: The planning was not 
wrong in the Nagarjunasagar project. The 
necessity for the gates, according to the 
Andhra Pradesh Government, is due to 
the fact that a large number of upstream 
reservoirs have been sanctioned since the 
First Plan when a lot of water was 
available for the Nagarjunasagar project; 
that is to say, when the Nagarjunasagar 
project was sanctioned, there were not so 
many projects contemplated and the 
water-flow was plenty. What the Andhra 
Pradesh Government says is: since you 
have now sanctioned a large number of 
projects and these projects will hold back 
the waters, we will not be able to take the 
waters necessary for us 
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in time, and, therefore, a certain amount of 
storage is necessary.' That is the reason which 
they adduced. It is not a problem of siltation 
or any bad planning. Now with regard to the 
height of the Koyna dam, it is true that the 
height of the Koyna dam vas raised in 1962 by 
70 feet. Rut this was done with a strict 
stipulation that the amount of water diverted 
would be the same as was agreed to in 1951, 
namely, 67£ T.M.C. ft. and I do not think we 
are diverting any more water than what has 
been agreed to in Koyna. Then with regard to 
the flood waters which the hon. Member 
referred tos it is quite true that at the moment 
these flood waters are going down the 
Nagarjunasagar dam; but the flood waters will 
have to go down and even if the gates are 
there, the gates will have to be opened for 2 to 
2J months and the water will have to go down. 
The gates cannot hold for more than one 
week. A week's flow will be the amount of 
water that can be stored by the gates. 
Therefore, the question of the gates being 
helpful for the storage of water is 
unquestionable. But the point that we have 
carefully to watch and study is that the Andhra 
Government shall not use more than 264 
T.M.C. ft. of water which has been allotted for 
the first stage. 

MISS M. L. MARY NAIDU: May I know 
from the hon. Minister what the sanctioned 
height of the Koyna dam is and what the 
present height is? What is the quantity of 
power generated and what is the quantity of 
water used for that and how much water is 
allowed to flow into the Arabian Sea? Is it not 
a fact that the crest gates in the 
Nagarjunasagar project are onlv intended to 
hold the flood water which otherwise would 
flow into the Bay of Bengal and this water is 
to be used only to grow a little more food? 
Should that be objected to by the Maharashtra 
Government  and on what  basis do they 

object? 
DR. K. L. RAO: I    have    already 

answered most of these questions. 

THE DEPUTY CHAIRMAN: You need 
not repeat the answers. 

DR. K L. RAO: The only other question is 
about the quantity of power that is being 
generated at Koyna. At Koyna we have an 
installed capacity of 540 megawatts of power 
and that gives about 2,200 million kilowatt-
hours of energy— quite a good amount of 
energy. And we are putting up another stage 
using the tail waters to generate further power 
and in that stage, we will get 540 megawatts 
of power, giving 600 million kilowatt-hours of 
energy. That is the Koyna project. And in the 
Koyna project, no extra amount of water other 
than the 67 J T.M.C. ft. that has been agreed 
to, is being allowed to be diverted into the 
Ara-bain Sea. Regarding crest gates I have 
already submitted in answer to the hon. 
Member here that the gates will help 
definitely in the storage of water and that is 
the point that is being considered when we are 
thinking whether to permit the installation of 
the crest gates now   .   .   . 

(Interruption) 

THE DEPUTY CHAIRMAN: That will 
do. Next item on the Order Paper. 

SHRI P. K. KUMARAN: Just one minute   
.    .    . 

THE DEPUTY CHAIRMAN: No more. I 
have given over 45 minutes .    .    .    
(Interruption)   Order. 

SHRI AKBAR ALI KHAN (Andhra 
Pradesh): My name is there   .   .   . 

(Interruption) 

THE DEPUTY CHAIRMAN: Order, 
order. 
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SHRI P. K. KUMARAN: Madam, there is 
one fundamental question involved here. The 
point is when there is water and the water is 
required for producing food and there is 
potential for growing food in certain areas, the 
same water can be utilised for generating 
electricity. But electricity can be produced by 
using other materials also. Which is to be 
used? —that is the important point that the 
Prime Minister, the Irrigation Minister and the 
concerned people should discuss and decide. 
If that point is decided, the problem can be 
solved. The point is that water after gene-
rating power goes into the Arabian "Sea   .   .   
.. 

(Interruption) 

SHRI A. G. KULKARNI: Can we have 
some more clarifications? 

THE DEPUTY CHAIRMAN; No more 
clarifications   .   .   . 

(Interruption) 

DR. K. L. RAO: I submitted already that 
the amount of water that us being let down for 
power generation is a very limited quantity 
which has been agreed to between the various 
Chief Ministers and Dy the various 
Governments earlier. Therefore, there is no 
question of trying to go back upon the 
agreement. Theoretically speaking, of course, 
generation of power can be done by so many 
•other methods. But it is a question of costs 
and generation of hydro-power is much 
cheaper than other sources. Therefore, it is 
really a theoretical question. But so far as the 
Koyna project and th» Tata woiks are 
concerned, it is a Ion* time back that 
diversion of waters has been done and the 
country has been bene-fltefl ty cheap power. 

PAPERS LAID ON THE TABLE 

STATEMENTS  SHOWING  ACTION     TAKEN ON 
ASSURANCES, PROMISES AND UNDERTAKINGS 

GIVEN DURING VARIOUS SESSIONS 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF PARLIAMENTARY 
AFFAIRS AND COMMUNICATIONS 
(SHRI I. K. GUJRAL): Madam, I beg to lay 
on the Table the following statements show-
ing the action taken by the Government on 
the various assurances, promises and 
udertakings given during the session shown 
against each: — 

(i)  Statement    No.     VII—Fiftv-fifth  
Session,   1968. 

'(ii) Statement    No.      VI—Fifty-
seventh Session. 1966. 

<Iii) Statement      No.     V—Fifty-eighth 
Session,    1966. 

(iv) Statement    No.       Ill—Fifty-ninth 
Session,   1967. 

(v)  Statement  No.      II—Sixtieth 
Session,   1967. 

[See Appendix LXI, Annexure Nos. 7 to 
11 for  (i)  to  (iv)  respectively.] 
THE DELHI SALES TAX  (AMENDMENT) 

RULES, 1967 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. C. 
PANT): Madam, I beg to lay on the Table a 
copy of Notification No. F. 4(33)/62 Fin. (E) 
(I), dated the 19th July, 1967, under sub-
section (4) of section 26 of the Bengal 
Finance (Sales Tax) Act, 1041, publishing the 
Delhi Sales Tax (Amendment) Rules, 1957, 
issued by the Delhi Administration [Placed in 
Library.  See No.  LT-1289/67.] 
THE INCOME-TAX   (DETERMINATION OF 

EXPORT  PROFITS)   RULES,   1967 

SHRI K. C. PANT: Madam, I beg to lay 
on the Table a copy of the Central Board of 
Direct Taxes Notifi- 
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cation SO. No. 2382, dated the 15th July, 
1967, publishing the Income-tax 
(Determination of Export Profits) Rules, 
1967. [Placed in Library. See No.  LT-
1290/67.] 

MINISTRY OF FINANCE (DEPARTMENT OF 
REVENUE   AND   INSURANCE)   NOTIFICA-

TIONS 

SHRI K.  C. PANT:   Madam, I beg to lay 
on the Table— 

(a) A copy of the Ministry of Finance 
(Department of Revenue and Insurance) 
Notification G.S.R. No. 1100, dated the 
22nd July, 1967, publishing a 
corrigendum to Government Notification 
G.S.R. No. 760, dated the 27th May, 
1967. [Placed in Library. See No. LT-
1291/67.J 

(b) A copy each of the following 
Notifications of the Ministry of Finance 
(Department of Revenue and Insurance) 
under section 159 of the Customs Act,  
1962:— 

(i) Notification G.S.R. No. 1099, dated 
the 22ttd July, 1967, publishing an 
amendment to Government 
Notification No. 118/ F. No. Bud. 
(No. 2) Cus. 3/ 65, dated the 20th 
August, 1965. 

(ii) Notification G.S.R. No. 1149, dated 
the 24th July, 1967. 

(iii) Notification G.S.R. No. 1150, dated 
the 24th July,  1967. 

(iv) Notification G.S.R. No. 1151, dated 
the 24th July,  1967. 

(v) Notification G.S.R. No. 1152, dated    
the    24th    July,    1967. 

[Placed  in Library.  See  No.     LT-1292/67 
for (i)  to  (v)J. 
MINISTRY OF PETROLEUM AND CHEMICALS    

(DEPARTMENT   OF   PETROLEUM) 
NOTIFICATIONS 

SHRI I. K. GUJRAL:   Madam,    on behalf 
of Shri Raghuramaiahi    I beg  | 

to lay on the* Table, under sub-section (6) of 
section 3 of the Essential Commodities Act, 
1955, a copy each of the following 
Notifications of the-Ministry of Petroleum 
and Chemical* (Department  of Petroleum): 
— 

(i) Notification G.<S.R, No. 995,'. dated 
the 1st July, 1967, publishing the 
Kerosene (Fixation of Ceiling Prices) 
Fourth Amendment Order,  1967. 

(ii) Notification G.S.R. No. 396,. dated the 
1st July, 1967, publishing the Kerosene 
(Fixation of Ceiling Prices) Fourth 
Amendment Order,  1967. 

[Placed in Library. See No. LT-1293/67 for  
(i)  and  (ii) J- 

RESULT OF ELECTION TO THE 
RUBBER BOARD 

THE DEPUTY CHAIRMAN: Shri-K. 
Chandrasekharan being the only candidate 
nominated for election to the Rubber Board, 
he is declared duly elected to be a member of 
the sai<£ Board; 

MESSAGE FROM THE LOK SABHA 

THE TEA   (AMENDMENT)   BILL, 1967 

SECRETARY: Madam, I have to report to 
the House the following message received 
from the Lok Sabha, signed by the Secretary 
of the. Lok Sabha:— 

"In accordance with the provisions of 
Rule 96 of the Rules of" Procedure and 
Conduct of Business in Lok Sabha, I am 
directed to-enclose herewith the Tea 
(Amendment) Bill, 1967, as passed by Lot 
Sabha at its sitting held- on the 31st July, 
19B7.. 
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2. The Speaker has certified that this 
Bill is a Money Bill within the 
meaning of article 110 of the 
Constitution of India." 

Sir,    I lay    the Bill    on the Table. 

THE    FINANCE    (NO.    2)    BILL, 
.1967—Continued 

THE DEPUTY CHAIRMAN: We now 
go back to the Finance Bill. Mr. 
Parthasarathy is absent. Mr. Kota 
Punnaiah is absent. Shri A. G. Kul-karni. 
The House will sit this evening  till  5.30 
P.M. 

SHRI A G. KULKARNI: (Maha-
rashtra): Madam, I am offering a iew 
observations on the Finance Bill that has 
come from the Lok Sabha. First I will go 
to planning and the strategy of planning 
and the increased necessity of change in 
the apparatus of planning for the 
development of this country. I may say, 
Madam, there is increased dependence on 
foreign aid, technical assistance and 
know-how in the present Plan and the 
Third Plan, culminating ultimately in the 
devaluation of the currency. It is not, 
therefore, the merits or the demerits of a 
particular decision that are in question; 
what is important is the fact that the 
process of development has lost its self-
reliance and has become a challenge to 
us. That is important. Now it is a matter 
of very serious concern tc develop in this 
country our own indigenous technical 
service, what you call consultancy service 
and increased reliance on the consultancy 
service Of any industry or any irrigation 
project is very necessary. Madam, in this 
connection I suggest that the new Vice-
Chairman of the Planning Commission, 
hon. Dr. Gadgil, a noted economist, will 
give a lead to the Planning Commission in 
the new direction, that the indigenous 
angle oi all the technical development 
should be explored to get more and more 
freedom from foreign aid. In this connec-
tion I may also suggest that planning 

needs to be decentralised. At present, 
Madam, from the Planning Commission 
we give directives for different projects in 
the various States which can be suggested 
and which can be implemented by the Zila 
Pan-shads or the decentralised authorities 
in the various States. Madam, I de-[ sire 
that there should be a basic Plan frame 
depending on production, distribution, 
price, export angle and industrial control. 
Unless this Plan frame is designed, no 
worth-while development of this country to 
attain our social aim can take place. 

Madam, I do think that in this country 
we have reached a stage where there is a 
vast difference in the conditions of the 
people. On the one side we have got 
more rich people and on the other side 
we have got more poor people. May I say 
that there is absolute necessity to attain 
our social and political stability by 
suitable economic action in this 
direction? May I request the hon. Deputy 
Prime Minister that next year the 
Planning Commission and the Vice-
Chairman of the Planning Commission 
will take note of the new directions and 
the new directives required to attain a 
proper social status for this country? 

Similarly, Madam, I am happy to see 
that the Government is increasingly 
realising the necessity of providing more 
funds for agriculture but only providing 
more funds for agriculture is not going to 
solve the problem. I may say that 
agriculture requires a different strategy. 
We are taking agriculture not as a 
profession, not as a commercial activity 
but as a ritual. That is the age-old tradi-
tion. So, the tendency should be that we 
should imbibe in agriculturists a new 
technology. For this purpose the short-
term methods of hybrid production are no 
doubt there but this requires a long-term 
agricultural programme and for this pur-
pose I may suggest that the new idea of 
area approach and maximum possibility 
of irrigation utilisation    is 
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vastly necessary in this country. Madam, 
similarly more seed farms, credit availability 
^ mechanisation and implements to be made 
available to agriculturists are very necessary. 
It is a pity that in this country we have spent 
only about Rs. 8 to Rs. 10 crores by way of 
investment in manufacturing agricultural 
implements while a country of the size of the 
State of Maharashtra or Madras has invested 
up to Rs. 2,000 crores in manufacturing 
agricultural implements. This has been done 
in the Western countries and even in Japan. 
Taking a cue from fills, may I request that the 
Government will take note of this and invest 
more and more money in the manufacture of 
agricultural   implements? 

Another aspect of the economy is the 
textile industry. A crisis has come in the 
textile industry. I do look to the textile 
industry, Madam, not from the point of view 
that there is some malady. The cloth produc-
tion is on the decline because the cotton is not 
available. On the other hand, Madam, there is 
no purchasing power left with the people 
because of the last two droughts. But all these 
problems are short-term problems. The long-
term malady of the textile industry is the utter 
apathy of the industrialists to modernise their 
plants. In this connection I am pinpointing the 
attention of- the Government that unless 
provision is made for modernisation of the 
plant, the mere creation of a Textile Corpora-
tion to take over certain mills is not going to 
solve the problem. That is why I am 
suggesting a long-term solution of the textile 
industry, which is modernisation of the 
industry. Similarly some increased yield in 
the cotton tracts is vastly necessary in this 
respect. 

Similarly,    Madam^    you will    see 

that in the textile industry there is. anotner 
tendency. You will find that more money has 
been diverted from the textile industry, instead 
of ploughing it back into the industry, to 
various other industries like cinemas and such 
other types of industries. Similarly, Madam, at 
present our industrial development in this 
country is at a very low ebb. You will see that 
a recession or a slump-has taken place in this 
country and unless we remove this recession, 
it is not going to stabilise our industrial 
development and put some more energy into 
our industrial activity. I have got a suggestion 
to make to the Finance Minister. At present 
this recession is varied, in the different sectors 
of industry of different nature and of different 
magnitude. Only pouring more money or 
pumping more money in the hands of our 
people is not going 1 P.M.. to solve the 
problem' of recession. Recession has got 3 or 
3 aspects. One is the vast development of 
capacity due to faulty schemes of industrial 
licensing has created unutilised capacity to a 
large extent. Similarly another aspect is that 
the industrialists are more dependent on 
protected market in this country and they have 
never been careful to plan their industrial 
productivity on their own strength. May I 
suggest to the Finance Minister to consider the 
export angle of the industry? He should make 
himself bold as at this time only he can force 
the industrialists either in the private sector or 
in the public sector to be cost-conscious. The 
weakest point in this respect is the cost-
consciousness of the industrialists. I can 
understand their difficulties that the raw 
material cost has increased, the labour cost has 
increased but this is a temporary phase. Due to 
the drought the prices have increased but 
when once the monsoon is fair and when once 
we get one or two stable years in the 
agricultural production, T do think that this is 
the best opportunity to avail and I would 
inform the    Government thafr. 
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the  pumping of money is not going to 
solve the recession. 

Similarly I suggest that the recession is 
a culmination not of the policy of the 
Central Government in regard to taxation 
or other things as    mentioned elsewhere 
in the papers    but actually it is  a policy.    
The private sector people have criticised 
the Government for creating a public 
sector. Now they are criticising the 
Government  that  the  Government  is    
not spending  more   money   through    
the public sector, and that is why    they 
are not getting orders. So the private 
sector  wants  to have  two  things  at the 
same time    and in this respect I suggest 
that the recession should be taken as an 
opportunity to make the industrialists    
cost-conscious and also to  make the  
people  of  this  country cost-conscious  so  
that we  can  make better  efforts  to  
export.   Similarly  I appeal to the House  
and the    Members  as well as labour 
leaders    outside that they    should    not    
oppose automation.    I  can understand    
that automation is necessary.    A balanced 
use  of  automation is very necessary in 
this country; otherwise we are not going  
to  be  cost-conscious.    That is why I 
suggest    that    automation    is necessary 
but a     balanced  view    of automation  
must  be  taken.     I    can understand  the  
vast  misery  to    the unemployed    
people but some    way must be found out 
and some medium technology  must  be  
found  out    but unless the industries in 
this country is  made    cost-conscious,  
the    export market cannot be achieved. 

Similarly, I have another aspect here 
that we have got the H.M.T., a 
Government undertaking, in the public 
sector. I have seen that the H.M.T. has 
created another p'ant at Pinjore and is 
inaugurating another at Hyderabad. What 
is this? The H.M.T. has got stocks of 
lathes with them and they are installing 
these in creating activity which will be 
again unutilised because we have seen 
that at the Pin j ore plant they have pro-
duced some milling plant and whatever 
milling plant they have   sold to 

a certain extent they have been brought 
back because it was a faulty design. The 
H.M.T. is having its own unsold stocks 
and showing that as sold, is installing 
another plant at some other place. Is it the 
business of H.M.T.? The H.M.T. cannot 
sell its own products in the world market 
in competition. Why are they not 
exporting them? Instead of that they are 
installing the plants at Pin-jore in Punjab 
and now at Hyderabad. The machines 
which they have produced, which they 
cannot sell^ under the guise that they are 
creating new plant they are doing this. 
The Government must enquire into this 
matter. 

May I point out that the present 
inventories of the public sector is at 17 
per cent, of the sales. Never in the 
commercial world the inventories of any 
industrial undertaking can go up to 17 
per cent, of its sales. That shows that the 
public sector undertakings cannot sell 
their products and are stocking too much 
of raw materials or too much of their 
products. That is equally true of the steel 
projects. 

Then the Government says that they 
are more conscious of the indigenous 
angle. The Finance Minister has applied 
certa;n duties on aluminium. Aluminium 
is increasingly replaced for copper in 
manufacturing transformers for 
electricity. One Department of the 
Government says: 'You use aluminium' 
and another Department, namely the 
C.P.W.D., says: 'We do not want any 
transformers with aluminium wires'. 
What is it? When aluminium wire made 
transformers are sold in the public sector 
and private sector and the public are 
utilising them, why not the Government? 
Is it the way to encourage the indigenous 
angle, 2ncoura:,e the use of alternatives to 
copper, a very scarce commodity? In this 
respect I throw a challenge to the 
Government that they should not fight 
shy trnd they should ask Mr. Tata or Mr. 
Kirloskar to man certain public sector 
steel plants which are lying idle 
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and which are a liability at present to the 
nation. The talent of these people should 
be utilised. Naturally they will happily 
offer their services to our ceuntry to run 
these plants so that whatever we pre 
losing on these plants can be made good. 

Even in the case of coalmines, what 
you find is still bungling. You know our 
coalmines are in a very bad condition. 
You know that there are only 33 per cent, 
of the coalmines which are mechanically 
cut, 11 per cent, are having mechanical 
conveyors and 2 per cent, have 
mechanical loading. Somebody said: 'We 
shall use coal for thermal power.' 'We 
shall use coal but let it be cheaper coal, 
not a coal which is to be dumped at any 
cost because it is produced by the 
Government. The Government must 
streamline all its efforts either in the 
public sector or in commerce or S.T.C. 
but it must compete and stand at the 
world bar as regards efficient and  
competitive management. 

May I request that the Government will 
take note of these suggestions and may I 
hope that they will request the services of 
top industrialists to run their steel plants 
so that it will be a model of co-operation 
to all. 

THE DEPUTY CHAIRMAN: The 
next speaker will be Shri Rajnarain. The 
House stands adjourned till 2-30. 

The House then adjourned for lunch at 
eight minutes past one of the clock. 

The House reassembled after lunch at 
half-past two of the clock. THE DEPUTY 
CHAIRMAN in the Chair. 

THE DEPUTY CHAIRMAN: Mr. 
Rajnarain to speak. Your party has fifty 
minutes and you may take about thirty 
minutes. 
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SHRI M. M. DHARIA (Maha-rashtra): 

Madam, on a point of order. My point of 
order is this. On several occasions this 
issue has been raised, some letters are 
referred to, and so far that information is 
not proved correct, which could be 
believed, which could be verified, which 
could be proved to be true. If we allow 
these allegations to go that way under the 
form of reading some letter and what not, 
will it be proper In this House to do so? I 
want your ruling on this point because it 
should be necessarily genuine. It should 
be bona fide, it should be genuine and at 
the same time it should be true. So far 
that evidence is not there. How could that 
letter bo read in the House? 

THE DEPUTY CHAIRMAN: Are 
you reading letters? I do not think he is 
reading letters. 

DIWAN CHAMAN LALL (Punjab):    
He is reading letters. 
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SHRIMATI LALITHA (RAJA-
GOPALAN): (Madras): Madam, Deputy 
Chairman, I am thankful to you for 
giving me an opportunity to take part in 
this discussion of the Finance Bill. Vzm 
dealing only with one part of the Finance 
Bill and then I would like to say 
something in general. 

As far as the tax collection and its 
defects are concerned, I would like to 
point out certain defects; if I am wrong, 
the Finance Minister can correct me. The 
entire cost of tax collection is on the 
increase, from Rs. 4.12 crores in 1956-57 
to Rs. 9.62 crores in 1965-66; that is an 
increase of 210 per cent. The arrears of 
collection are also on the increase. 
Expenditure on the administration side 
has also increased; whereas the arrears 
have also increased from Rs. 272 crores 
in 1957-5S to Rs. 398 crores in 1965-66, 
which is almost equal to one year's 
revenue from that source. I would like to 
know what is wrong with the whole 
structure of the tax collecting system. Is it 
the inadequacy of the machinery or the 
inefficiency of the officers? It is neither. 
My own feeling is that the defect lies in 
the assessment of these dues. Instead of 
wasting our time in trying to collect taxes 
which cannot be collected, I think we 
should concentrate more on the colection 
of taxes which can be collected. Madam, 
another thing is that arrears of assessment 
have increased from four lakhs in 1957-
58 to 22 lakhs in 1965-66. With the same 
number of officers that we have, I think 
in the United Kingdom they are able to 
deal with 20 times the number of 
assessments that we do in India. The 
same number of officers are employed 
there, but the work done is twenty times 
more than what we do. I want to know 
what is wrong with our system? And my 
feeling is that the defect lies in the system 
itself. The officers are not working in a 
congenial atmosphere and every action of 
theirs is viewed with some sort of 
suspicion. I also feel that it is because the 
income-tax    law    has 
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been changed and amended as many times as 
liked by the Finance Ministers. It has become 
a fad with the Finance Ministers to go on 
bringing amendments. I do not mind if they 
have 400 or 500 amendments to the income-
tax law. But what I want is that the system 
should be perfect. Let them bring forward any 
amendment. But they should be efficient and 
they should be able to collect the taxes in a 
proper and an economical manner. Having 
more and more amendments leads to more 
loopholes and tax-evasion. In my opinion. the 
administration may be run with less 
amendments that can improve our tax 
collecting system. The tax system is so 
complicated. Neither the tax-payer nor the 
tax-collector can have the faintest idea of 
what the state of the law is. We need 
simplification of income-tax collection 
method. J would like to point out to the 
Finance Minister—the least harassment 
should be there for the taxpayer. And from 
the tax-payer's point of view, I would like to 
say that they should abide by the law and 
whatever arrears they have, they have to give 
them. But at the same time I would also like 
to point out that they should not pay more. Is 
there any machinery for that? I do not think 
so. I think, in the case of any under-
assessment action is taken against an officer. 
But I would like to ask whether action is 
being taken for over-assessment. My sub-
mission is that there should be a competent 
machinery. But the tax-col-leetion system1 
should ibe simplified so that a person can 
understand what tax he should pay and for 
what he is paying the tax. 

In this connection, I would like just to 
mention one thing. In the morning in reply to 
Mr. Arjun Arora's starred question, the 
Finance Minister in the statement has said: — 
I quote— "that 4, units have been set up since 
January, 1966 at Calcutta. Madras, Bombay 
and Delhi to collect useful intelligence which 
will be helpful in tackling tax-evasion and 
procesing cases for prosscution    under 

various direct taxes." I would like to know he 
w far these units have been functioning and 
whether they have been able, in any way, to 
tackle the evasion of taxes, whether anything 
has been brought to the notice of the 
Government and what action har been taken 
by the Government. 

Then, Madam, I come to the general 
points. Now, the Finance Minister has 
announced in the Lok Sabha certain 
concessions on certain items which I do not 
think in any way hearten the public mind 
except in regard to footwear; the Finance 
Miister, has announced that foot-wear would 
be available at that rate. Anyhow, he has 
pointed out about the wholesale price and it is 
not about the. retail price. 

I would refer back to the Finance 
Minister's Budget Speech in which he said 
that the cost chasing the pries and the price 
chasing the cost should not be allowed. I do 
not think that in any way the prices have been 
brought down in any sphere and whether the 
Government is giving a serious thought to it. 
Some might say that the prices have gone 
down in foodgrains in Madhya Pradesh and 
in Uttar Pradesh. But it is only a temporary 
'affair and I hope that the Finance Minister 
will give serious thought to it and set up a 
sort of machinery not only to check the prices 
but also to see that the people who charge 
higher prices of essential commodities are 
meted out serious punishment. 
In this connection. I would like to say about 

the functioning of the Super Bazar. Super 
Bazar has already been mentioned by me in 
the Budget. People think that because there is 
reduced price at the Super Bazar, that affects 
the open market price. I very much doubt 
because the various ration shopi which sell 
cereals do not adhere.to the Super Bazar price. 
For instance, I may tell you that in Bengali 
Market an authorised ration shop sells black, 
gram at Rs. 3 per kilogram whereas the same 
thing is sold at Rs. 2 50 at the Super Bazar, 
Cannot the Finance Minister see that at least 
the authorised ration shops adhere to the prices 
fixed by the Government in some fair price 
shops like the Super Bazars.    If 
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mose people do nut adhere to those prices, 
will he take action so that .hey can bring 
down the prices, in certain authorised shops 
at least? I do not know why they are not 
doing it. 

Then. Madam, I would like to poir.l out 
that gold smuggling is on the increase, and 
the Government in reply to my question this 
morning said thai they are taking steps to see 
that that is cured. But I also learn that there is 
a gold racket going en in Madias and that 
international gold smuggling is going on, 
even though the Minister has denied it, I have 
got reliable "".ws about it and I hope that the 
Finance Minister will look into the matter and 
do something about it. 

As tar as the Gold Control Order is 
concerned, the Finance Minister has already 
given an indication that when -ever an 
opportune time comes, he will take up the 
matter and I appreciate that attitude. 

So far as the prohibition policy is j 
concerned, when he was in Madras recently, at 
his Press Conference, he stated that 80 per cent 
of the people are for prohibition and that he 
would take the matter to the public and assess 
the opinion and if he is not convinced, he will 
retrace back. But I would like 10 say that as far 
as the Government is concerned, because they 
have a policy, he wants to carry on with that. 
But they are not willing to carry it according to 
the environments and surroundings that ai'e 
here now. I would like to know if the 
Government's policy is to stick to the rigid 
policy of prohibition, i If so, they should come 
to some sort ot decision and do something 
about it. We find that some States have 
scrapped prohibition, some have relaxed ll, 
some are rigid about it. I cannot understand 
how the Finance Minister can bring about a 
uniform policy unless the Centre takes up the 
matter into its own hands and decides the 
policy about it. In this connection, 1 would like 
to point out that I learn that the Birlas are 
going to open a wine  factory  in  Hyderabad 
and  that 

they are purchasing lands. If this is the 
attitude, I just cannot understand what the 
Government is going to do. Are they playing 
Dr. Jackyll and Mr. Hyde  role here? 

Then, I would like to point out about 
projecting the image of India and I have been 
mentioning this in every debate. I find that 
our projecton of the image of India is very 
poor altogether. We are spendng so much of 
money in the publicity sections in our 
embassies. But we are unable even to project 
the correct image of India since the people 
outside India, in other parts of the world, 
think that our millions are starving here, that 
our people are riding on elephants, that snakes 
are ir. abundance here. This is the sort of 
image that is projected. In this connection, I 
would like to point an article written by Mr. 
Frank Moraes two days back in which he has 
said that a foreigner had mentioned—he did 
not give the foreigners nationality or his 
name—"that the country was led by a bunch 
of duffers." I am surP the Finance Minister 
knows the meaning. And if this is the way in 
which our people are going to project the 
image of India inside the country itself, how 
do you expect the people in other countries to 
know about us? I just cannot understand how 
you Can tolerate this kind of things. 

As far as sending of delegations to outside 
foreign countries is concerned, of course, now 
due to economy, we are not sending any. But 
still this is a very wrong attitude. I think we 
should have outside contact. We do not even 
send delegations to the nearby countries, to 
Nepal, etc. or even to Nagaland. We do not 
know whether it is green or blue. I think this 
attitude should not be developed if you want 
international co-operation and international 
understanding for -which you are striving. 

I would like to say about the functioning of 
the autonomous bodies which Mr. Rajnarain 
just now mentioned. I have been raising 
questions about a particular     instituion     
the   Sangeet 
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Natak Akademi since Shri Chagla was the 
Education Minister.    It has been giving 
grants to the various cultural institutions.   
I am not just reading all the things, but I 
will read only about the 1966-67 Budget-
Budget   Grant Provi- actually sion     paid 
Rs.       Rs. 

1. Bhartiya Kala 3,500       26,000 
Kendra. 

2. Triveni   Kala 8,000 8,000 
Sangam. 

3. Adarsh Vidyalaya   1,000 7,000 
4. Gandharva Maha- 2,700       12,000 

Vidyalaya. 
5. Sangeet   Bharati   15,000 4,100 
I have been probing this matter for 

a long time and there is some malpractice 
in the Sangeet Natak Akademi regarding 
this. I have taken up this issue with the 
Education Minister. But I would like the 
Finance Minister—because the Finance 
Minister is also concerned—to consult the 
Education Minister and see that justice is 
done to this institution, Sangeet Bharati, 
which has asked for Rs. 15.000 but has 
been given only Rs. 4,100. Another thing 
that I would lik~ to say to the Finance 
Minister is about the retirement age of 
government officers. It is a common 
practice to allow extensions after 58 till 
either the person wants or he has his 
influence. In this connection I want to 
bring to your notice the case of a 
Safdarjung Surgeon who has been given 
extension twice after 58 blocking the 
promotion of a young double F.R.C.S. 
under him. Madam; if you want the 
younger generation to take an active part 
in their duties, this attitude about granting 
extensions should go. The Finance 
Minister should be rigid in not allowing 
extension of service. 

Lastly, Madam, I would like to say 
something to the Finance Minister. He is 
an authority on the subject and he can 
deal with this question of simplification 
of tax collections which should cause the 
least harassment to the tax-payer. He 
should als0 see that prices of 
commodities do not rise.  I 

think you, Madam, for giving me the 
time. 

SHRI G. RAMACHANDRAN (Nomi-
nated) : Madam, Deputy Chairman, we 
are back again at the inescapable annul 
ritual of Budget Appropriations and the 
Finance Bill. The high priests go on 
changing but the ritual remains the same. 
We had Shri T. T. Krish-namachari. We 
had Shri Sachindra Chaudhury and we 
have now the redoubtable Deputy Prime 
Minister cum Finance Minister, Shri 
Morarji Desai. If we study what they 
have put before the House from time to 
time there is hardly any difference. One 
had expected that when Shri Morarji 
Desai came before the House with his 
proposals there would be something radi-
cal, something of real significance, 
something that would change the face of 
the country even if only slowly and 
steadily. I am afraid, Madam, as I study 
the figures there is hardly any hope left 
for any such feeling in my mind. 

My first charge, which is a charge that 
I repeat because I have made this charge 
when Shri T. T. Krishnama-chari was 
sitting there, is that the betrayal of the 
rural people is going on steadily and 
uninterruptedly. Now I do not wish 
merely to get away with words like the 
"betrayal of the rural people". I want to 
pinpoint two or three things which will 
sustain my charge that what is going on 
is nothing less than the betrayal of the 
rural areas. 

Number one; there is no programme 
worth the name for a tremendous drive 
of adult education in this country. Vast 
millions of people, who are illiterate, are 
asked to understand the Plans, are asked 
fo line up with the Government, are 
asked to co-operate with what is going 
on. How can an illiterate people give 
their co-operation? How can illiterate 
people stand by a Government and add 
strength to its elbow? They just don't 
understand most of all these. I asked Shri 
Krish-namachari that he must sit down 
and give this country the finance for a 
tremendous drive of dult education. It 
did not happen and it is not happening 
today. 
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Madam, illiteracy and socialism are 
completely contradictory terms. I look 
around in vain in this country for real 
signs of socialism. I hardly see a sign of 
socialism anywhere in the figures 
presented in the national expenditure. 
There is nothing to show that we are 
building up a socialist society. We have 
not the courage, we have not the 
conviction to plumb fully for all we are 
worth for building up socialism. This is 
on one hand. And on the other, are we 
giving enthusiasm to capitalism? No. 
The capitalists are frustrated, angry and 
bitter. We are neither here nor there. 
Now what is going to be the future of a 
country which does not make up its mind 
concerning the direction it must take and 
having decided, has not the courage to 
advance fearlessly in that direction. 

I mentioned the lack of a programme 
of adult education, I now come to the 
second point and I am quite sure in my 
mind that the Finance Minister will 
appreciate what I say on this point. 
Madam, I have long refused to agree 
with the cynical view held by many 
critics that the rich are becoming richer 
and the poor poorer. I can no longer term 
away from this view as altogether wrong, 
80 per cent, of our people are still in the 
rural areas and nobody knows this better 
than the Finance Minister. But have we 
on our hand, an adequate programme for 
rural industrialisation? I hardly see 
anything worth the name. When I said 
this to Mr. T. T. Krishna-machari at one 
time, he said, "Yes. We are putting up a 
number of factories in the rural areas.". 
But the present Finance Minister will 
understand exactly what I mean by rural 
industrialisation. Are we taking into the 
rural areas in an organised and adequate 
manner such industries as the village 
people can handle in their own villages 
and in their own homes without much 
capital, without much training and yet 
add considerably to national wealth. 
When Pandit Nehru came to preside over 
the anniversary of our Institution in 
South India, Ghandhi Gram, he made an 
admission which I have always held in 
my memory as something 

sacred. He said that we want big in-
dustries and we are proud to have them. 
But before these big industries can add 
an inch to the economic stature of this 
country—it will take a long time'—if in 
the meantime we can put something into 
the homes of the village people, into 
every village, and produce something 
,then immediately, we will see a change. 
He understood this intellectually just as 
he understood many other things 
intellectually. But somehow he did not 
initiate and probably his colleagues did 
not initkte programmes to carry out these 
basic ideas. Now this rural 
industrialisation seems to be at a dead 
end in this country. We have of course 
the Khadi and Village Industries 
programme and I am in intim'ate touch 
with what is going on under these 
headings. They hardly yet touch the 
fringe of the life of the people. 
Therefore, on the one hand, there is the 
absence of a great drive for adult 
education to lift the people up, so that 
people can understand what we are 
asking them to do; and On the other, 
there is no programme of putting into 
their hands such instruments, under such 
conditions as they can manage, for 
production from home to home and 
village to village. Now this is what I call 
the betrayal of the rural areas of India. 

I then go to another aspect of this 
matter. We are no doubt talking about 
agriculture and we are no doubt doing all 
that is humanly possible to push up 
agriculture. But this is fundamental that 
you cannot build up agricultral 
prosperity without agro-industries. If the 
farmers or the farming communities or 
villages of India are merely pushed to 
have better agriculture but if the 
'agricultural income is not supplemented 
through income in agro-industries, then 
we are not playing the game because you 
cannot build up the prosperity of a 
people entirely on agriculture; it has to 
be backed up by agro-industries and that 
is why I stressed the point that we lack a 
programme of rural industrialisation. 
Then, as you study the figures, you see at 
once the en or- 
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mity of expenditure on administration. I am 
glad that more than one speaker-referred to 
this. Since Independence, the administrative 
apparatus has expanded incredibly and 
expenditure lias increased incredibly. We 
have had the Committee under the Finance 
Minister, the Administrative Reforms 
Committee. It remains to be seen how the 
recommendations of that Committee would be 
implemented. If we learn from past 
experience, we have had innumerable 
committees which presented exceedingly 
good reports but they are on the shelves today. 
Hardly anything is being implemented. But 
talking about administration, the vast 
expansion in the administrative apparatus plus 
the administrative expenditure, one thought 
that comes to mei and which I would like to 
share with the House, is that the greatest 
corruption in this country is inefficiency. 
There is inefficiency on every side. Take the 
telephone system. It is a torture to use the 
telephone system unless you are a Minister or 
somebody. Take the Railways. There is so 
much bragging about the improvement on 
Railways. But people who travel long 
journeys in this country by rail know how in-
efficient the Railways have become. There is 
hardly a compartment in which everything is 
in good order. Something or the other is 
always wrong. There is inefficiency every-
where. You look at the offices in Delhi. Let 
the Finance Minister appoint a small group of 
watchers who will go round the offices and 
see what is happening. A good percentage ox 
people do hardly anything in the offices. 
Many of them pull into the offices half-an-
hour, 45 minutes or even an hour late and pull 
out of the offices 35 minutes, 45 minutes or 
an hour earlier. How can you build up a great 
nation pledged to productivity and progress 
on this kind of terrible inefficiency which is 
the worst type of corruption going on in this 
country? After all what is this corruption? 
You pay a man to do' a job and the man does 
not do the job; but he takes the 

money, he takes his salary and yet will not do 
the job. If that is not corruption, I would like 
to know what corruption means in any 
country There is terrible inefficiency. 

Then you look at the figures again Here I 
would like to have a special say on a special 
problem. Ours "is a wur budget. We call it 
defence budget. Defence is a respectable 
name in modern times for war. You do not 
call the Minister a War Minister but you call 
him a Defence Minister. About Rs. 1,000 
crores are going into Defence. Am I saying 
that this is wrong? Or am I saying that we 
Can do otherwise? I am simply pointing out 
that round about Rs. 1,000 crores are going 
into this business called "Defence" which is 
really the business of war or War 
preparedness. Then look at the figures for 
Education, look at the figures for Public 
Health, lock at the figures for Rural Housing 
etc Look at the figures for all else which 
means putting happiness into the life of the 
people. They are fragmented, they are small 
fractions of the Defence expenditure. Now I 
would say "Let us keep our powder dry as a 
State.. You can do little else. You are not 
running an ashram, but you are running a 
Government a Nation—State". I realise that 
these things have to be done. But while you 
are spending Rs. 1,000 crores on war 
preparations or defence preparations, 
whatever you like to call it, Gandhi's India, 
Nehru's India must take definite, positive 
steps towards peace with our neighbours and 
in the world. Even in the British Cabinet, 
there is a Minister for Disarmament. Now 
while we have a Defence Minister in this 
country, we should also have a Peace 
Minister. In England you call him the 
Disarmament Minister. But we should have a 
Peace Minister. Peace-making is a 
tremendously difficult subject; ibly it is more 
difficult than war-making to-day. You have to 
build up a great apparatus for peace. We have 
to study where a blow for peace can be struck. 
We must have a full-time Minister charged 
with the task of collaborating with  all  other 
Gov- 
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ernments and peoples in the world for 
disarmament and establishing worm peace. 
You have, for instance, these endless 
conferences in Geneva wnieh come to 
nothing. Probably it is inherent in the 
situation. But a great Minister of Peace from 
this country continually attending to problems 
of peace and taking part in such endeavours 
might push the woriu a little nearer to world 
peace 'and I suggest that this is the least that 
Gandhi's India can do. I do not demand, I 
shall not be foolish to demand, the scrapping 
of defence and war preparedness. After all we 
are afraid of China. After all we are afraid oi: 
Pakistan. But it was only yesterday that 
President Ayub Khan said in a remark-ably 
brief but absolutely clear statement, "We do 
not wish to attack India; it is not our intention 
to attack India." Either the Presidents oi the 
Governments of the world can all be liars or 
they are capable of speaking the truth. And if 
our President is a President who can speak 
truth, I take it that the President of Pakistan 
can speak truth also. He said "We do not 
intend to attack India". I am not saying, 
therefore, that on the basis oi this statement 
we can get away from all our preparations. 
But the emphasis must not be on war-making 
the emphasis must be on peace-making. We 
should have, as I suggested, a full-fledged 
Ministry for Disarmament and Peace, 
studying the problems oi disarmament and 
peace and helping India and the world 
towards that consummation. 

And finally, Madam, as I watch the Indian 
scene, there are many disturbing signs on the 
horizon. You cannot have economic stability 
unless there is political stability. You cannot 
build up economic prosperity on political 
instability and the breakdown of every canon 
of political morality as is taking place in this 
country. On every side, canons of political 
morality are breaking down. I am referring to 
political morality as is understood between 
parties and parties in a democratic country. 
Treason today pays the highest dividend. If 
you are a traitor       you become    a Min- 

ister. If you cross the floor and sell your party 
with a few companions behind, you you get 
into places of power. To what a pass has this 
nation come? Is this the nation which 
Gandhiji once, rescued and took up to great 
heights of endeavour and achievement? Politi-
cal morality has completely crashed all round. 
And the Congress is a party to this breakdown 
of political morality. In their working 
Committee, or somewhere else, I am not sure, 
they have approved of crossing the floor. Now 
once the Congress itself have become a party 
to this, the game seems to be almost a lost 
one. How shall we recover from all this? 
Poverty, suffering, the big gap between the 
rich and the poor becoming bigger and bigger 
year after year, breakdown of all canons of 
morality and confusion and indiscipline in the 
country—these are the portents of a revo-
lution. No people least of all our people—
millions and millions of them, as our people 
are, nearly 500 millions of people will not 
tolerate the existing situation too long. Either 
we must guide them steadily step by step 
effectively through peaceful methods of 
development or there would be a terrible 
explosion in this ' country. As I watch the 
scene, the fear grows in me that there may not 
be in thi» country adequate leadership, 
adequate programmes, adequate efficiency 
and adequate understanding to prevent a 
revolution of that kind. I wish it will not come 
but if it comes, nobody would be more 
responsible than those who have held the 
power in this country for nearly 20 years. So 
let us take the warning. Let us study the 
portents. Let us not be like sparrows building 
their nests in the crater of a volcano. That is 
what we seem to be doing, sparrows flying up 
and down in the crater building nests. Any 
day the eruption may come and all these pious 
things we are trying to do our palliatives, will 
be swept away in a storm of anger, hate and 
violence. Let not that happen and if it is not to 
happen we have to work in new directions and 
more effectively and urgently than we are 
doing    to-day. 
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SHRI M. V. BHADRAM (Andhra 
Pradesh): The Finance Minister in his 
Budget speech has stated that the 
situation that prevails in the country 
cannot be described 'as a general re-
cession but the 'Economic Times' has 
said: 

"While conceding that the present 
recession in the industrial sector is 
galloping and extensive in nature, the 
Centre thinks that the situation does 
not warrant and alarmist view. It is a 
temporary phase and recovery will be 
swift from next year." 
It further said: 

"Till recently, New Delhi has been 
dismissing the problem as sectoral or 
local in character but now it has 
realised that it is fairly extensive and 
envelops a wide range of industries, 
whether they are agriculture-based or 
dependent on imports or not." 

This is the     Economic Times     view 
dated 4th July, 1967. 

In our day-to-day life we see various 
factories. Take for instance the jute and 
engineering goods and also the H.M.T. 
which was referred to by some hon. 
Member. To whichever sector you go 
you find the recession very visible and 
clear. Another phenomenon is also seen. 
When recession takes place, generally the 
prices should go down but on the 
contrary even though recession is 
admitted on all quarters, the prices are 
not coming down except in one case, 
namely, the blackmarket price of the 
Hindustan motor or the Fiat car. In all 
other cases, particularly in food and other 
consumer goods, the prices are still high. 
The main reason is this. The market is 
being controlled by a few monopolists 
who are controlling the prices. Even 
when the goods are not sold, they want to 
keep the prices as high as they are. What 
is the reason for this phenomenon in this 
country? It is not new to our country 
aione. I will come to that later. The 
economy that is being developed in India 
is  a capitalist economy  of the 

old type even under the name ot 
democratic socialism or whatever name 
you may give it. That is why the late Mr. 
Gadgil warned the country: 'Beware of 
vanaspati socialism'. That is why even 
the Congress which professed socialism 
is building capitalism in this country. 
The capitalism in the whole world which 
is about 300 years old in Europe and 
about 200 years old in America has not 
solved the problem of the people, has not 
given a stable life to the people in those 
countries. I will give the survey made by 
the Organisation of Economic 
Cooperation and Development which 
was reported in the Economic Times: 

"The economic growth has slowed 
down this year or has been halted in 
the three largest industrialised 
countres—the U.S., West Germany 
and the U.K.—with repercussions on 
the growth in many other countries 
and on  world trade." 

It went  on further: 
"For the first time for nearly a 

decade there has been a simultaneous 
weakening of demand in several 
important countries. 

"The total growth of demand and 
output in the OECD area may be of 
the order of two per cent, in the first  
half   of  1967. 

"World production increased by 5 
per cent, last year, but it grew more 
slowly than in either of the previous 
years. 

"The slowdown reflected limitations 
on resources in the industrial nations 
of the West and a 'distinct faltering' of 
farm output in the developing 
countries." 

This is the feature. We have tacked on 
ourselves to the Western markets mainly 
and greatly—to a large extent. So the 
effect of the recession and other things 
that are taking place in England or in the 
U.S. or Germany are having their impact 
on out economy also.    The basic thing i«     
tfcs* 
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capitalism which has been developed or 
which has been going on for several centuries 
there, has not solved the problem. Even 
recently in England they advocated the theory 
of wage freeze and 5 lakhs of people are un-
employed in England itself, wherrj even after 
over 200 years capitalism has not given a 
stable life to the people of that country, We 
see the contrast. The report says: "In the 
communist world, industrial production grew 
by 8-4 per cent, compared with 8-7 per cent, 
in 1965." It further said: 

"The survey which does not cover the 
Chinese People's Republic, said the rest of 
the communist world stepped up its 
production, largely because of a much 
better harvest." 

Therefore we see the contrast between where 
capitalism is being practised or being 

followed and where socialism is followed.    
In one case we see recession, we see 

unemployment, we    see he glut,  we see  the 
slump in     the 'narket.    Whereas in the other 

place we see the gradual progress at a higher 
stage.    In the Soviet Union, which ^oing to 

celebrate its golden jubilee in November this 
year, they have never seen during these 50 

years any recession or  unemployment.    
Why within 20 years we are facing all these 

problems?   It is mainly because our eco-iomy  
is  run   on     capitalist  method vhich is  a 

moribund method,     It is \lready  dead and it 
has  no     future \t all in the world.    

Therefore    for wing the ills or diseases that    
we \ave, the only thing to be done is to lave 

socialism and it should be implemented in 
India. 

For the solution to recession there Are two 
methods. One is the capitalist way of solving 
the problem. The other is the workers' way of 
solving the problem. There is yet another 
also—the big monopolies. In this struggle the 
big monopolists, the big fish devours the 
smaller ones and the smaller industrialists will 
be wiped out from the face of the earth, They 
will only physically exist but they wi1.1 

not exist as industrialists. There is much talk 
about wage freeze. Probably the Finance 
Minister is also 'advocating this policy. Why 
wage freeze? It means wage cut. So the 
wages of the wage-earners, the office clerks, 
the factory workers will be affected whereas 
on the profits of the monopolists—the Tata 
House and the Birla House—there will be no 
restriction at all. Even if there is a ceiling, the 
ceiling will be at fifteen lakhs or twenty lakhs 
of rupees. Therefore, if the wage freeze is 
going to come it will be resisted. Already in 
one form they are having it because the dear-
ness allowance recommended by the 
Gajendragadkar Commission has not yet been 
implemented by the Government for the 
Central Government employees. On this 
score the Indi'an National Trade Union 
Congress which is a wing of the Congress has 
already decided on one hour's strike on the 
Railways on September 11th. So even a wing 
of the Congress is forced to go on strike on 
this issue because this is going to affect lakhs 
and lakhs of workers. If the Government is 
going to adopt a policy of wage freeze, then 
the working people of India will flght against 
it tooth and nail with all the strength that they 
can command. Therefore I say that the 
Finance Minister and the Government of 
India should not adopt this policy of wage 
freeze. When the prices have been going up 
and when the prices are spiralling up, there is 
no point in pegging the wages. Therefore they 
should not think in terms of such a a policy. 

Another point which I want to mako is this. 
The other day I mentioned about the economy 
of the Bharat Heavy Plates and Vessels, 
Visakha-patnam. This factory has not yet 
come up. It is yet to come. Only the ground 
has been levelled and some sheds temporarily 
put up. But what I find is that already the 
funds are being squandered by a "Dushta 
Thriam"—by three persons. These three 
people have already got control over this 
factory and they have started squandering the 
funds.   I will give 
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the House one or two examples. The 
head office of this factory is here in 
Delhi and so they pay so much rent 
for the office 'and also for their em 
ployees who will be also getting their 
allowances because they will be stay 
ing in Delhi and not at Vasakhapai- 
nam. They will be some 1,300 miles 
away from the factory site. What is 
the fun of having the head office 
here in Delhi? Further, a Chief 
Design Engineer on the scale Rs. l.bOQ 
to Rs. 2,250 has been appointed whose 
job will commence only after three 
years, that is to say, after the factory 
lias been completed) not now. But he 
has already been appointed. Then 
there are designers on the scale Rs. 
1,100 to Rs. 1,400. Three of these 
designers      have     already been 
appointed whose job will commence, only in 
1970, not now. Then there are foremen on the 
scale Rs. 1,100 to Rs, 1,400 and three of these 
foremen have already been selected. Their 
work will also begin only later on. Then there 
are Superintendents on the scale Rs. 1,200 to 
Rs. 1,600. They have selected people when 
their work will commence after this factory is 
commissioned to work. These people have 
already been appointed and the total wages of 
these people per year come to a lakh of 
rupees. I do not know why they are doing this. 
If the Finance Minister shuts his eyes to this, 
then I am afraid this factory will not come up 
'at all because before that factory comes into 
being all the funds would have been eaten 
away by this "Dushta Thriam". The Managing 
Director, the Joint Secretary in the Ministry of 
Industries and the FA & CAO of this factory, 
these three persons are in Delhi and they are 
manipulating so many things. They are even 
issuing tenders from Delhi and contacting 
various concerns and firms and trying to do 
all these things. I would like to ask one 
question. If a factory comes up in any area, if 
that factory does not give employment to the 
people of that area, if that factory does not 
add to the prosperity of that area, why should 
that factory come up at all?   Now the 
Managing Director of 

this factory is recruiting people not from that 
area but from all over the country, 
particularly from Delhi itself. I will give you 
one or two examples. The P-A. to the Joint 
Secretary—Mr. S.  V.  Subramaniam—   .   .   
. 

SHRI RAM NIWAS MIRDHA 
(Rajasthan): Which factory is the hon. 
Member referring to? 

SHRI M. V. BHADRAM: I am talking 
about Bharat Heavy Plates and Vesels Ltd, 
Visakhapatnam. And then this P.A. of the 
Joint Secretary who has no qualifications 
whatsoever has been appointed Personnel 
Assistant though there is no personnel in the 
factory up till now. But he is already 
appointed since he happens to be the P.A. of 
one of the Directors who is also the Joint 
Secretary in the Ministry of Industrial 
Development. 

I would suggest to the Finance Minister 
that wherever 'a factory is started in any area 
in India, the local people to the extent of 60 
per cent or 70 per cent or 75 per cent—
whatever it may be—should be employed in 
it. That principle has to be laid down. The 
rest can come from other places. But if this 
policy is not adopted then the regional 
differences will persist. In some cases I know 
these regional differences had gone to such 
an extent that people were killed. Unless the 
Government decides about this policy they 
are not going to solve this problem of 
regional differences and these differences 
will go on increasing. 

SHRI DAHYABHAI V, PATEL (Gujarat): 
Was not killing first started in the Soviet 
Union? Were not people exterminated there 
before the Soviet Union was established? 
Hundreds died before their grain depots. . 

SHRi M. V. BHADRAM: But far less than 
those who died in Nazi Germany. 

SHRI LOKANATH MISRA 
(Orissa): But Nazi Germany was also a   
socialist  country. 

SHRI M. V. BHADRAM: But it was 
socialism of your brand and not of our brand. 
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Now, Madam, I have to refer to another 
thing. There is a news item in the 'Hindu' of 
the 21st of July last. 1 am personally 
concerned with thai news.    This news item 
reads thus: 

"Mr. Asoka Mehta, Minister ot Petroleum 
and Chemicals said in a written reply to a 
question in the Lok Sabha today that 18 
Americans working with the fertilizer factory 
at Visakhapatnam had left since a gherao in 
which actually two Americans were 
involved. Answering a question as to the 
Government's reaction to this he said: Gov-
ernment was much concerned over the delay 
that was occurring in commissioing the 
fertilizer plant following the dislocation of 
work that had taken place." 

I may straightway say that this is a tissue of 
fabrication. This reply of the Minister of 
Petroleum and Chemicals has been inspired 
by the New York Times. There was an article 
about gherao. I know what happened. 1 was 
present in that gherao. I was present 
physically. 

SHRI DAHYABHAI V. PATEL: Did you 
lead it?    Say so. 

SHRI M. V. BHADRAM: Why is my hon. 
friend, Mr. Patel, so very impatient? I am 
coming to that. I will give him all the facts. 
On the 17th of May an American foi-eman 
boat an Indian foreman who happened to be 
the Secretary of the union of the workers, at 
the works spot at 11 A.M. The Union 
Secretary was beaten and was bleeding from 
his cheek. Naturally the workers got excited. 
Seeing that all the Americans ran to their 
housing colony which is about a hundred 
yards away from that nla"o, The workers aiso 
went there and sat on the road. Nobody was 
prevented from going inside or coming out. 
Nothing happened. As soon as I got the 
meassage I rushed to the place at one o'clock. 
Everything was absolutely calm. The workers 
sat peacefully. The only thing they were 
asking was that the American should 

come out and apologise for what he had done. 
Nothing more than that was demanded. Those 
fellows refused to do it. It was hot with a 
scorching sun and naturally the people were 
excited, since the person on whom they relied 
was beaten. He was also excited due to the 
emotion. It took two hours to control the 
whole thing and finally at about five o'clock 
the American came out and apologised. If this 
is called gherao I am proud I have led that 
gherao and I own it. Tlie only thing is, when 
an Indian is beaten by the American and that 
too at the works spot, and that too the 
Secretary of their union, can we not protest 
against it? Nobody was prevented from going 
inside or from coming out. In fact the Projects 
Manager of the Coromandal Fertilizer Factory 
came out and talked to me. When I was 
talking with the workers he came and even 
then he was not heckled by any worker. This 
can be vouchsafed by the Government offi-
cials who were present. The Collector also 
came to the spot at the end. Hi was also 
present. The Superintendent of Police was 
also present. Several other officers were also 
present. Have I not got the right to protest 
against the thing when an Indian is beaten by 
an American?   

SHRI AKBAR ALI KHAN (Andhra 
Pradesh): Excuse me for a small interruption. 
So far as the apology was concerned, it was 
all right. But after that, was something else 
also demanded? Do you think that was 
justified? 

4   P.M. 

SHRI DAHYABHAI V. PATEL: What is 
that? 

SHRI M. V. BHADRAM: He is referring 
to the way in which the apology was made. I 
personally am not happy about the way in 
which it was demanded or done but unfor-
tunately the Project Manager came to the 
workers and announced: "I am going to do 
this apology in this particular way." 

SHRI DAHYABHAI V. PATEL: What is 
the way? 
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SHRI M. V. BHADRAM: Apology by 
touching the feet. Nothing more than that. 

(interruptions.) 

SHRI BABUBHAI M. CHINAI 
(Maharashtra): Did he do it on his own  like  
that? 

SHRI AKBAR ALI KHAN: Let us 
condemn if there is anything wrong on the 
side of labour also. 

SHRI M. V. BHADRAM: I said I was not 
happy; I tried to persuade.. 

SHRI P. K. KUMARAN (Andhra 
Pradesh): He made it clear that it was not 
done on his demand or the workers' demand. 

SHRI M. V. BHADRAM: Anyway, Lummus 
& Co. which was constructing the factory was 
responsible for the whole thing. Unfortunately 
the Project Manager was not present on that 
day. Next day he came and we all met and 
discussed the whole matter. They were thinking 
that he was an anti-American. We made it clear 
that there was nothing against the Americans as 
such and it was only against a particular person. 
Because he had beaten the Secretary of the 
Union the whole incident took place. Among 
the Americans we know there are two groups. 
One group wants cordial relations with the 
Union and another group does not want cordial 
relations but wants that there should be flare up 
in the factory every day. It was the people of 
that group which did not like to have cordial 
relations with the Union who left the factory 
after the incident not before that. Even then we 
tried our level best. We suggested to the Project 
Manager to sit along with the Assistant Labour 
Commissioner, the Union representatives and 
the Americans. They sat and discussed for 
about four hours and the Project Manager of 
Lummus & Co. =Uso agreed. Those people 
who did not agree with the American Project 
Manager have left; the other people are still 
there and the work is being carried on. These 
are the facts of ftie  case  and  the wonderful 
Minister  

without knowing what it is, went ®n 
defending the American. Of course I am not 
surprised because he has already opened the 
womb of India for the  Dollar kings. 

THE DEPUTY CHAIRMAN: Mr. 
Awadheshwar Prasad, Sinha, you wanted one 
minute to ask one question. 

SHRI AWADHESHWAR PRASAD 
SINHA (Bihar): Madam Deputy Chairman, 
last night I was looking through the Economic 
Times of Bombay, dated 1st August. It has a 
six-column headline which reads, Deficit 
Financing in 4 months Rs. 268 crores: Despite 
Morarji pledge Deficit Financing goes on. 
And there is a beautiful block which explains 
that in April it was Rs. 162 crores, May Rs. 
39 crores, June Rs. 13 crores and July (in 
three weeks) Rs. 54 crores. And among other 
things it says: 

"Firm declarations of determination to 
stop deficit financing made by the Union 
Finance Minister from time to time have 
generated great hopes about at least the 
easing, if not complete elimination, of 
inflationary pressures in the Indian eco-
nomy. The revelation now of the 
unpublicised continuance of deficit 
financing on such a massive scale in the 
opening four months of the current year 
cannot but kill these high hopes at least for 
the time being." 

Madam, I do not want to take more time of 
the House. I would beg of the Deputy Prime 
Minister and Finance Minister when he gets 
up to reply to the first reading of the Finance 
Bill kindly to refer to this. This is a very 
important matter. The House is concerned 
about it; the country is concerned about it; and 
I know the Deputy Prime Minister himself 
would feel concerned about it after he has 
heard what I have read out from this 
newspaper. 

SHRI HARISH CHANDRA 
MATHUR (Rajasthan): Madam De-nuty 
Chairman, we are now on the last 
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round of our discussions on this very 
important subject of economy. 1 am not one 
of the those who had expected any magic 
from the Deputy Prime Minister and therefore 
I a'm not disappointed at all like my other 
friends. I definitely feel that he has made an 
earnest endeavour to salvage our economy 
and to gear it up. And in that direction he has 
definitely taken various steps. There is no 
doubt that we are in a very bad way. We are 
face to face with a big challenge and it is not 
only for an individual Minister but for all of 
us to put our heads together and to see how 
we can  face  that  challenge. 

LTHE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) in the Chair.] I have not the 
least doubt that we are in a position to meet 
the challenge. We can take measures which 
will gear up our economy. We have been 
faced with certain temporary difficulties; we 
have been faced with certain accumulated 
difficulties but with a cool head I have no 
reason to be defeatist and I do feel that we 
can get out of it. But I was quite impressed by 
what my friend, Mr. Ramachand-ran, said. 
We also realise that this economic situation 
has wide repercussions, it has international 
repercussions and until and unless we have 
economic independence we cannot think of 
political independence and therefore it is for 
us to put our heads together. At present 
unfortunately the political image of this 
country is not what it ought to be. Nobody 
could feel happy about it. Without 
apportioning blame to anyone I think after 
few days when Parliament will go into recess, 
when the Prime Minister and the Ministers 
get time to think they will be able to turn in 
their minds the events which have taken place 
all these days, invite the leaders of the 
Opposition parties, sit together and see what 
image of the parliamentary institutions which 
we value so much has been projected, how 
we have damaged in these last four months 
the image of our parliamentary institutions.   
Is it not true that the image 

of the politician today is at its lowest 
ebb, that the citizen today is full of 
contempt for what has happened in 
the political life of this country? Un 
til and unless the citizen has respect 
and until and unless we can give res 
pectability to the political institutions 
and to the politician in authority it 
would be extremely difficulty for us 
to gear up our administration. A 
demoralised administration cannot 
deliver the goods. So I do think that 
proper attention will be paid to this 
important matter and until and unless 
this receives our first attention I 
think the economic policies which 
have got to be implemented by those 
in political authority and by the ad 
ministration will receive a serious set 
back. How can a State ad 
ministration which does not 
know What is going to hap 
pen tomorrow, when uncertainty 
rules, apply its mind and give of its 
best in such a state of affairs? Until 
and unless we create a climate in 
which we can claim the best out of 
the Services it would be difficult to 
deliver the goods and therefore I do 
think that we will have to pay our 
earliest  attention  to   this  matter. 

The central point of the Hon. Finance 
Minister's thiking was about deficit financing, 
that there should be no deficit financing. I 
entirely agree with that. My friend from there 
just now read out from the Economic Times 
that during the last three months there has 
been deficit financing to a very great extent, to 
the order of Rs. 268 crores. I have got those 
figures with me. But if we just examine these 
figures we will find that deficit financing has 
been to the extent of Rs. 162 crores in the 
month of April itself. Then, it has tapered 
down and again it has gone up a little in the 
month of July. This is explained, to my mind, 
by the fact that the earnings have not yet 
started coming in and we need not get 
frightened or draw any conclusions. About 
deficit financing we will he able to judge only 
when we are able to put tosrether for the 
whole year, what is going to b° the pntire 
income, for all the twelve months, for which 
the Budget 
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presented and what is the expenditure which 
we are going to incur during the entire twelve 
months. If we find that we will be able to 
balance the Budget, there is no reason to be 
afraid of deficit financing and we should draw 
absolutely no conclusions. I am afraid the 
"Economic Times" has not given a correct 
interpretation to the whole thing, ft has also 
written almost in scare. 

Again, when talking a°out our major issues 
regarding our econmy and the major steps 
which we have to take, we also get a little 
panicky about the family planning business. I 
quite realise the importance of family plan-
ning, but let us not get completely off the rails 
and talk all sorts of funny things as if we are 
in panic. I am very glad that today. during the 
Quesion Hour, the sense of this House was 
conveyed, in a way, that we should not think 
of abortions and we should not think of 
compulsory sterilisation. 'We should not think 
of these matters. This shows absolutely 
immature thinking. This shows that we have 
not got guts, we do not know how to face the 
situation and we are prepared to do away with 
all the moral side and every other side of it 
and we are unable to -manage things because 
of our temporary difficulties. I strongly 
condemn all these unhappy and unfortunate 
things which do not fit in with our own 
background, which do not fit in with the 
morality of this country, and standards of this 
country. Therefore, let us not think about 
these matters in that manner. Of course, we 
could educate our people and there are many 
youngmen who have voluntarily understood 
their responsibilities and know how to go 
about it. 

While examining other important major 
issues I would iike t0 submit to the hon. 
Finance Minister that not going in or stopping 
of deficit financing alone is not going to help 
matters. You may have no deficit financing 
whatsoever and yet the economy could 
stagnate and go to pieces, unless 

and until we ta^e other alternative measures, 
which gear up our econo-| my. Our industrial 
sector is in great trouble. Some of their 
difficulties are genuine and it is no use 
condemning them all the time and making 
exhorta-i tions. It is only by economic laws ! 
and economic principles that the economy of 
the country is going to be guided. It is neither 
by slogan-mongering nor by exhortations. So, it 
is very essential that the hon. Finance Minister 
sits together with his othe^ Cabinet colleagues. 
Divide industries into three or four sectors. 
Examine both the private and public sectors. 
Examine what are the real aihnents and what 
are the real difficulties of that particular 
industrial sector. It may be of profit to appoint 
three or four small committees consisting of 
knowledgeable people both from the public 
sector and private sector. Have three or four 
industrial sectors and ask them to examine and 
go thoroughly into their difficulties and 
problems and see what balancing things have 
got to be done. There are •many things which 
we learn. Today we are importing alloy steel 
worth Rs. 58 crores. This was imported last 
year. This year also we are going to import Rs. 
32 crores worth alloy steel and there will be a 
glut of it in the market. We have got capacity 
for certain types. We have not utilised it. We 
have got any quantity of ingots, but we have not 
got capacity for sheets, which are very much re-
quired by us. So many things have got to be 
done. So many loose ends have got to be tied 
up. So many small difficulties have got to be re-
moved. These committees, which I reccinmend. 
should sit only for two or three months at the 
most. Thev should look into them, so that all 
the the difficulties of the industries are 
removed. 

I have also something to say on the 
agricultural side. Whatever we may think of 
doing about deficit financing, we should 
somehow gear it up. You may give up some 
of these big projects but the small projects 
which are 
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likely to yield results should be taken up and -
there is no deficit Financing 111 any manner 
in their case. That is investment. Now, from 
the industrial sector you have got banking 
institutions and you have financing institu-
tions. What about agricultural? Agriculture is 
in great difficulty. So far as small irrigation is 
concerned, there is hardly any help. There are 
scanty resources for medium-term loans, etc. 
We must give special attention to this matter. 
I think the Finance Minister will understand it 
a little better if I just put certain facts before 
him. I submit for Rajasthan we have got a 
blueprint prepared for small irrigation projects 
worth about Rs. 36 crores, which can be taken 
up straightway and could be completed in 
twelve or eighteen months' time. You can 
imagine what great relief it would give to the 
rural population on the food front. Mr. 
Ramachandran was very rightly talking about 
the rural problems, but I do not attach that 
much importance to adult education as he 
attaches. Our people in the rural areas are 
better educated than those living in the 
•metropolitan cities. They are making much 
better sense than these people are making 
here, but I do want that, instead of anything 
else, you must do everything possible for 
small irrigation. I  think if the hon. Minister 
will look into it and examine it, he will find 
that the Parliamentary Committee, on which 
there were more than 200 Members to 
examine the Fourth Plan Agricultural Sector, 
had come to certain unanimous conclusions. 
That was the only Committee which came to 
unanimous conclusions on certain issues. T do 
hope that if he studies these problems, if he 
understands these problems he will give 
nroper .ittention to them and see what he 
could do to implement the unanimous 
rpcotm'mendations of th° Parliamentary  
Committer. 

Having said that much about agriculture. T 
would liko to sav a word about tVio nutyic 
sector undertakings. T snir! it last fi'mp, an<-I 
j reoeaf if that the nubile sector undertakings 
should h-   ooldmines but ihpy could  also he 

bottomless pits for wasting our resources. 
Unless and untu certain measures are taken, 
unless and until you do the needful, they will 
remain as bottomless pits, taking away ail the 
resources of the country. But if certain 
measures are taken, these very public sector 
undertakings could be turned into goldmines. 
Put the righl man in the right place. This is 
the first thing. 1 wish the Cabinet took a 
complete review of the public sector 
undertakings to see whether the right man 
was in the right place or not. The second 
thing which they should see is, what are the 
inputs which are required by them for a 
double shift, to work it all the time? Let them 
provide those inputs for these public sector 
undertakings. I am sure if these undertakings 
work two shifts properly, all the time, all the 
year round, they will be profitable. If the 
management fails, then the heads must roll. If 
these preliminary steps are taken, for which 
no other recommendations are necessary, I 
think quite a lot will be achieved and I do 
hope that the hon. Deputy Prime Minister will 
give his personal attention to this matter and 
do something qbout  it. 

Then, I come to public spending. Well, this 
is always there and when we make certain 
general remarks about it, they cut very little 
ice. This question has been examined only on 
its fringe. It should be reduced to its proper 
size and it should be examined as to what is 
exactly meant by public spending and what is 
happening to it. I have got certain interesting 
figures to give. Now, on 31-3-1960 the total 
strength of Class I Officers in the Central 
Government was 9,795. In ]965 the figure 
was 19,022. The annual growth is 19 per cent. 
Just think of it. Most of them to unproductive 
work. That is the unfortunate part of it. Class 
III officers, have during this period increased 
by 54.000. Regardins Class IV officers, we 
have been saying that We do not want peons, 
chaprasis and iamadars. but Class IV officers 
have increased by  46.000   during  these five  
years.   I 
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do not see why the hon. Finance Minister 
cannot freeze this, if we can freeze this, 
there would be no need to freeze the 
wages, and you must keep our people 
contented. I understand that this wage 
freeze has a meaning and it is not to be 
taken in isolation. When he talks of wage 
freeze, he first talks of profit freeze, he 
first talks of dividend freeze. He is not 
talking about the "wage freeze in 
isolation. I want him to take a correct 
view about this thing and see that this 
thing is immediately stopped. This is the 
position with the Central Government. If 
you go to the State Governments, the 
position is still worse. They have had over 
3 million persons in 1961 and in four 
years they were 3.61 million; that is, 6.10 
lakh more persons have been employed 
during these four years. Then the 
dearness allowance comes. The whole 
taxation which you levy go in the 
payment of dearness allowance and in the 
payment of wages for these newly 
employed persons, and therefore that is' 
the worst type of inflation which is 
responsible for the bad economy in which 
we find ourselves today. It may be 
difficult, I understand. You can create the 
same employment, I do not mind the 
same employment being created, but that 
employment should be performance-
oriented. 5^ fff ^ ^rr faxrrf 

They are all qull-drivers. You must have 
persons who are producing something 
instead of quill-drivers who sit over the 
work of others, who do not permit others 
to do anything. At one time I myself 
belonged to that category. But I have 
been for the last twenty years trying to 
impress upon people that now is the time 
for the engineers, for scientists, and all 
that. 

I will next go to the point to which I 
referred last time also, and that is about 
the suicidal policy of import 
liberalisation. I have been stressing this 
for the last one year. But I understand 
that very recently some sense has 
dawned upon the Finance Minis- 

try and the Government and particularly 
the Ministry of Industry. They have 
realised how this policy has affected our 
industrial production, and it amazes me 
to find how these policies are formulated 
and fashioned, how these liberalised 
imports are being managed. You 
liberalise imports if they produce that' 
wealth. But if you have placed an order 
for the import of items for which you had 
been given a licence, you can ask and get 
another licence. There is absolutely no 
connection whatsoever between the 
imports and the production. At least the 
imports which you have liberalised 
should be tied down to production. They 
have not been tied down to production. 
They have increased the difficulties of 
the indigenous manufacturers and they 
have increased the potential of the 
blackmarket on these imported items. 
This is the state of affairs. I do hope that 
further attention will be paid to this 
matter. 

Then I would like to come to the 
question of credit facilities and credit 
policy. It is only in this context that we 
have been wanting that the banks should 
be nationalised. As I told you at the very 
outset, I do not go by any slogans, and 
whether you call me progressive or 
retrograde it does not worry me in the 
least. Let us examine the question in all 
its essentials and see how it Is going to 
affect our economy. The more I have 
examined the matter the more I find that 
we have raised a lot of hullabaloo and 
noise about it. What are we going to do? 
At present we have the State Bank which 
controls about 33 per cent of capital. 
Even a western democracy like France 
has nationalised banks. which 
nationalised banks control more than 60 
or 65 per cent of it. What is it 
extraordinary which you are going to do 
here? How are our banks functioning? 
Let us understand how the scheduled 
banks are functioning. I will just give an 
example just to make you feel about it. 
When the Finance Minister raised this 
issue and said, "Well, you gear 
yourselves up; you try to lend to 
agriculture; you try to lend to the    small-
scale    industries." 
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Mrs nad certain big statements by the Indian 
Banks' Association, and I have this beautiful 
pamphlet before me. They have stated in this 
pamphlet: "In fact outstanding scheduled bank 
assistance to small-scale Industries"— they 
are justifying that they have been doing all 
that is reasonably possible for the small-scale 
indutries— "having a capital investment of up 
to Rs. 5 lakhs has gone up from Rs. 28 •crores 
in December 1960 to Rs. 91 crores in March, 
1966, the sanctioned limits being about Rs. 
170 crores." I do not know how these figures 
have been arrived at because I had a statement 
from the Reserve Bank itself, and the 
statement from the Reserve Bank tells me an 
entirely different story. Here is the statement 
from the Reserve Bank. This says that the 
State Bank has about 13,000 accounts so far as 
small-scale industries are concerned. All the 
other scheduled banks put together have more 
than 14,000. As against the figure of about Rs. 
170 crores, the total given by them is only Rs. 
82 crores. I do not know. This is a statement 
from the Reserve Bank. The figures given are 
there. When I analysed this further, I found 
that all the scheduled banks' advances to the 
small-scale industries were limited to certain 
traditional industries. The important ones are 
light engineering goods, trnasport equipment 
and the manufacture of metal products. Here 
the comparison would be really very 
interesting. The accounts with the State Bank 
are 3,722. When all the scheduled banks are 
put together, it is 2.476. For manufacture of 
metal products, State Bank 1,000; those others 
820. I do not know what their difficulties are 
but it is obvious that thev have not been able 
to adjust themselves to the policies of the 
Government to help agriculture, to help the 
small-scale industries, and T also fepl +hat it 
is the unaccounted money and th^s? hanks 
which are responsible for most of our 
difficulties. Only the other dav we read that in 
Gujarat. . . . 

THE VTCE-CHAmMAN (SHRl M. P. 
BHARGAVA'): You have taken 23 minutes 
already. 

SHRI HARISH CHANDRA 
MATHUR: When do you want me to 
conclude? In three or four minutes? 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): Yes. 

THE VICE-CHAIRMAN (SHRI M. 
MATHUR: I did not know it. In Gujarat the 
rates for groundnut oil ruling quite a littlje 
earlier were Rs. 5,575 per tonne, they went 
down to Rs. 4,100; they went down to Rss 
3,430; they came down to Rs. 2,900. What 
does this indicate? There was hoarding. Who 
was helping this hoarding? How has this rate 
come down? Is it because they knew that there 
was a possibility of the crop coming in? How 
have these rates come down? It is either 
because of the unaccounted money or these 
banks were supporting. The Reserve Bank 
issues certain directions. I had discussions 
with some of the top people in the banking 
field—I cannot go here into all those details, it 
will take a long time, how they can manage 
and manoeuvre to bypass all the directions of 
the Reserve Bank in these matters. Therefore, 
I think the hon. Finance Minister should not 
hesitate to nationalise the topmost 10 or 15 of 
these banks and take a good care of them. 

General insurance-is not a very big thing so 
far as I am concerned. It does not make much 
sense to me. If we nationalise it, well and 
good; if we do not nationalise it, it does not 
make  much  difference. 

Now, I will take up only two subjects and I 
will try to wind up as quickly as possible. One 
is about the Wealth Tax. I wish to tell the 
Finance Minister frTat the returns regarding 
the Wealth Tax need to be checked up. It is 
unfortunate that we do not know what those 
returns are from the various top people. If he 
is good enough to lay on the Table of the 
House the Wealth Tax returns of the one 
hundred top people. I think you will find a lot 
of information running into him that these 
returns are false and fictitious.   You want to 
take 
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away the privy purse. If the Nizam has 
got five thousand crores of idle money, 
you cannot get it. This money is a foreign 
exchange money because it is as good as 
foreign exchange; it is in the form of 
jewels, gold and all that. Now, what right 
any citizen has got to keep idle money 
when the economy of the country 
demands it? I do not say, confiscate it. 
Why should it not go to the bank and 
why should it not be made to give a 
return? At present, it is dead money; they 
are not getting even a single pie. Even if 
you give 2 per cent, he will get ten times 
of what he has got by way of privy purse. 
Then, you must have your Wealth Tax 
according to your socialistic pattern. How 
are you going to tax that wealth. If it is 
the studied policy of the Government that 
nobody should have more than Rs. 5 
lakhs or Rs. 6 lakhs or Rs. 10 lakhs, then 
he will see what happens to it within ten 
years. And I do think that this question 
has not been looked into as it should have 
been all this time. 

And the last point that I would like to 
mention is about the controls. This policy 
on controls followed by the Government 
has also been very intriguing so far as I 
am concerned. They first decontrolled 
cement. I raised the question in 
Parliament, in the Lok Sabha, there. They 
gave an increase for expansion of the 
industry. When I asked: "You have got 
abundant sugar and wh~y you do not de-
control it now; you have got so much in 
stock, there is no blackmarketing, this is 
the time to decontrol it,*' he said—it is 
his words—"it is very essential, we do 
consume it, we eat sugar; I cannot 
decontrol sugar unless and until I have a 
carry-over of six lakh tonnes, I will never 
do it. Here is a special Committee of 
exports." This ignorance of the experts is 
one of the greatest defects of the 
economy. Now, they are going to 
decontrol sugar. When it is selling gt Rs. 
1.75 a kilo and the rate is Rs. 4 in the 
black market,  are    we throwing    up 

our hands in horror? Are we sur-
rendering, yielding, ourselves to the 
difficulty or are we following some 
studied policy? 

Iron and steel was decontrolled. They 
talked of the Raj Committee without 
understanding. The Raj Committee's 
recommendations were that there should 
be stocks built up in every State. Without 
building up stocks in the States, you 
decontrolled it. What was the result? The 
prices increased. Decontrol means price 
increase of 25 per cent. Will the Finance 
Minister explain to me whether the Tatas 
were making good profits or not, whether 
the Tatas were making good paying high 
dividends or not? If they were paying 
high dividends, what is the justification 
for the price rise in steel? And the price 
rise has been to the extent of 25 per cent 
in the matter of certain items which are. 
needed by the small-scale industry. 

About cement decontrol last year, is it 
not a standing scandal? What has 
happened regarding cement? They came 
here for a price rise. How have they 
conducted themselves? They wanted 
funds for expansion. But th& expansion 
has not taken place. They had all the 
money, but no expansion is there. They 
want that the freeze on the dividend 
should go away, that the price should 
further be increased. And they have set up 
an organisation called the Coordination 
Organisation or whatever it is. This is one 
of the greatest scandals in history. I will 
just tell you what the facts are of this 
scandal. They collected about Rs. 40-
lakhs or Rs. 42 lakhs in that fund. This 
fund belongs to the companies and must 
be on the account of the companies. But 
they are not accounted for by the 
companies. What has happened to these 
funds? These funds are chartered out for 
public relations of the cement industry. 
What are the public relations of the 
cement industry? Who are the public 
relations officers of the cement industry? 
Are the public relations officers of the-
cement industry the Members of Par- 
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ixa.uo.it or ine Chiel Ministers of tne States?   
A high person holding high authority in tne 
political life 0f   the country—trus is one 01 tne 
worsi types of corrupting the political life and 
the administration and I do wish that the 
Finance Minister, in conjunction with the 
Home Minister, takes up this issue and sees 
how this money is   utilised. As a matter of fact 
this money belongs to the consumer because 
he has been charged a higher rate all    this 
time.   Apart from amassing a    great wealth, 
estimated at Rs. 60 crores by blackmarketing 
between the    manufacturer and the trader, 
they have this money which is about Rs. 40 
lakhs and which has been used in corrupting 
the political  life   of   this   country.    How 
can you have an honest administration?    The 
central point of my friend, Mr. Rajnarain, 
when I entered     the House, was about the 
anti-corruption measures.   He was talking 
about big mopey, he was talking about corrupt-
ing the officials, he was talking about this 
officer  or that officer and about the    top-most 
people in the country, and he appealed to Shri 
Morarji Desai. But does he remember that  the 
first thing that Shri Morarji Desai recom-
mended was the setting up of an institution 
which will  look  after corruption at the highest 
level and that is the   institution   of   Lokpal?   
What   is that   institution?    That   institution   
is not to be  appointed like any    other thing. 
His appointment and his terms are such as 
would inspire confidence in every human 
being in this country, because  the Lokpal  is 
not only      to be  appointed  by the  Prime 
Minister or  the President on the    advice     of 
somebody, but the Lokpal is to     be appointed  
in  consultation  with      the leaders of the 
Opposition of the Houses and in consultation 
with  the     Chief Justice of the country.     
And he will be looking into maladministration 
and malpractices with which the top-most 
people including the Prime    Minister and the 
Chief Ministers of the States are concerned.     
This is what      we have done, this is what we 
have recommended.   But what has happened 
to it?   I  was  really  amazed  to read 

in today's papers that the West Bengal 
Government does not want this sort of thing. 
They do not want a Lokpal. They consider it 
would be an interference in their affairs. If my 
friend who is a joint partner in that 
Government has any decency they should get 
out of that. If they want the political life to be 
glorified, they should support this institution. 
But if they are partners there and talk tall 
here, I think it makes no sense. 

I do hope that we are on the last rung, as I 
submitted earlier. The country is facing a 
challenge and we must accept that challenge. 
And I do hope that we will be able to give a 
good account of ourselves and by standing on 
our own legs, will be able to salvage our 
economy, by not being dependent on others 
we will be able to give an image of this 
country of which both those sitting on this 
side as well as on that side of the House will 
be proud. 

SHRI RAM NIWAS MIRDHA: One point 
of clarification. He said about cement. He 
may clarify so that a proper reply may be 
given by the Government. Does he mean to 
say that Rs. 45 lakhs were collected' by the 
Co-ordination Organisation and distributed to 
the various type of people and MPs?    Is that 
what he means? 

SHRI HARISH CHANDRA 
MATHUR: That is my information. I have 
already tabled a question. It will come up 
tomorrow. And let us see what the Minister 
says about it. And I am going to pursue this 
matter. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): Mr. Banka Behary Das. I 
may tell you that you have 14 minutes. 

SHRI BANKA BEHARY DAS (Orissa): 
With the little time at my disposal, I will not 
deal specifically about all the taxation 
measures that we can find in the Finance Bill. 
I have spoken about them but still I hold the 
view that some of the excise imposts that have 
been there in the Finance  Bill  should  be     
withdrawn. 
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[Shri Banka Behary Das.] We say that we 
are living in a planned economy and the 
planning Commission is going to be reorga-
nised also. But, Sir, I feel and give a warning 
to this Government that this Planning 
Commission, the way it is constituted, is not 
going to take us very far. We see the Deputy 
Chairman of the Planning Commission, Mr. 
Gadgil, believes in an economy of austerity. 
On the other hand we see the Government 
which, though they profess a planned eco-
nomy( pursue a policy which goes counter to 
this planned economy. 

I will not deal with all those things of 
which Mr. Mathur has spoken. In the papers 
you can see there is much talk about decontrol 
of sugar. There might be decontrol but a 
portion of it will be within the controlled 
economy and a portion will be outside. What 
has been the history of sugar in this country? I 
am amazed that this is being discussed in a 
year when we have deficit of sugar and when 
we get reports from the State Governments 
and the Central Government goes on saying 
that in the next year we are not going to be in 
a very good position about sugar and the 
production of sugar will be going down. That 
is the anticipation. And when there is a deficit 
of sugar and our anticipation for the next year 
is that there will be a further deficit, we talk of 
decontrol. 

It is a peculiar phenomenon in this country 
that even those persons who believe in free 
enterprise, talk of controls sometimes just like 
politicians talking of decontrol when there is 
deficit and vice versa. You know, Sir, a few 
days back when the question of coal was 
raised and discussed and when the 
Government of India was considering 
decontrolling it because in their opinion there 
was surplus coal, the coalminers demanded 
that there should be control for another six 
months at least. Similarly, when we see that 
the position of sugar  is very bad,  the  sugar     
mag- 

nates talk of decontrol and try to pressurise 
this Government. So I do not know where the 
Government is going. That is why I give a 
warning to this Government that even if you 
change the character of the Planning 
Commission consisting of experts, with 
Professor D. R. Gadgil as its Chairman,   .   . • 
. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): Deputy Chairman. 

SHRI BANKA BEHARY DAS: Yes, 
Deputy Chairma^ . . . the net result will be 
that either he will feel suffocated and quit or 
he will have to behave in a manner as the 
politicians of this country have behaved 
believing in one thing and recommending  
another. 

Mr. Vice-Chairman, I want to say in this 
connection that the entire policy regarding 
excise duty has been misused by this 
Government. What is the purpose of this 
excise duty? Is it for amassing wealth, 
collecting resources for the country? What 
has been the history of this excise duty during 
the  last  ten  or fifteen years? 

Sir, when war with China came the 
Government needed money and the only thing 
they did was to increase the excise duty 
without caring for the economy of this 
country, and they got in one year, subsequent 
to that Budget, Rs. 120 crores out of it. If you 
see the entire history of this excise duty you 
will find that every year the Finance Minister, 
whenever he needs money, goes on raising the 
excise duty, never trying to think how the 
resources of this country can be augmented, 
never trying ta think how economy has to be 
observed. I will just give one instance. Take 
the case of matches^ one of the most essential 
goods for the rural people of this country. Can 
you justify in matches an excise duty which is 
more than hundred per cent., much more than 
the cost of a gross of matches?    Can you 
justify the excise 
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duty on sugar? Can you justify the excise 
duty on shoes? Here I want to say that the 
entire policy of this Government about excise 
duty has been misused. The entire policy has 
been directed in such a way that they are 
interested only in getting more and more 
money. 

Mr. Vice-Chairman, when the prices of 
some of the raw materials are rising because 
of the drought, has this Government ever 
thought of maintaining the price level, to de-
crease the excise duty on particular goods, 
specially essential goods? So, Sir, again I 
plead that this Government only to collect 
resources, without taking care of the 
economy, have only utilised this weapon. 
They know only  how  to  augment  the  
resources 
by this method. 

■ 
Here I want to say that the entire policy of 

the Planning Commission in this country has 
been to have economic growth without any 
stability, to have economic growth with an 
inflationary base. I still remember that in 1954 
a report was given to the Government of India 
in which the Government of India was 
cautioned to follow a policy of economic 
growth with stability. But what has been the 
result? I think, after that report the 
Government has gone on inflationary 
tendencies not only about deficit financing but 
in other aspects also. Now the time has come 
to warn them of a dangerous situation in India 
because of this policy of inflation. Inflation is 
a socially ugly and economically wasteful 
means of increasing investment. The redistri-
butive effects of inflation are such that they 
lead to inequitable shifts in incomes, with 
arbitrary losses to low and fixed income 
groups and windfall profits to those "advanta-
geously" situated. Inflation affects savings   
and  investment   adversely. 

Some people say that it is a paradox here 
that when we have an inflationary economy 
we have a recession.    That  is  not  a  
paradox.    That 

may be a paradox according to the classical 
economic theory. But if you survey the 
economic condition of the entire world since 
the last World War, you will find that 
beginning from Latin America to entire Asia, 
even the developed countries of this world 
have suffered because of these inflationary 
tendencies and recession has followed in its 
trail. So it is not a paradox becaue the more 
we depend upon this inflation the more we 
are going to push our economy to a position 
which will bring conditions of recession in 
this country. 

Also I want to say that during the Second 
and Third Plan periods the Government 
policy of expenditure and investment was so 
misdirected that the net result was an 
imbalance between agriculture and industrial 
sectors. Our policy has been a sectorial 
bottleneck in the economic jargon. 

Sir, you know that during the first Five 
Year Plan we gave some attention to the 
agricultural sector. The climate to a certain 
extent favoured us and as such there was, to a 
certain extent, stability in the price level in 
the country. But during the Second and the 
Third Plan the direction in which our outlay 
and expenditure was planned resulted in an 
imbalance in this economy. Our planners 
forgot, our Ministers forgot, that the entire 
industrial base of this country is to be based 
on the agricultural sector. 

The other day I heard my colleague, Mr. 
Pant, when he wanted to explain away the 
situation and when he gave some hopes about 
the coming climate. He said that even 
developed countries like the U.S.A., the 
U.S.S.R. and the U.K. suffered from these 
climatic conditions. Sir, again I want to say 
that in these countries climatic conditions 
have always had some effect upon the 
agricultural sector; yet they have been 
successful in  planning their  agricultural 
sector 
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[Shri Banka Behary Das.] 
to such an extent that climate has always a 
marginal effect on their agricultural 
production. I could understand if we had no 
planning here, if we believed in a free eco-
nomy, then climate would have taken care of 
the agricultural sector and then the 
Government and the Minister could have some 
justification to explain away the situation. But 
after fifteen years of planning and spending of 
Rs. 20,000 crores in development sectors, if we 
still depend, not to a marginal extent but 
basically on the climate, then what will happen 
to this country? Sir, we know that if this 
country is to be built up, if we want to build up 
our textile industry which is one of the oldest 
industries of this country, the sugar industry 
which is one of the oldest industries of this 
country, the jute industry which is one of the 
oldest industries of this country, then the entire 
base of these industries will have to depend 
upon agriculture alone. So explaining away the 
situation like this, that something has happened 
to the climate, does not justify the wrong 
policy that we have followed up till now. In 
this connection, I will give you an instance. 
The price of sugar has in-. creased at an 
average annual rate of 6.3%. during the Second 
Five-Year Plan and by 3.9 per cent during the 
Third Five-Year Plan. And peculiarly you will 
find that during these two Plan periods, there 
are two years of decontrol followed by the 
three years of control. This is the way the 
economic policy of this Government has been 
carried on up till now. If we believe that this is 
a planned economy, basically we will have to 
believe that we will have to pass through a 
period of regulated economy. There might be 
temporary surpluses because of a good climate 
and there might be temporary reverses because 
of a bad climate. And for a long period this 
country will have to believe that without a 
regulated economy, this country cannot be  
saved     That  has  been the    de- 

bacle of this country. The planners and the 
Government of this country cannot make up 
their mind in spite of the fact that they say that 
they believe in planned growth of this country. 
If you look to the history of cement, you will 
find that one or two years of control is always 
followed by decontrol for one or two years 
and this again is followed by control. I cannot 
understand this. I can understand your 
mistakes for five years or six years. But if you 
look at the history of particularly the textile 
goods, cement and sugar, you will find that 
the Government hat moved like the pendulum 
of a clock, from control to decontrol according 
to the climate of the country, not according to 
the needs of the country. Sir, I want again to 
emphasise that if we are sincere about planned 
development, instead of trying to explain 
away the situation, we should own our 
defects. We should say that we have made 
mistakes by not giving much more importance 
to the primary sector of this country on which 
only the apex of industrial and other  sectors  
can  grow. 

Sir, I now want to say a few words about 
income-tax and also about sales-tax, though it 
is not under the sphere of the Finance 
Minister. How long a~e you going to lose on 
this account? I do not understand when some 
people clamour for some concessions on 
income-tax. When I hear from these 
industrialists that this is the most heavily 
taxed nation in the world, I would like to 
remind them of what happened during the 
Second World War. You had income-tax, you 
had super tax, excess profits tax and so many 
other taxes. But we never bothered about 
them at that time. Now when the country is in 
a very difficult situation, when virtually we 
have war conditions with Pakistan and China 
and when we are having a war on poverty in 
this country and when we need more of in-
vestment, is it proper for these indui-trialists, 
who never believe in decontrol  or   control—
they  believe    in 
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control or    de-control    according    to   1 
their   own   selfish   ertds   which   they   | 
want to achieve—to talk in this way? It is  
astonishing that they  talk    in this way.    I 
would   suggest   to   the Minister to find 
out a way by which evasion    of tax    can    
be    stopped. I would like to make a 
suggestion   in this    connection  for    
future    action. Nowadays  you  are    
spending    much money in the private 
sector and you are having    trading    
relations    with private persons  and 
companies    and   I the sources of money 
of these private persons and companies are 
the Government    money    only.     But   
what happens     about     their    income-
tax? They utilise for themselves the money 
that they  get from the  Government by 
having trading relations with the 
Government.   And they give a return after 
one year, a false return. Sometimes you 
book them after four    or five years.      
That means    that    the money  that   goes  
to  them  from  the Exchequer  is  utilised  
by  them    for their own purposes and it 
comes back at a reduced rate    after one or   
two years and sometimes after five or six 
years.    I would like to know    from the 
Minister whether he can change the 
Income-Tax Rules    so   that   the very 
source here can be tapped    as the sources 
of    Members of   Parliament  and    fixed-
income groups    are being tapped.      The 
moment a clerk gets his salary, he gives the 
income-tax.   The moment a Parliament 
Member  draws his  salary,  he  gives    the 
income-tax.    He is not allowed    ven to 
pay the income-tax after one year, not to 
speak of cheating the Government.   But 
what do these millionaires do?   They do 
not pav income-tax like that.    So I am 
saying that in respect of that money which 
they draw from the  Government—I am not 
referring to the money they get from the 
consumers—if some    formula is evolved 
by which of that money that is going to the 
industrialists and businessmen because  of 
their  trading  connections with  the 
Government,  a portion     is kept back as 
income-tax, I think the problem can be 
solved.   I also suggest that the    Finance    
Ministers of    the 

j   States should do the same thing    La I   
regard to sales-tax.    Today the Gov-
ernment is  the    greatest    purchaser. 
When they purchase things from private 
persons,  they pay sales-tax    to the  private  
persons   and  the   private businessmen   
return   the   same   sales-tax after some    
years  and it comes back to the 
Government.   The money that   is   due   to   
the   Government    is kept in trusts for a 
pretty long time by the businessmen and 
then it    is I  paid back to the Government.    
This is a fantastic position.    I can give a 
suggestion in this regard.   I have discussed 
this with  experts  because    I was in some 
way connected with the Taxation Enquiry 
Committee of which the Chairman of the 
National Council of Applied    Economic    
Research, Dr. P. S. Lokanathan, was the 
Chairman.    I suggest that if the Govern-
ment,  instead  of paying  lhat  sales-tax, 
keep it with them as part of the sales-tax 
that is  due  to them, then the Exchequer of 
the country will be benefited  to  that  extent 
and    these people   will not   get that 
benefit.   I want to say that some device 
should be there because  we know how    it 
happens.   The assessment takes place after 
four or five or six years    and during this 
time, the money is with the businessmen.    
They invest it and get money out of it.   
And when Government goes to collect the 
tax, you will find that either the property 
has been mortgaged or he has no    property 
or he gets a passport and flees from   this    
country   like   Dr.   Teja. There is no other 
course left to the Government    than to 
write off    the amount.    So,   Sir,   I  want  
to   advise the Finance Minister and the 
Finance Ministry  that   they   should   find   
out some way so that we can collect the 
income-tax on an ad hoc basis from the 
very source, that is, at the very moment 
Government pays them money in the course 
of   their    trading connections.    This, to a 
certain    extent, will help to prevent 
evasion. 

Then in the end, I would like to say a 
few words about this pric« freeze and 
wage freeze   .   ,   . 
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THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): You have exceeded your 
time by eight minutes. 

SHRI BANKA BEHARY DAS: By 5 
O'clock I will finish. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): There are several 
speakers. I did not want to be strict, but 
you should have restricted yourself. 

SHRI BANKA BEHARY DAS: I 
agree, thank you. 
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"India is predominantly rural. There 
is not a single State which does not 
face the problem of agricultural 
unemployment. According to an expert 
opinion 45 per cent or 225 millions of 
the total rural population subsist on 
sub-human standard of living, less than 
Rs. 10 per head per month; 50 per cent 
or 250 millions live on minimum 
human      sub-sis- 



1955 Finance (No. 2) [ RAJYA SABHA ] Bill, 1967 1956 
 

 
tence, living at Rs. 20 per head per 
month. Only 5 per cent of its popu-
lation live on relative comfort." 
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"You are well aware of the fact that 
India's export earnings have fallen to a 
great extent since deva- 
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luation of Indian currency. Generally if 
currency of a country is devalued, its 
exports are boosted like anything but 
on India's economy this devaluation has 
brought adverse effects. This is because 
the Government of India imposed 
heavy export duties on the main 
traditional exportable items of India 
just like jute products, tea, cotton, 
rubber, etc. This imposition of heavy 
export duties has hampeted the exports 
of India very badly. On one side our 
Government wants to earn more and 
more foreign exchange and boost its 
exports but on the other hand it wants 
to earn revenue by imposing heavy 
export duties and is not giving any 
fruitful initiative to the businessmen to 
export their goods to foreign countries. 
This type of trade policy of the 
Government of India is very shocking. 

"Jute products, i.e., hessian and 
sacking are the main traditional items 
which earn about 35 per cent of the 
total foreign exchange earned by India 
but it is regretted that after devaluation 
the demand of jute goods in foreign 
countries has declined to a 
considerable point. Pakistan is our 
keen competitor in jute goods and it 
has boosted its export of jute products 
to a great extent. Pakistan gives about 
Rs. 400 per tonne as subsidy to its 
exporters of jute goods whereas our 
Government charges heavy export 
duties from these items. 

"No doubt in the Budget for 1967-68 
presented to the Parliament, our hon. 
Deputy Prime Minister of India and 
Minister for Finance, Shri Morarji 
Desai, has reduced the export duties 
and thus tried to give some relief to the 
jute industry but this relief is so 
negligible that it hardly makes any 
benefit to the exporters or initiates the 
foreign buyers to buy goods from 
India. Pakistan's goods are cheaper and 
they prefer to buy the same. So our jute 
industry is facing the;same difficulty 
which it faced before Budget." 

"The iron and steel re-rolling mills of 
Punjab are faced with a serious crisis 
caused by an increase of about Rs. 87 
per ton in the price of raw material. | A 
spokesman of the Association of Re-
rolling Mills in Northern India told this 
correspondent here yesterday that 
nearly 50 per cent of the total 140 mills 
in Punjab had already closed and the 
remaining were waiting to follow suit 
any day. 

"Huge stocks of finished goods in-
cluding flats, rounds, angle irons, 
channels, etc. have piled up with the 
mills because of very poor demands, 
he said. 

"The increase in the price of raw 
materials including billets, blooms, 
defective billets, scraps, etc, hag fol-
lowed the decontrol of prices and 
distribution of iron goods. 

"As a result of this increase the total 
cost of production has gone up to Rs. 
769 per ton he said. This includes the 
cost of raw material at Rs. 620 per tqn, 
the cost of fabrication at Rs. 130 per 
ton and sales tax at Rs. 19 per ton. 

"The finished goods were fetching 
only about Rs. 725 per ton—a clear 
loss of Rs. 44 for every ton of goods 
produced by the mills. 

"Punjab accounts for nearly 23 per 
cent of the total re-rolling mills in 
India." 
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"At present, there is a great shortage 

of foodstuff in our country. It is 
necessary in order to improve the 
situation of the food that the agri-
culturists should have been given the 
greatest advantage from these 
commercial banks so that the position 
of the food shortage would have been 
over. But none of the commercial 
banks in our country is giving the help 
to the agriculturists with the result our 
food problem has not solved yet. 
Rather it has gone worst. Not only this, 
but the small scale industries people 
are also getting very little advantage 
from these banks, except the State 
Bank of India, which has started a 
separate section at their respective 
branches to help the small scale in- 
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dustries and that, too, takes long time 
for giving the sanction of loans to these 
people. If a proper check is made, it 
will be found out that all these 
commercial banks are giving the 
maximum advantage to the group of 
industrialists. Either they are getting 
the advantage from their own banks or 
from other banks by way of mutual 
help to each other." 

 

THE VICE-CHAIRMAN   (SHRI  M. 
P. BHARGAVA): The House   stands 
adjourned till 11 A.M. tomorrow. 

The House then adjourned at thirty-
six minutes past five of the clock till 
eleven of the clock on Thursday, the 
3rd August, 1967. 
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